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¢ ‘LEGISLATIVE ARSEMBLY. o
Thu_rsddy! 3dth August, 195;4.

The Assembly met in the Assembly Chamber at El the -C ‘
Mr. President (The Honourable Sir Shanmukham Ohettexni:'f e Carer

'QUESTIONS AND ANSWERS,

RELIRVING OF AGRICULTURAL DISTRESS,

¢ 865. *Mr. Gaya Prasad 8ingh (on behalf of Rai Bahadur Lals Brij
Kishore) : (a) Will Government he pleased to state the results of the
last economic conference and the steps that have been taken to give effect
to its recommendations 1

(®), Has the conference come to any conclusion and found out causes
for agricultural depression ?

(¢) Will Government be pleased to state what progress has been made
in respect of relieving the agricultural distress due to the following acti-
vities of Government, which they stated in their reply to the debate on
the resolution regarding the committee of enquiry on agricultural distress
on the 6th April, 1934, that action is being taken by it :

() as a result of action taken by it on the report of Royal Com-
mission on agriculture ; )
(¢) as a result of the activities of the Imperial Council of Agri-
cultural Research ;
(§#4) as a result of the trade agreement, under the Ottawa Pact
and with other nations ?

The Honourable Sir James Grigg: (a) and (b). I would refer the
Honourable Member to the Resolution, dated the 5th of May, 1934, on
the subject of the Provincial Economie Conference. Information re-
gurding further action taken on the recommendations of the Conference
will be found in the proceedings of the Crop Planning Confercne: which
was held on the 8th and 9th of June, 1934, and in the proceedings of
the meeting of the Standing Finence Committee held on the 25th instant.
In addition to the proposals explained in these proceedings. it is pro-
posed to establish an Indian Trade Commissioner for Italy within the
hext few months, and the officer selected for this appointment has al-
ready proceeded to Londen to complete his traming. ‘ }

I would invite the attention of the Honourable Member to the
fonov(v‘i)r)xg reports, (I:lopies of which are available, or will shortly be avail-

able, in the Library of the House : S et 10 the re.
(1) Reports showing the progress made in giving eitéc 'o e
oommen?datigns of the Royal Commission on Agrieulture. Three reports
on this subject have already been published, and the fourth report. whieh
will cover the years 1932 and 1933, iz now under preparation. o
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(2) The annual reports of the Imperial Council of Agricultural Re-
scarch,

(3) The report of thm Comumittas glested by this House to c¢xamine
the working of the Ottawa Trade Agreement.

Apart from the Ottawa Agreement the only trade agreement which
has so far been concluded is the Inde-dapanese Convention and Proto-
oel signed on the 12th of July, 1934

T:'Ba Maung : What. steps are Govermment taking to sseure the
benefit which Indian agriculture was intended to get from the imposi-
tion of a duty on foreign rice imported into the United Kingdom, such
benefit not having aéerwed to Indiad agriculture, because Goverument’s
representatives at Ottawa omitted to ask for a duty to be put on fereign
paddy which might be imported into the United Kingdom ?

Mg G & Bajpai : T have a recolleetion, Sir, that  the question
of sseuring some preference for Indian paddy in the British market
is wmder censideration.

Mr. Lalchand Navalrai : I hope Indian paddy includes Siud pa&dy,
e 1. . ’

Damaar 10 AcBULTURAL LuaxNp 1N NorTk Bmax.

. 871.*Mr. Gaya Prissd 1 : (a) Are Governmeni aware that
Six George Sehuster, as Finance Member, made the following statement,
in the course of his Budget speech on the 27th February, 1934, in refer-
ence to the damage to agricultural land over wide areas in the North of
Biffar due to the deposit of sand owing to the earthqualte :

‘¢ Wo are undertaking the liability for the cost of any measures of assistance

to apvicultuniets ‘that muy be deesidsd upem to the exfent that i¥ camnet be met from
the Provincial Government’s Famine Relief Fund ’*$

(%) Are Gevermment aware that the Honourabbe Sir Alan Parsons,
Financial Secretary to the Governmems of Imdia, made the following
statement in the course of his Budget speech on the 27tk Fehruary, 1934,
im the Council of State, in the same connection : '

‘‘ We are undertakimg to bear the cost of such measures as may bs found

Ble and @estrable to re-eondition agricultural land, in se far as the }amine
f Fund is insufficient ’’ %

{c) Wilf Government kindly state what is meant by their umdertale
ing ‘‘ to bear the eost ’’ of measures for sand clearance ?

¢(d) Are Government aware that the Government of Bilar and Orissa
pvave edvanced merely Tokavi loams on joint security system, to the agri-
culturists who possess more than one acre of land which has suffered from
a deposit of sand 1

(e) Wilt Gevermment kindly state whether they meant merely the
advance of Takav: loans, when they undertook ‘‘ to bees the cost '’ of.
sand elearanee

_(f) Is #t 'a faet that the Loecal Government have been advancinp
Pokati loans from their Finance Relief Fund ! If so, is that permissible. ¥
Have any instructions been issned by the Govertrmemt of India in thkis
connection § If so, what ? !
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?;Tw& James- Guigy:: (q) sak (3); Yew
- 8) ‘THE Nefrdfide whs 1o afy expenttitive that Hifght Le ditcetly
mdudesd W@évbthﬁeﬂ W&i&éﬁ%ﬁﬁiﬁdﬂfﬁtﬁé’ faiﬁ'g o ggy
eTHIMont ety or By Wy of Hotiresdtiratle’ gt to Baiidual eulti
: 4d) The @overmnent of Indie:are’ awaré that i additidn 6 freo
gyants tn- cultivators she Goverhmert of Bihav and Oi&sa arc mhaking
fdocavi adwaniecs for the purpose of samd cleutawce. They Irive not
been m(formed fofhthe detailed conditions ow Which the taccavi advances
arc made, or of the criteria laid down by. the Goveroment of Bihur and
Ot for (féteﬂnmﬁig When resott should be had to taccani advances,
oF wheh free giint should be given. These are matters which are em-
{erety witlin the diserétion of the Provineial Government, and in which
the Government of India are not prepared to interfere.

(¢) T am not sure that I fully understand the question. It-was,
of ‘¢vurse; reised at ® very early stage that ¥acrav{ &%n’c’es would be
ofie of ‘the' methdds of desling with the sand cleararice problem, ard tlie
Government of India sanctioned special terms for the loan which the
Provincml Governmeant iy takimg through the Provineial Lioans Fehd for
the purpose of making these advamees. Another of the methods is the
distribution of free grants to individual agriculturists whose resources
aré not wach as to wartawt their taking a taceavi atlvance ; and possibly
Bt 'sdte’ ehses tHE two iethods are ‘Béing comtbined. When the Provin-
cial Government’s balance in the Famine Relief Fund is éxhausted, the
quat of these free gmants will. e bewpie! by she Govérmisenst' of Indid, and
it is to this: tha$ my. predeoessor Sir Alan Parsons referred in the re-
marks which the Fomouzable Member has guoted.

(f) Initially some taccavi advatices were made from the Local Gov-
otwment’s bakince jn their Famine Relef Fund, but the sums involved
bave sow been: sdjmsted agninst the loan taken by the Previncial Gov-
ormmert from the Frovinetal Lomss Find.

Mr. Gaya Prasid Singh : With regard to the answer te part (e),
Will Goverrient kindly stafe when- they emvisaged the possibility of ad-
vaheitg tacesvy 1ound s & means for sand clegrance ¥

The Honeurable Sir James Grigg : I am not prepared to give
any specific date about- that. My information is that it was realised at
a very early stage that faccavi advances will be one of the methods of
dealing with the sand clearance problem.

Mr. Geys Prasad Singh :What I want to know is this. Is there
amything in the Budget speeches of the Honourable Sir George Schuster
or the Howmouwable Sir Alen Parsons or ary communiqué of the Govern-
ment of India which states that taceavi advances wilk be ene of the forms
Ly which the work of sand clearance cin be undertaken

The Womousable Sir James @rigw: T do ot gatBer that either the
statement of Sir George Schuster or that of Sir Alan Parsons was
intensled to cever all possible cizcumstauces whiech ecould arise, and,
thorefore, if they do net state fo- apeeifically, 1 do uot see that any eon-
clusion. oan . be drawn from that. The fact that they did. not state that
teecavi. advamees Will he given dees mot necessarily lead to the oone_l}d-
sion ihat the whole of the: question of ssnd elearance: shodid be dealt
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with by free grants rather than advankes. * A a'matber of faét, I under-
stand, and the House will be very glad to know, that the amount of damage
done by sand has been very much over-estimated, and I believe that the
problem has been. reduced to very small dimensions, because a great
deal of the sand has, in fact, been washed away by the rains.

. _Mr. Gaya Prasad 8ingh : Then do I understand the Government
of Indija to resile from the position which they took up when Sir Geor

Schuster made his speech, namely, that the Government of India would
bear the cost of sand clearance ¢ ' o

. The Honourable 8ir James Qrigg : Sir, in view of recent cvents
in this House, I have to be very careful before making any .comments
on promises or alleged promises made by my predecessor. T will, there-
fore, look into it and speak to tle Honourable Member about. it. I can-
not give any further answer at the moment.

. Mr. Gaya Prasad Singh: With regard to part (f) of my  ques-
ion, 'is it in order under the rules to make advances out of the Famine
Relief Fund ¢

The Honourable 8ir James QGrigg : The Honourable Member had
better not ask me. 'The position is being rectified now.

MrGaya. Prasad Singh : Do I take it that all l;ioneys which have
been spent for the clearance of sand are in the nature of free grants
and not taccavi loans ¢

The Honourable 8ir James Grigg : No, Sir. What I understand
is that the giving of teccavi advances from the Famine Relief Fund has
been discontinued, and the money taken from the Famine Relief Fund
for taccavi advances has been replaced.

Mr. Gaya Prasad Singh: Then, does it mean that the money ad-
vanced out of the Famine Relief Fund has not been advanced as teccavi
loans, but as free grants, now that the accounts have been adjusted
according to the statement of the ITonourable Member ¢

The Honourable Sir James Grigg : I have said in the last part
of paragraph (e) of my answer that when the Provincial Government’s
balance in the Famine Relief Fund is exhausted, the cost of these free
grants will be borne by thé Government of India. The presumption is
that the Famine Relief Fund is being used predominantly, if not entire-
lv, for free grants. ‘

Maulvi Muhammad 8hafee Daocodi : In as much as there is great
sonfusion in the minds of those who have been given grants for sand
clearance, will Government take the trouble of elucidating this point
very clearly in the light of the promise made by Sir Georgs Srchuster ?

The Honourable 8ir James Grigg : The question of grant or advance
and the responsibility for clearing up any confusion which may exist in
gm' minds of people is entirely one for the Government of Bihar aund

Tissa.

Mr. Gaya Prasad 8i : Are Government aware that the Govern-
ment of Bihar and Orissa have been advancing taccavs loans to a person
having one aecre or more of land which has been damaged by sand, but
they have been giving free grants to persons who own less than one acre
of laud which hes been damaged by earthquake ?
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. 'Thie Homourable Bir Jameés CGrige : I am auite o
that information from the 'Honou% M:mfb?r.qm'?e perpaved to: take

RELIEF TO PETTY SHOPKEEPERS IN THE EARTHQUAKE-STRIKEN AREA OF BiAR,

~ 878. *Mr. Gaya Prasad Singh: (a) Will Government kin

what plan is being pursued to give relief to those petty s%xwkgalgerit?;e
the ecarthquake-striken area of Bihar, who may haVetYost their assets,
but who do not hold any house property ? B
(b) Are Government aware that in the course of his B
on the 27th February, 1934, Sir George Schuster, the Finsﬁﬁ:%etlﬂse‘;logzg'
referred to ‘‘ the question of assisting private individuals to re-build theixt
houses and shops " by means of ‘‘ free grants ”’, and the Honourable Sir
Alun Parsons also stated that assistance to those private individuals whose
‘‘ small- houses and shops '’ have been destroyed must ‘‘ take the form
of free grants '’ ? Is this policy being purswed ! If so, what amount of
money has been given as ‘‘ free grants’ up to date to persons whose
shops have been destroyed ?

The Honourable 8ir James Grigg : (¢) The attention of the
Honourable Member is invited to sub-paragraph 1 of paragraph 41 (c) of
my predecessor’s speech introducing the Budget for 1934-35. As stated
therein, the problem referred to by the Honourable Member has to be dealt
with by means of free grants from the Viceroy’s and other relief funds
&nd it is for the committees administering the funds to decide in which
cases grants should be made.

(b) Government are aware of the remarks made by my predecessor
and Sir Alan Parsons. They referred, of course, to grants for re-build-
ing stiops and not for replacing the stock, ete., held in the shops. The
actual amount of grants given up-to-date is not knmown.

Mr. Gaya Prasad Singh: Will Government say whether they are
prepared to give relief themselves, or they have merely shoved the
responsibility on to the Committee which administers the Viceroy’s Fund

The Honourable Sir James Grigg : I think ‘‘ shoved ’’ is rather
a prejudicial word, but not a very inaccurate one perhaps.

Mr. E. jBtu.dllrl With reference to shops, are Government pre-
pared to inpress upon the Biliar and Orissa Government tho necessity for
an improved lay-out in these devastated towns so as to do away with
the old slum areas ?

" The Honourable Sir James Grigg.: I gather that has already beeu
done.

Mr. Gaya Prasad Singh : Are Government prepared to finance the
Government of Bihar and Orissa for undertaking the improvements
‘to which reference has been made by my Honourable friend who has
just put this question {

The Honourable Sir James Grigg : That certainly is not a question
I am prepared to answer on the spur of the moment.

" Mr. ¥. B. James: The Honourable the Finauce Member said in
] ‘ lementary question of my Honourable colleague,

roply to the su A
M;I-), ysmdd,,» that thg I:)olicy of improving these slum areas in the devastated

towns is being carried out. ........
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The Hanenradle:Riy James Gnigg : I did not. sy : I said 1 imagined
that the attention of the Gowernment of Bihar and Oriesa bhad already
been drawn to the desirability of that.

Mr. P B James : I want to know whether the Honourable gentle-
man is prepared once more to call the attention of the Bihar and Orissa
Government to the necessity of taking that action as thepe seems to be
very considerable evidence that that action is not being fully carried
out.

The Honourable 8ir James Grigg : 1 have no objection‘ whatever to

forwarding a copy of the two Honourable Member’s questions to the Gov-
-ernment of Bihar and Orissa.

Mr. Gaya Prasad 8ingh : Are Government aware that the Govern-
ment of Bihar and Orissa are a little bit stolid in these matters ¢

The Honourable 8ir James Grigg : That is not a question which it
would be proper for me to answer.

REDUCTION OF THE PAY OF SUPERNUMERARY CLERKS AT THE ARMY
HEespQuaRTERS.

888.*Mr. 8 0. Mitra : (a) Is it a fact that the substantive pay of
supernumerary olerks at the Army Headquarters has been limited to
Bs. 170 per meusem and these origimally getiing mowe than this have heen
brounght down to this pay ¢ If se, has this been deme with the samctien
of the Secretary of State or the Army Depariment, or have the Branehes
of the Army Headquarters done it of their own acecord * If the Branches
I;“e dope it themselves, under what authority, rule or arder has it heen

ome 1

(b) Have the names of the clenks, whose pay has been redueed, beegn
hyought to the notice of the Public Service Commission with a view to
these men being provided with appointments elsewhere in the Divisions

for which ey‘ore.qlualiﬁed‘and where they can draw thejr original rates
of pay ! If not, why not ?

(c) What gre ‘the chances of the sypernumerary dlerks at the Army
1lcadquarters being restored to their original rates of pay and incre-
ments ¥ Have any orders been issued for not filling by outside rocruit-
ment the vacancies of these men so long as they are not absorbed ? If net,
why rnot ?

(d) Is it a fact that no personal allowance has been given to the

superriumerary men at Army Headguarters whose pay has been reduced
If so, why ?

(e) Is it a fact that some supernumerary clerks of the Adjutant
Gencral’s Branch were abhsorbed in the M. G. O. Branch ! If so, why

have not similar efforts at absorption been made for clerks of other
Dranches ?

Lieut.-Oolonel A. F. R. Lumby : (a) The position is, that on the
introduction of the Third (Routipe) Divigion in Army Headquarters in
1929, those permanent clerks of the Second Division, who were in ‘excess
~of the authorised strength of that Division, were held as supernumemr_ies
in that Division. They ‘were placed on a general Army ‘Headquarters
roll and the majority of them were absorbed in the vacancies occurring



ih the sewerdl Branches of Army Headquarters during the perdod:
Mm ‘In ‘1933, &8 u measure of vetrenochmont, 'w:ntgw ‘'who wers
supernumerary were given the option of being relegated to the Third
#ion or of retiring under the special retrenchment terms. They
the first alternative, and their pay was fixed in the seale of pay laid
for the Third Division, viz.,, Rs. 90—4—170. The orders wene issued by
the Government of India ; the approval of the Secretary of State was not
Docessary.

{b) No, 8ir, because the Public Service Commission are mot concern-
«d with inter-departmental fransfers.

G Under the existing orders, a ‘ relegated ’ clerk is restored to his
original grade on the occurrence of the first vacancy in that grade, -sub-
ject, of course, to his fitness for such promotion. No separate orders on
this point are necessary.

(d) No personal allowance is admissible in such ecircumstances,

(e) As stated in reply to part (¢) a great majority of these super-
numerary clerks were absorbed in vacancies which occurred in the Second
‘Diwision prior to 1933.
~ Lieut.-Oolonel 8ir Henry Gidney : Will the Honourable Member
inform this House whether or not it i a fact that it is the intemtion of
the Government of India to standardise the pay for the clerks in their
offices, ecivil and military, British or Indian ¢

Lieut.-Oolonel A. F. R. Lumby : No : there is no such intention.
ProMoTiON OF CLERKS IN THE ARMY HEADQUARTERS,

889.*Mr. 8. 0. Mitra : Will Government be pleased to place on the
table of this House a statement showing by Branches of the Army Head-
quarters the number of clerks who were qualified only for the Reutine
gj.\-'ision by the Public Service Commission bqt_who were promoted. tem-
porarily or permanently, to the Second Division, for which they were
ot quulified, by the Branches without previous consultatioa with the
Pullic Service Commission during the last three years (1984 included) !
What is the rule, order or authority for such promotion ?

" Lient..Colonel A. F. B. Lumby : A statement is laid on .the table
whieh covers both the Honourable Member’s questions.

it ¥

§i¥

“Statement showing the number of clerks promoted permanently or temporarily to the
Geoond Divieion §n the Bramohes of Army Headquarters, who hate mot qualifed
for that divisjon during the last three gears,

Two third division clerks were promoted permanently to the socond division in
the Office of the Assistant Director, Ordnance Bervices (Provision) with the con-
iifrenge of the ‘Rublie Bervice Corumission. Nime third divisien elorks were Bromoted
!einpbrari‘lv to the second division iv the Office of the MusterGaneral of M:

1 lating the recruitment to the ministerial cstablishmen

B he orders regu ¢
ofmrl?:‘ 3:3:;;:11: of Indi[:; Secretariat and Attached Offices. No such promotien

‘mus mude in any other Bramsh of Army Headquarters.

- APPorNTMENT 0F AN ADVISORY Comarras o yws Poers axD TrMsozAvEs
. James (on behalf of Sir Darcy Lindeay) : WA
r R 'whet(lfel:- they have given comsideration to

. 890‘ *m .
Government please state
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suggestion puti forward during the consideration of the Finance Bill at
the last.Sesgion that an Advisory Commitiee. to the Posts and Telegraphs
Depuriment .shiould -be appointed by .the.Legislative Assembly, similar to
the Advisory Committees that exist.. in. other Departments, to whom
questions. regarding the increase or decrease of postal rates and kindred
matters eould be referred before definite action is taken to bring any such
proposed. changes into foree ?

The Honourable 8ir Frank Noyce : Government have considered
the suggestion and are of opinion that a separate Advisory Committee
should be appointed for the Indian.Posts and Telegraphs Department.
Before taking further action, they decided to consult the Standing Advi-
sory Committee .for the Department of Industries and Labour. The
matter was placed hefore that Committee at a meeting held this morning
and the Committee concurred in the view that the constitution of a
separate Committee was desirable.

M. F. E. James : May I ask whether any decision has been arrived
at as to the composition of the Committee—whether the Committee

should be elected by this House only or by both Chambers of the Central
Legislature ?

The Honourable 8ir Frank Noyce : The Committee will be formed
on .the usual lines : as in the case of other advisory committees, it will
include Members of both Houses.

2N

REDUCTION OF PosTAL RATES ON CIRCULAR LETTERS AND OTHER PRINTED
MaTTER. '

891. *Mr. P. E. James (on behalf of Sir Darey Lindsay) : (a) Will
Government please state whether they have given further consideration to
the submission made in March last, that the increase of three pies in the
_postage on all circular lettet's and other printed matter, usually enclosed
in open envelopes, imposes a serious hardship on the retail trade of the

eountry and other interests who habitually use this form of postage for
advertisement purposes ? ' '

(1) Is it not a fact that the increase df three pies wag not imposed for
revenue purposes but to defeat certain alleged evasion of correct postage
rates by post card users'¥ o

(c) Will Government please state whether they propose to restore the
former rate of six pies for this class of postage, and, if so, when ¥

The Honourable 8ir Frank Noyce : (a) Yes.

(b) Yes.

. (c) The matter is under examination in the light of information
which is being collected in regard to the effect of the new rate.

RECRUITMENT OF CERTAIN OFFICERS TO THE ARMY IN INDIA RESERVE OF
OFFICERS.

... 892,*Mr, Gaya Prasad 8ingh :.(g) With reference to the reply to

quesfibn .No. 64 (a) of the 12th March, 1930, asked in the Counclyl of
Btate, will Government kindly state whether ez-Officers of .the Indian

By

}:gmtondl qu?e:; who have held’ both Honorary King’s and Viceroy's
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Commissions but:did not fulfil their engagements with that Foees and
rengn.ed before their term, are eligible to join the Army in India Reserye
of Ofticers with seniority of previous service in Infantry, ete., category !
If s0, ‘do Government propose to amend the regulations for the Army In
India Res.erve of Officers accordingly ¢

- (b) With reference to, the reply to my starred question No. 323 (d)
of the 12th February, 1932, will Government kindly state whether
ex-Officers of the Indian Territorial Force, who have held both Honorary
Km,g-"s and. Viceroy’s Commissions and at present holding a Government
appointment of non-gazetted status, are eligible to join the Army in
India Reserve of Officers with seniority of previous service in Infantry,
ete., category ¥ If so, do Government propose to amend the Regulations
for the Army in India Reserve of Officers accordingly 1

(¢) What steps do Government propose to take to give an early
opportunity to the said ex-Officers of the Indian Territorial Force for
recrnitment in the Army in India Reserve of Officers ¢

Lieut.-Colonel A. F. R. Lumby : (¢) Such gentlemen aré cligible
for comsideration for appointment to the Army in India Reserve of
Officers, but, if as officers of the Indian Territorial Force they did not
fulfil their engagements, they are unlikely to be accepted. In the
event of their being accepted, they would already, under paragraph 7 (o)
of the Regulations for the Army in India Reserve of Officers, contained
in Appendix XXX to Regulations for the Army in India, be entitled to count
half their serviee as Viceroy’s commissioned officers for the purpose of
seniority in the Reserve.

() No. The attention of the Honourable Member is invited to
paragraph 5 (i) of the Regulations for the Army in India Reserve of
Officers. Government do not propose to amend the Regulations in this
respect.

(¢) Recruitment to the Army in Tndia Reserve of Officers is still sus-
pended pending approval by the Secretary of State to new rules framgd
in connection with the re-orgamisation of the Reserve. When ' recruit-
ment is  re-opened ez-Officers of the Indian Territorial Eorce of the
category mentioned in (a) above will, as previbusly, be eligible for con-
sideration -for appointment. '

Mr. 8. @. Jog : Have the Government of India any idea of establish-
ing branches of the Indian Territorial Force in those Provinces where it
does not exist !

Lieut.-Colonel A. F. R. Lumby : I do not think that question really
arises, but at the present time there is no intention of raising any fur-
ther units of the Territorial Force for reasons of economy.

ErEECT 0F THE ExTBA DUTY LEVIED ON L1GET DigsEL OIL ON AGRICULTURAL
: AND INDUBTRIAL INTERESTS.

893. *Mr. Jagan Nath Aggarwal (on behalf of Mr. K. P. 'I‘h‘a.mpan):
‘Will Government be pleased . to.state whether they have received any
report from the Provineial Governments regarding the effect of the extra
duty levied (under Aot XXVIII of 1933) en light diesel oil an agricult-
al and industrial interests !
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The Honowrshie Sir Jemes Quigy : Yos.. The general oomeemsus of
eopinion is that the effect has been megligible.

Pxere ox Dipeni Om 0ARRIED 0UT BY TSt (osrous DxeamryosT,

894. *Mr, Jagan Nath Aggarwal (on behalf of Mr, K. P. Thampan; :
(a) Have Government received through the Central Board of Revenue
any representation from the National Petroleum Cempany, Bombay, pro-
tesung against the manner in which the tests under the provisions of Aet
XXVIII of 1933 are carried out by the Customs Department and the hard-
ships they are put to thereby ?

(b) Is it a feect that the Department has wviolsted the wandertaking
given by the Honourable the Finanece Member, Sir George Schuster, to the
effect that the difference ‘‘ between the typical Burma red kerosene
and anything which could be brought in under this provision should not
be more than 15 per cent.”” ?

{¢) Is it a fact that according to the eertificate given by the Alipore
Yest House, the diesel oil imported by the National Petroleum Company,
is very much below the prescribed difference of 15 per cent. both in flame
and duration tests, and gtill the Customs Department treat that oil as
ordinary kerosenc ¢ If so, why ¢

(d) Have Government carried out any test on ‘‘ typical red kero-
gene ', and if 8o, what were the results with regard to flame height and
d&uration 1 When were the tests earried out by the chemists ?

(¢) In cases of honest difference of opinion between an Importer
gnd the Customs Department in such matters, what is the remedy open
to the' fog:mer t Is there any appeal ? If so, to whom ?

(f) Will Government please lay a copy of the Rules framed undar
the Act in regard to the tests gnd the mapner in which they are to be
earried ont ¥

The Heuourable Sir James Grigg (a) Yes.

() No. In the course of the same debate Sir George Schuster snb-
sequently indicated more precisely that the proposed criterion was a
flame height of 10 mm. in the standard smoke-pomt lamp “This criteri-
an has been applied.

(¢) The samples submitted to the Alipore Test House were not
drawn under customs supervision, and the results of the tests made on
such samples were. therefore, entirely inedmissible as evidence for pur-
poses of assessment.

(d) Yes. Tests were made at the end of December, 1933, which
showed that B.O.C. Victoria brand gave a flame hejght of 11-0 mm. in the
standard smoke-point lamp. Its luminosity, according to another ‘test,

dropped from 12.5 candle-power to 10.0 candle-power after four hours’
burning.

(¢) Under section 188 of the Sea Onstoms Act, 1878, an appeal lies
from the order of the Collector of ‘Customs to the mef Ou.aboms-Autho-
Tity, .., the Central Board of Revenue ; and dndet mt:on 191 of thiit
Act application may be made to the Governor ‘General in Council by
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eved person to revi doci
ﬁ‘Ml wmigyfao revise any decisfon or order of the Chief

(7) A eopy of the Rules is laid on the table.

® gy

‘OENTRAL BOARD OF: REVENUR,

NOTIFICATION.
Qusroms.
New DelM, the 23rd Deoomber, 1938.

No. 67.—In exercise of the powers conferred by section 195A of the Sea Customs

Aet, 1878 (VIII of 1878), the Central Board of Revenue is pleased the
tollzawing rules : ' Pleased to aake

1. In any oase of dispute whether a mineral oil is or is not suitable for use as
an Muminant in wick lamps a sample of the oll shall be tested with the ald of a
8moke Point lamp constructed in accordance with the specification contained in
Amapxurc I, and the flame height of the sample shall be determincd in accordance
with the method set forth in Annexure II.

2. If the flame height determined in accordance with rule 1 is above 10 millimetres,
put not otherwise, the mineral ofl shall be deemed to be suitable for use as en
$hnninant in wick lamps,

RAM NATH,

Seoretary, Central Bogrd of Revenue.

ANNEXURE I ,
Tho lamp ehall be the I. P. T. Smoke Point Lamp* and shall eonform with the
sdimensipns given in the attached drawing and with the following requirements :
l;l. The top of the wick guide shall be exactly level with the zgro mark on the
scale.
" 2,'The scale shall be marked in white lines on each side of a white strip, 2 mm.

in width, on black glass. Yt shall have a range of 50 mm., graduated in 1 mm.,
figured at each 10 mm., with longer lines at each 5 mm.

" '8, The serew of the device for raising or lowering the flame shall bo threaded
02 rim., diam. by 0.5 mm. pitch, and the totsl distance of travel shall got be Jess
than 10 pui. The movement shall be smooth and regular.

4. Tho glass window of the doar shall be concave to prevent the {orammtion af

5. The wick holder shall be 4.7 mms. internal diameter.

.. The wiek shall be of uniform quality, conforming to the following specifica-
Kiow

" %0 be woven soHd circular, the Cotton to be of American yarn, ordinary quality.

Crsing—17 Ends, 3 Ply, Nines Count.

Filling—9 Ends, 4 Ply, Sixes Count.

Woy—2 Ply, Fifteens Count.

‘Ticks per imch—15.
, ANNEXUBE II.

Apparatus.—The test shall be carried out in the I. P. T. Smoke Poimt Lamp as

Axnneaere i L
+deined in . T and the wick wsed shall bo the wick specified, in Anaexire
Only unli}.‘orm pisces of wick free from all irregularities shall bo used fee. tosts.

The test shall be carried out in a room or enclosure kept within the tomperature
Jimitn of 80 apd 85% Fahyesheit. o L
*The diagram of the lamp not printed in these depates.

LAJNEATe mE 0l
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. 2. Conditioning the Wiok gnd Application of Standard I'est.—Before use in the
standard test' all new wicks shall be conditioded by means of two cleaning ‘and
burning cycles as specified below with a white kerosene, followed by farther ©

and drying. If used otherwise than jmmediately after conditioning they shall bo re-
driedl at 100—105° Cemtigrade just ?fore use in the standard test.

When used for a stundard test they shall be cut to lengths of five and a half
inches and no wick in this -test shall ‘be less than: five inches in length,
Detail.—

(a) Treatment of the New Wiok.—The new wick, carefully selocted, Lo be free
from all visible flaws, shall be cut to a length' of six inches and then extracted in &
Boxhlet apparatus, firstly with petroleum ether (Boiling range 60—80° C.) for at
least three slphomng cycles, and then with sulphunc other for two siphoning eycles,

. The wick shall then he dried for thirty minutes at 100—105° Centigrade in an
electric oven.

(b) Preparation of the lamp assembly.—(Nore :—The following detmls, includ-
ing those in the next sub-paragraph, regarding burmng apply both to wick eondx-
tioning and to the standard burning test).

(i) Twenty nullnnetroa of oil (white kerosene in the condmomng operntxou)
previously filtered through filter paper shall be introduced by means of a smal
fuunel (care being taken to avoid fouling the air-inlet tube) into the cleaned and
dried oil holder which shall then be placed vertically in a drying oven maintained
at 100—105° Fahrenhext, a cylinder containing the oil to a depth of six inchos buing
also placed in the same oven.

() The dried wick shall be immersed in this column of oil for 10 minutes after
the oil has attained the oven temperature : it shall then be taken out and fitted
into the wick holder.

(#i) This shall be done by inserting the non-burning end of the wick (which
must be trimmed free from overlapping or frayed edges in order:to prevent
jamming caused by compression in the tube) carefully into the burming end -of the
wick holder, and then pushing with a screw motion until the wick protrudes about a
quarter of an inch from the other end.

(iv) All twists arising from this o Feratxon shall be eased out by putting llight
tension on the wick and pulling it gently to and fro along the tube until ng further
tendency to untwist is seen and the wiek weave is straight.

(v) Both ends of the wick shall in turn be made to ugrotrude as far as pouiblo
from the tube and soaked separately in the oil, but the short end of the wick shall
not be allowed to enter the tube, while this is done.

Somewhat more than one-eighth of an inch of the soaked vm.k shall be allowed
finally to protrude from the burning end of the tube, after which the vwick shall
be trimmed with a very sharp instrument in such a manner that it is flat and horizontal
with a slightly bevelled rim with no frayed -emds.

The wick shall then be drewn down until exactly ome-eighth inch protrudes.

(wi) “The wick holder shall then be screwed carefully into the wick holder- in
such a way that the wick is not eaught by the air inlet tube and dragged inwards.
If this occurs, the whole operation from insertion onwards shall be repeated.

The oil holder must be held vertically to prevent outflow of oil into the air
inlet tube which must remain free from all obstruction.

(vii) The assembled oil holder (and wick holder) shall then be kept in the
oven at 100—105° Fahrenheit for twenty minutes, and thereafter inserted into the
lamp, which shall be at the room temperature of 80—85° Fahrenheit and not hot
from a previous burning test. If any resistance occurs due to the wick catching
and bouding back at the edges when it reaches the fixed guide of tha lamp the
wick sball be retrimmed and on no aceount used in a damaged condition for the
standard .burning test.

(vid) The lamp shall be pheod in ‘a vertical pooitaoh' and oompletely protected
from draughss. .

(¢) The Flame Test— '

(4) The wick shall then be turned up by means of the nd;ustmg screw until it
“ean be 1it.

!
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;v () The iy shall be #djusted every minute for the first five silnutes at
w"‘t_yyo‘ mﬂlimetrubebw its smoke point so that it is kept free from smoking. -
__ (#) The smoke point shall be obtained by raising the wick uatil a smoky flam
fs’ prodaced, and then lowering it until th ky ‘point ats, j Jving &
s ; 4nd then ing il the smoky point disappears, just leaving a
(iw) At the end of five minutes, adjustment to the exact emoke .point shall
mado and. a stop-watch shall be started at the-moment of final adjuitmon:. be
{v) The value shall be noted by ‘reading the height of tho point of tho fliwe
in millimetres, the eye of the observer being about fine inches lrrrom the f:ont of
the instrument and slightly to one side'so that a reflected image of the flamo is seen
on the scale on one side of the vertical white line, the flame itself being projected
ageainst the other side of the scale. :

The two readings must be the same to ensure avoidance of vortical parallax.

() Wit,hout,,f;u;(:lt.he_r adjustent of the flame in anj way, its height shall then
be ‘read and recorded at intervals of two minutes. After the fifth such interval,
that is precisely ten minutes aftor the moment.of final adjustment, the flame height
shall be read.

This final measurement in millimetres is the ‘¢ flame height '’ which in referred
t0-in -tho Interpretation of Results, Section 5. :

(vit) When conditioning a wick with white kerosene, the lamp, shall be allowed
each time to burn for twenty minutes, after the five minutes taken for adjustinent
of the flume as described wbove [vide paragraph (ii) of this section].

(3) Cleaning of Lamp, etc—

At the end of the test, the oil holder (together with the wick holder) shall be
removed from the lamp, drained, cleaned with petroleum ether, dried for 30 minutes
at 100—105° Centigrade, and blown out with dry air.

The lamp - sowust be: replaced-in- the oven for not less than five minutes after
air blowing to ensure absolute dryness ready for re-use. - '

3. Further details regarding oonditioning wick—The complete conditioning
cyele for a new wick six inches in length shall be as follows :—

(a) Extraetion with petroleum ether followed by extraction with sulphuric
ether ; then drying [Vide Bection 3 (a)].
(b) Burning for twenty-five minutes using white kerosene.
(¢) Reé-extraction and drying. ' '
'Y (d) A" wecond’ burning as before.
" (e) Re-extraction and drying.
(f) If not used immediately, redrying for thirty minutes at 100105 Centi-
grade immediately before standard test is carrled out. i
(¢) Cutting to five and a half inches by trimming both ends. _
i. 4..Usc of a wick for more than one test.—A wick which has 'ulrél}dy'bceﬁ‘ used
for a atandard test may be re-used subject to the following conditions :—
(a) When ready trimmed for re-use, the wick shall not be less than five inches
in length. ‘ ) i
¢2)] The wigk shall. have been re-cleaned snd dried as follows :
After . -withdrawal -from the wieck: -holder the wick shall be. re-éxtracted with

etrole other in o Soxhlet apparatus until the extract is colourless
E.nd oth:r extracted with sulphuric ether until & similar result is obt.ined:

. Tt shall thien be dried im sn oven at 100—105° Qemtigrade for at least
ot .thirty minutes. ,
(¢) On re-fitting for use, all charred wick from ‘any previous burning test shal

b‘é trimmed off.
votc—A wiek shall be fejected after use:mith an oil .which has given .a ¥alue
of less than 9 mm. o mfgit in tem minutes.
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. 3y Infargretatien  of Reswlda—(s) At least :thise: determinations. shalk  be made
by mqu;&mmium of wick to:abtaim three acmsecutive remdings the
extromes of which shall differ from each other by not more than ome millimatre.
i) THe rewaWs veported shull bo the medn of tNude tHFss conmbéutive raadi
aled ?uu t6' ens:tervh millitnetie npdfﬁuﬁg‘o‘.OS"to’o.#& %’1‘3 T
(i¢¢) When the average value obtained by the preseribed 1nethod diffors b
3 0:8 mitihmet ' from- this Nmit, a fresh series of Geterminations shalf be made and,
if the -wwutege of thése iy i sgecement with the previons seties t& 0.5 mhi, HE
a.:]rersge of the two serigs shall be taken and reported as the flame height of the
oil.
——
No. 67—C. No. 628-Cus.-I.|32.
Copy forwarded to—
All Collectors of Customs.
The Aecountants Genersl, Bengal, Bombay, Madras and Burmd and thy Audit
Officer, Lloyd Barrage and Canals  Construction, Karachi and the
Accountant General, Central Revenues, n

The Commerce Department,

The Director-General of Commercial Intelligence and Statistics for publication
in the Indian Trade Journal.
The Secretary, Tariff Board.

The Indian Trade Commissioner, London.

The Indian Government Trade Commissioner, Neuwer Jungfermstieg, No. 9,
Hamburg, Germany.

The Canadiar Government Trade Commissioner, Caleutta.

Tho American Trade Commissiomer, Calcutta.

The British Trade Commissioners in India, Caleutta and Bembay.

The Director, Federation of British Industries, Lonmdon.

The Prineipal Collector of Customs, Colombo.

The Indian Stowes Department.

The Special Chemieul Adviser to the Central Board of Revenue.

Lieut.-Oolonel Bir Henry Gidney : Will Government inform the
House whether in any of these examinations of diesel oil the flame height
has exceeded a difference of 15 per cent. as suggested by Sir George
Schuster when the Bill was under considerdtion Y

The Honourable 8ir James Grigg : I cannot answer that without
notice.

Mr. 8. C. Mitra : Is it a fact that the desire of the Committee was
to have a standard lamp by which everybody, who imported kerosene
oil, could test the oil and see if it comes to the right standard, and not
leave it to the mere whims of any Department ¢

The Honowrable 8ir: James Grigg : I strongly demur to that sugges-
tien whether it may bave been the desire of the Committee or not : the
criterion must be under the control of the customs authority.

Mr. 8 O. Mites : T de not question abowt that, but was it the pur-
pose of the Government also to have a standard laip, so that everybody
could, at his own discretion, test whether the oil came to a particular
standard !

The: Honourable Sir Fames Grigg : T am not Bware of that.



QURSRIAIES 4000 ANSTERS. 2088

4 Mz Lalohand Nawalswi . May I kitow where-the test is %0 te made 1
Is it In every customs house, and will the importers be allewed b b
present on the occasion of the test ! '

h ‘The Honourable Sir James Qrigg : Yos, in the sppropriate customs
ouses, ‘
o m.'& Yalchand Mavalrei : Are the importers or their representatives
allowed ta be present at the time of the test %

ThaMHOSh’ Jumes - Grigg : I do not know, but I will make
ep(blllrlBSs

. D Zéemddin Almnad : Is it net a faot that the lamp was shown to

the Select Committee, and it was said that the test was certain and no
@ifference would happen 1 ‘ '

The Honourable 8ir James Qrigg : I am not aware of that. I am
not very good at the history of what happened before I arrived here.

Mr. 8. C. Mitra : Will Government be pleased to tell us from where
they got this standard lamp * If it is a standard lamp, it must be
avaflable in all seientific shops.

The Honourable 8ir James Grigg : It is described as a standard
smoke-point lamp. I assume it is a lamp which is generally applicable
and not adopted by the customs authorities at their own whim,—1I think
in the word used.

Mr. Gaya Prasad 8ingh : It is Alladin’s wonderful lamp !

Dr: Blwuddin Abmad : ¥f it is 2 standard lemp, and it has not been’
tompered, then the resu¥t of the test wonld be the same whether it in
applied by the Custqms Colector or any other person.

(No answenr.)

Lisstt..Oelitriol: Sir' Honry @idney : In view of the faot that there
existw & difference of opimion, will Government be prepared to consider
the question: of taking a sample of this diesel oil and examine it along
with ved keresene oil and prove that it is over 15 per eent.?

The HMottourable 8ir James Grigg : No, Sir.
- Sesweer Recorps or EweroYErs oN Srate RaiLwavs,

895. *8ardar S8ant 8ingh : (a) Isit a fact that under paragraph 403
of Open Line Code, Volume II, of State Railways, a record of service is
maintained ¢

(3) Is it & fact that under Supplementary Rule 197 to the Funda-
mental Rules a speeial form, in liew of service book, is prescribed for
permanent subordinates (non-pensionable) on State Railways ?

(c) Is it a fact that under Supplementary Rule 139, a Head of
Office is responsible for recording every stop in a Government servant’s
official life and for the upkeep of the service record ?

(/d’) Is it a fact that under Supplementary Rule _20_2,, thg_ head .of
aw office should permit a Government servant fo examime his service
redord, shoul ‘he at any time desive to do mo ¢ g :
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(e) If the replies to parts (a) to (d) be - t'he nﬁrmtwe, will
Government please “state

(s) ‘whether these rules are a hcable to Rallwa. State
~-Administrations ; if nbE; ﬂfyp fiot ;- v )

(#) the ecircumstances under which the Divisional Supermtend-

~ ent, Moradabad, East Indian Railway, has refused * per-
mission to the staff to peruse their service records under
his No. BT|10[34¢ B. A. 8. M., dated-the 28th July, 1934 ;

(41#) the action taken against the Divisional Supermtendent
against non-obgervance of the rules ; if none, why not ; and

(sv) the safeguards provxded for the rights and privileges of the
subordinate staff on Moradabad leslon agamst the Divi-
sional staﬂ’ +if none, why not ¢

Mr. P.R. Rau: (a) Yes.

(b), (¢), (d) and (e) (3). Railway staff have been specmlly except-
ed from the general provisions regarding Service Books in Supplementary
Rules 197 et seq.

(e) (1) to (iv). Do not arise.

8TATION MASTER'S EXAMINATION IN THE MORADABAD Division, East INDIAN
RaiLway.

. 896, *Sardar Bant 8ingh : Has the attention of - Government been
invited taowards Divisional Superintendent, Moradabad, East Indian
Railway’s Memo. No. C.R.,, dated . the ' 10th. July 1934,  reading :
‘“ The T. A. O. books are out of stock and the revised edition has not
yet been received from Head Office. - (8d.) Mela Ram, for Divisional
Superintendent '’ read. with No. EXIII-P.-4, dated the 12th July, 1934,
reading : ‘‘ Please nete that the passing of Station Maaster’s Examina-
tion does not exempt you from passing the Goods’ Account Examina-
tion, Higher Standard. Please let me know when you are ready to
come for above test by the Assistant Superintendent, Commercial '’ 1
If so, will Government please state :

(¢+) the eourse open to the steff to prepare themselves for the
examination without books ;

(¢1) the .reason for calling them for examination in the absence
of the books ; and

() whether the Station Master’s examination does not qualify
a man for the post ; if not, how and why not ¢

Mr. P. R. Rau : I have called for information and will lay a reply
on the table of the House in due course.

Amcmnons .AGAJNST THE DlvlsmN.u. SUPEBINTENDENT, Mommmn

. 897 'Sardu' gant Singh : Is it a fact that the Divisional Superin-
tendents on the East Indian Railway are ndt bound to obey the
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orders i eri i
Orders of their superior offeers ¥ If not, will Government please
(4) the circumstances under which the Divisi i
. , onal S -
g;i(:ofenlé Moradg\l;a(;,l disobeyed the direction contai‘tlll;;ﬂ?n
ommercial Manager, Luck .
dated the 29th April, 19855 o No- C8-45/10/24,

(%) the number and date of the order under which i
direction of the Chief Commercial Managelr w.tl:e“s:;g

‘. upon ; and

(8) whether they are prepared to order the obedience of the
said direction ¢ If not, why not ¢

“Mr. P. R. Rau : The reply to the first part of the quostion is in the
negative. As regards the second part, Government have no information
as regardq clauses (¢) and (#). As regards (w1), Government see mno
reasen to interfere. They leave it to the Local Administration to seeure
compliance with its orders by subordinate officers.

PROMOTION OF STAFF IN THE MORADABAD Division, East INDIAN RarLwas.

898. *Sardar Sant Singh : (a) Has the attention of Government been
invited to paragraph 4 of circular No. E.T.[10/38, A. S. ms. A., dated
the 11th July, 1934, issued by the Divisional Superintendent, Moradabad,
East Indian Railway, reading : ‘‘ A common seniority list is being
compiled on these lines and all Assistant Station Masters ¢ C ’ Class and
Station Masters A Class, who were promoted after the revised co-
ordinated - scales of pay were introduced on and after 1st November,
1928, will retain their promotions but Assistant Station Masters
whom they may have superseded will take seniority over them when
in their turn they are promoted to Station Masters or Assistant Station
Masters C ' ¢ 8o, will Government please state whether it is a
fact that the scale of pay of an Assistant Station Master ““ ('’ claw
is Rs. 70—65—95 and that of a Btation Master ‘‘ A’ Class is
Re. 52—4—76 1 If so, how is seniority based on initial pay in the
grade, and how are two designations combined in the spirit of rule 2 of the
rules for recruitment and training of staff !

(b) What are the reasons for and Fundamental Rule_ ux}der which a
man, who received his promotion earlier, can be made junior to a man
whose date of promotion is later ?

(¢) Has not the Divisional Superintendent.introduced a new code
of promotion by this circular  If so, what action do Government prq,-

ose to take against the promulgation of such new codes every day !
}’f‘ none, why not ?

(d) Do Government pr
Divigional Superintendents an
triennially ¢ If not, why not ?

. P. R. Rau: (a) to (¢). I am not sure I quite understand the
Question, but the cireumstances stated do not flf:f:r;t:"g} :::;ml;; ‘f‘«::

Government to intervene in questions of relative
elasses indicated which are within the Agent’s powers.

(d) No. Government eonsider it quite nnnecessary.

opose to examine or test the ability of
d their efficiency in Rules and Regulations

L358LAD .
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Case oF oNE MR. P. BHARTHI, ex-GUARD, -EAsT INDIAN. RaILWAY.

899.. *Pandit S8atyendra Nath 8en : With reference to my starred
question No. 795, dated the 12th September, 1933, regarding P. Bharthi,
ez-gaard, East Indian Railway, will Government please state if they have
completed their enquiry into the case ¢ ,

Mr. P.R. Rau : I understand that my Honourable friend has already
been informed by .the Chief Commissioner of Railways and by Mr. (olvin,
Member of the Railway Board, that the Railway Board have enquired in-
to this case and consider that the East Indian Railway administration
were justified in regard to the action taken by them in this case.

AMALGAMATION OF THE PosTs oF THE COMMISSIONERS OF INCOME-TAX, UNITED
ProvincEs AND CENTRAL PROVINCES.

900, *Mr. 8. @. Jog : (a) Is it not a fact that the post of the Com-
missioner of Income-tax in the Central Provinces and Berar was

‘*abolished ’’ and was amalgamated with the post of the Commissioner of
the United Provinces ?

(b) Will Government please state whether this arraxigement was

brought about as a temporary and experimemtal mesSure, or as a per-
manent one 1 h e -

(¢) Will Government please state the headquarters of the ‘com-
wissioner for this combined post ?

(d) Will Government please state whether this arrangement has been
found satisfactory in actual working ¢ TIf not, do Government propose

to revert to the old system ¢
(e) Tn view of the long extent of jurisdiction, are Government pré-
pared to move the headquarters to a more central place like Jtibbulpore
(f) Are Government aware that the present arrangement is extremely
inconvenient to assessees: of the Central Provinces and Berar{ : -
The Honourable Bir James Grigg : (a) Yes. ' vt
(b) The arrangement is a permanent one.
(¢) Lucknow.
~ (d) The answer to the first part of the question is in the afflirma-
tive. The second part does not arise.
(e) No.

(f) The Government of India have not received any complainrt.

Mr. B. G. Jog : May I know what sort of enquiry the Department

had before they satisfied themselves that the present arrangement was
satisfactory ¢ o

The Homourable Bir James Grigg : It is a little difficult to know
how to investizate non-existing complaints. (Laughter.) ‘

Exemprion FroM CustoMs DuTy OF LABORATORY INSTRUMENTS FOR USE IN
THE BoMBAY UNIVERSITY.

901. Mr. 8. G. Jog : (a) Are Government aware that the University
of Bombay has decided to open a course of Chemical Technology ?
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' () Is: it mot -a fact that the Bembay University wants to place a
very big order of laborstory instruments for that course ¢

. (e) Is it not a faet that the Bombay University have requested the
Government of Tndia t¢ exempt them ‘from the customs duty 't
(d). Will Government please state whether they propose to grant the
excmption from customs duty by way of help to a course of education 1
If not, why not'¥ ~ = ‘ ' ’
Thg,quonmble 8ir James Grigg : (a), (b) and (¢). Yes.
; (&, The answer is in the negative. Where assistauce js to be
given. to such educational institutions, it should be done by direct grants-

in-aid from provincial revenues, and not indirectly from Central re-
venues by remission of customs duty.

) Mr. 8. G.'Jog' : May I know whether there is any technical or legal
chjeetion to exempting such instrumenty from customs duties ?

. The Honourable 8ir James Grigg: I would ask the Honoursble
Member to cast his mind back to a debate which took place. two days

ago about the wickedness .of Government assisting provineinl subjects.
(Laughter,)

ALLEGED NEGLIGENCE OF THE POLICE IN AJMER.

- 902.*Mr. M. Maswood Ahmad : (q) s it a fact. that on the 26th
July, 1934, a public meeting was held at Ajmer to protest against the
action and negliggnce of the police ¢ . ‘ . .

(b) What is the text of the Resolution passed by that meeting ¢
(¢) What action, if any, did Government take on such resolutions ?

Mr. H, A, F. Metcalfe : The information asked for has been ealled
for and a reply will be given to the House in due course. .

ConsTRUCTION BY PRIvATE INDIVIDUALS OF THER HousEs IN NEw DgLan.

903. *Mr, M. Maswood Ahmad : (q) Has the attention of Govern-
ment been drawn to an article published in the Hindugmn..’l'_mes,wdated
the 29th July, 1934 (page 12), under the caption ‘‘ New Delhi Landlords.
Plight *’ ¢ . o

(b) Is it the policy of Government to encourage the private mdm-'
duals to build their houses in New Delhi !

Mr. @. 8. Bajpai: {(a) and (b). Yes. 3 -
‘MusLiM TrA STALLS ON CERTAIN STATIONS ON THE GRBAT INDIAN PENINSULA
RAmLwAY.

i i ( i Stalls
. *Dr. Ziauddin Ahmad : (a) Is it a fact that Muslim Tea §
‘at Dﬁar.nll('urla and Igatpuri, on the Great Indian Penhinsula Railway

have been sold to non-Muslim Iranis !
(b) Are there no Muslim Tea stalls at Murtazapur, Chanda and
Balharshah ¢ it Penioma
Iave the i t ian Penins
; 5 Tave the Muslim stall-holders on the Grea j en
'Ri’ail%sg'v reczstly been forbidden to sell fruits on t’he platforms, while the
non-Muslim stall-holders have no such restriction ) .
1.353LAD - .
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(d) Are provision passes issued to conmtractors catering on the (ireat
Indian Peninsula Railway at more than one station

(¢) Is it a fact that third class Hindu Tea stall-holder, Vietoria
Terminus, Great Indian Peninsula Railway, has been granted a first class
free pass 'end two second class passes from station to station on the whole
Great Indian Peninsula Railway ?

(f) Is it a fact that third class Hindu Tea Stall Contractor has paid
Rs. 15,025 1

Mr. P. R. Rau: («) The Agent, Great Indian Peninsula Railway,
states that the licenses for the tea stalls are held by Iramis whe are non-
Muslims, but ave required, under the conditions of their license, to employ
Musliin servants.

(b) There are Muslim tea stalls at Murtazapur and Balharshah, but
not at Chanda.

(¢) No distinetion is made between Muslins and other communities
in this respect. The rule which applies to all communities alike is that
when separate licences are given for the sale of fruit, which may he given
either to a Hindu or a Muslim, other stall-holders.are not allowed to sell
fruit.

(44) No.

(e) and (f). Government are informed that two Hipdu stalls have
been let from the 1st October, 1933, for Rs. 15,025, but the passes have
been given in connection with the buffet and restaurant cars contrucs.

Maulvi Muhammad 8hafee Daoodi : Are Government aware if this
is the rule that is followed by the railway authority in regard to all
stativns, and alse «n other liney ?

Mr. P. R. Rau : What rule ¢

Maulvi Muhammad Shafee Daoodi : This rule of giving contract
to non-Muslims for the purpose of catering to Muslims, and as the Hon-
ourable Member said, employment of Muslims by non-Muslims to serve
Muslims. That is a great difficulty.

Mr. P. R. Rau: I have no information about other lines; the only
‘information I have already given te the House.

Dr. Ziauddin Ahmad : It was said that these contracts were not
‘to be sold. Here we have got a definite illustratiom, which the Hon-
ourable Member himself admits, that the contract was sold for
Rs. 15,025, which is contrary to the rule of the Great Indian Peniunsula
Railway.

Mr. P. B Ran: I have informed the House that a' license fee of
Rs. 15.025, which is contrary to the rule of the Great Indian Feninsula
the stall-keepers in question.

Dr. Zianddin Ahmad : Rs. 15,025—is it a hcensmg fer or the sale

price of the contract ?

Mr P. R. Ran: It must be remembered that it is the Victoria
Terminus Station.

Dr. Ziauddin Ahmad : Rs. 15,025 is a big licensing fee for a third
class tea stall. Or is it the sale price of the oontracwrs ! Will the fee
be returned ¢ L e
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Mr. P. B. Rau: It cannot be the sale price o .
L : ] th . No-
body is going to wsell or buy him. (Daughter.)f e dontrastor; No

» Mr. 8. @ Jog: Isit a fact that these stall contractors have got to
spend something extra for seeuring these contracts, and that it falls
on the customers ¢

Mr. P. B. Rau : [ am not aware of amy such thing.

Mr.8. G Jog : The Honourable Mcmber may take it from me that
tlwre is & complaint that they have to spend some extra wmoney, .

Mr. P. B. Ran: Can my Honourable friend give ma specific iu-
stances ?

M.r 8. G Jog : I will write to the Department, and it is not fair
to give them out here on the floor of the House. '

Mr. P. B. Ran : I think it is more unfair to make general allega-
tions of this kind without being able to give any specific instances in
support of them. (Cheers.)

Mr. 8. G. Jog : 1 have got specific instances with me, but I am not
prepared to disclose them here in the interests of the Department--not
that 1 have not got them.

‘Mr. P. B. Rau : My Honourable friend is unable to give me any
specific instance. Tt is obvious that I cannot enquire into it.

Dr. Zianddin Ahmad : May I ask whether the system of giving
contract to one person for a large number of stations iy justified or
not ¢ I thought it was against the principle that a contract should
be given, so far as possible, to local persons.

Mr. P. R. Ran : This particular instance is with reference to one or
two stalls at the Vietoria Terminus Station. ‘

Dr. Ziauddin Ahmad : No. It relates to Dadar, Kurla, «nd Igat-
puri stations.
(a), I

Mr. P. R. Rau : You are talking about (a). As regards
think, so far as my information goes, the contracts are not all held 'by the,

some person.
Mr. Gaya Prasad Singh : If the suggestion of my Honourable friend,
iy .} e adopted, what is to beecome of the com-

Dr. Ziawddin Abhmad, is to b
tract which is given to Messrs. Kellner and Co. ?

4 Mr. P. R. Rau: Which suggestion !

; sad i le friend
. Mr, Prasad Singh : The suggestion of my Honourable
is that A«lgftgut contracticnls‘hould ‘be given to local persons at different

stafions. ..... |
Dy, Yisuddin Ahmad : As far as possible.

‘r. ‘Pragad Singh : ; possible. 1f this sug-
i i Y b fm.e a:f It,ﬁe contract whichufp

PP oeshP e el to, what is to becom :
b Momn eﬁ:(c:lln:r and Co., which is for a large number of

given to Messrs.

Mr. P E Rau: That is a hypothetical question.



2330 LEGISLATIVE ASSEMBLY. [30TH Aua. 1934.

Mr. Gaya Prasad 8ingh : May 1 know if the Government: of .India
are prepared to accept the suggestion which has been made by Dr.
Ziauddin Ahmad just now ¢

Mr. P. R. Rau : I must have time to conmsider it.

Dr. Ziauddin Ahmad : I said, as far as possible. In any case,

local contractors to cater according to English style will not be avail-
able.

Mr. P. R. Ran: That was one of the suggestions made by my
I{onourable friend at the time of the debate on this question. and those
suggestions have all been sent to the railway administrations for con-
sulting the Local Advisory Committees.

Mr. Lalchand Navalrai : May I know from the Honourable Member
whether it is the general policy that, when there is a general grievance

and there are complaints all round, the Honourable Member will: not
enquire into them ¢

Mr. P. R. Rau: The general grievance, if it is to ﬁnd credence,
must be supported by specific instances

Mr. Lalchand Navalrai : The general grievance has bet :n expressed,

and it should be easy for the Honourable Me.mber and the, Rtu.lway
Board to enquire into it and find out specific instances.

ABSENCE oF MusiLiM REFRESHMENT RoOMS ON ¢EBRTAIN STATIONS ON THE
GREAT INDIAN PENINSULA RAiLway.

905. *Dr. Ziauddin Ahmad : (a) Are Government aware ihat there
are no Muslim Refreshment Rooms at - important junction stations, like

Manmad, Bhusawal, Nagpur, Khandwa and Jubbulpore. on the Great
Indian Perinsula Rallway 1

(b) Is it a fact that the Great Indian Peninsula Railway authorities
are contemplating selling the Tea Stalls to Contractors

Mr. P. R. Rau: (a) Yes.
(b) No.

BALE OF AERATED WATERS ON THE GREAT INDIAN PENINsULA Rarwav.

905. *Dr. Ziauddin Ahmad : Is it a fact that the @reat Indian
Peninsuly Railway has given the sole monopaly of selling aerated waters
to Brandon and Company on trains and train tlmxngs and ‘thal thé third
class passengers have to pay 75 per cent. higher rate than the ordmary rate 1

Mr. P. B. Rau : I understand, Messrs. Brandon and Gompany -have
the monopoly. The Agent, Great "Indian Pemnsula Railway, states that

the charges for all classes of passengers are’ abon‘t 30 per: eent fugher
than the Iocul rates.

DI Zmuddm Ahmad : There is a deﬂmte complamt on fhlB mbpc't
When a train arrives at a station, the vendors.at. the statiop age not
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Permitled to sell to the passengers, T i
is not at the station ? P # ey een only sell when the frain

Mr. P. R. Rau : I cannot understand my Honourable Irieml’s ques-

tion. 1f the vendors are not permitted to
to whom are they 1y o ® p ed to sell to the passengers, then

Dr. Ziauddin Ahmad ; This ig just my point. They are not allow-
ed to sell when the train is in the station. It is supposed to be the
‘monopoly of this Company, and the passengers have to get it from
the vendors travelling in the train at high prices. The poor en ¢annot
;zrt'if(:r;lh}o ’pay higher prices, and they go without ice. Will you look
IntQ 18

Mr. P. R. Rau : I shall inquire into that,

Dr. Ziauddin Ahmad : Will you please send the other questions
and the answers also to the Advisory Committee 1

Mr. P. B. Rau : 1 shall send them to the Agent.

Mr. Gaya Prasad 8ingh: Together with the other supplementary
questions which go counter to his suggestion,

PERCENTAGE LATD DOWN FOR PROMOTIONS FROM THE ProvinciaL Crvit
SERVICE TO THE INDIAN CrviL SERvIcE PosTs.

907. *Mr. Gaya Prasad Bingh : (s) What is the percentage laid down
by the Lee Commission to Indianize the Indian Civil Service by way of
promotions from the Provineial Civil Service ?

(h) What should be the number of posts according to the recommenda-
tion, now to be held by the members of the Provincial services, and what
18 the number of posts actually thrown open to the services in the various
Provinees in the Judicial and Executive Branches ?

(c) Has the percentage recommended by the Commission been
reached in all the Provinces and if not, do Government propose to instruot
the Local Governments to submit proposals to expedltg the process of
Indianisation to the extent recommended by the Commission ! If not,
why not ¢

(d) What is the number of superior posts in gach Province and what
Percentages of them have been thrown open as * listed ' to the Provincial
Services in each province !

i i s the

e) Is the percentage equal .mlaAll Pl_'oy;nces. .both as regards
.Tudic(fﬂ and Executive Branch 1 ' If ‘there is a difference, why ? Are
Government prepared to take steps to see that an equal percentage of
posts is thrown open to the Provincial services both in the Judicial und

Executive Branch and in all the Provinees ! ~
i : he table

onourable Sir Henry Oraik : I lay a statement on t ,
wllimefdnw?tl}? the reply given on the 3rd February, 1931, to Kumar

' ' d: Singh'’s the- subject, will,
‘Gupheshwar Prasad: Singh’s question No. 307 on
1 hape, serve the purpose of the Honoutable Member.



LEGISLATIVE ASSEMBLY. [30TH Ava. 1934.

2382

*a8%0 qous
m eUo Aq paonp
1 aq 0} axe Wiy
esoyy ‘aIpeo oy} Ul
woijonpal 03 Suisg |

"sornBy ay3 ur pe
-pn[oul Ueoq j0U 88y
"], ¥g61 Suunp

[suolyIppE  Us
Suigeyy 20j poslA
weaq sSvy UONOUNS
so1wg Jo  L1wjasseg
#[) so¥80 e0YY UJ ,

“sypavmoy

-
% | ¢ e | ¢ M g [ wewy
4 4 8 4 ¥ ot ¥ 9 | él.uﬂs

. Ftgy..)
g 4 . 4 ¥ g €1 g ¥ & e - rery
. R K
T .
2 z L 3 g ¢ [ o1 £ g | u {7 g
. L ‘W.‘" . 4
81 z 9" ot 8T 4 o | er | . aveng
[ v “epoma-
L4 L 8T t | 8 6 | ez I g [ o1 |8 par
] % 6 ¢ z | ¥ 6 | s [ miwed
Ta Ve e 14 g {20 SR 3 B g 8 Sequog
R £o 81 g 9 L w | oo o | e iy
g | '80d ‘wg | 's0d] g [goaf .
aAp} . ‘eAny . . "eARy S
TeI0], -noaxy | ‘reI0%, | ‘mooxqg | 'm0l X -nooNy | eouassg
‘reopap ‘pRpoL ‘mopne | ,
*pagsT] oq 0) Smuremal #ys0d jo ‘oN *poysT] 19 nau..!x_uo ‘ON boag? pessyy oq 03 eywed Joof

"8 0 "1 21 us swod pogey) fo squiny sypbussTacng w3 ‘EL6] ‘rguan( 1TE 0f €n spwwm s5o.L0sd 7y) Lusamoye mIaITg



QUESTIONS AND ANSWERS. 2833

ProTeST BY MR. S8ARAT CHANDRA BOSE FOR HIS CompLiorry IN TERRORIST
AcTiviTiES.

908. *Mr. Gaya Prasad 8ingh : (¢) Have Government received any
communication from Mr. Sarat Chandra Bose, s State prisoner, protesting
emphatically against the charge made on the floor of this House, of his
complicity in terrorist activities $

(b) Can a eopy of this communication be laid on the table ?

(¢) Do Government propose to take ap this challenge, und prove
Mr. Bose’s complicity in terrorist activities ¢

The Honourable 8ir Henry Craik : (a), (b) and (¢). Government
received a communication of the nature suggested in the guestion from
Mr, Sarut Chandra Bose and another more detailed commuuication from
him on the same lines on August 26th. These are under ex:imiunation.
A copy of them cannot be laid on the table.

Mr. 8. O. Mitra : Is the Honourable gentleman aware that there
was a public meeting in the Albert Hall at Calcutta presided over
by Kumar Shib Sekhareswar Ray, an ez-President of the Bengal Couneil
and ez-Minister of the Bengal Government, demanding the release of
Mr. Sarat Chandra Bose, or in the alternative, a proper trial by a com-
petent Court of law, and a similar resolution was passed by the Cal-
cutta . Corporatiop ¢

The Honourable 8ir Henry Craik : Yes.

Mr. 8. 0. Mitra : Do Goverument propose to take any aetion on
those resotutions passed in public meetings in Bengal !
The Honourable 8ir Henry Oraik : No.

- Mr. 8. ©. Mitra : Why do they not take any notige of these pub-
liv meetings presided over by such responsible people who demand noth-
ing more than a fair trial by a competent Court  Will the Honourable
Member be pleased to give his reasons !

Mz. Gays Prasad Singh : There is no sanction behind such meet-
tings. .

The Hongurable Sir Henry Oraik : My Honourable friend is per-
fectly well aware that it is not the policy of Government to state openly
the reasons leading to the detention of any person under Regulation 1T1.
Nor is it the policy of Government to bring up such persovs for trial
before a Court.

. Mr. 8. 0. Mitra ; In view of the fact that Khan Abdul Ghaffar
Khan has been released and he was detained under Regularion 111 and
e was also considered to be copnected with ‘* internal commotion "', like
Mr. Sarat Chandra Bose, do Government propose to consider the case of
Mr. Sarat Chandra Bose also ? '

Fhe Homowrable Sir Henry Craik : Consider his release !
Mitra : Yes. Khan Abdul Ghaffar Kl‘ign,,'wgs a Btate
Pria(;lﬁrr gncgr ‘the liﬁon. and he was eonfined for *“internal com-
motiori 7’, ke My, Do Government ' prepoge to consider his case

also 1 a
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The Honourable 8ir He Craik : The two cases are in no way
counected, but Mr. Sarat Chandra Bose will be released when the Gov-
ermment are satisfied that his release can be effected without danger to
the security of the country from internal commotion.

Mr. Gaya Prasad Singh : What is the answer to purt (c¢) of the
question? T want to know whether the Government of India are prepared
to give Mr. Sarat Chandra Bose an opportunity to clear his character
in ct.nera, if possible ?

The Honourable 8ir Henry Oraik.: No, Sir. The Government have
no such intention.

Mr. Gaya Prasad 8ingh : Have the Government of India communi-
cated to Mr. Sarat Chandra Bose the charges that are pending against
him ?

The Honourable 8ir Henry Oraik : No, Sir.

Mr. Gaya Prasad 8ingh : They have not replied to the communi-
cation which they have received from Mr. Sarat Chandrea Bose ?

The Honourable 8ir Henry Oraik : That commumcatmn is under
examination. Tt has not beeh replied to.

Mr. 8. C. Mitra ; Is it not a fact that the two Judges, who went
over the records of the case of Mr. Bose, asked for an explavatmn of the
charges made against Mr. Bose. Was this procedure omitted, in case
of Mr. Bose, of the records being placed before two Judges w1th the
replies to the charges ? o

The Honourable 8ir Henry Oraik : The m.forma.tum whlch (xovern-
ment held about this gentleman was placed before two Judges who held
that his intermment was justified: in the mterests of sccuring the
country from internal commotion;

Mr. 8. 0. Mitra : Is it not the general practlce, when these records
are placed, that some charges are also communicated to the State Prisoner
and he -is asked to give his own explanations so far as he can. Has it
been omitted in this case ?

The Honourable 8ir Henry Oraik : It:is not the general practice.
It is sometimes done.

-~

RECRUITMENT OF ENGINEERS BY THE RAILWAY BoarD.

909. *Lieutenant-Oolonel 8ir Henry Gidney : (a) Is it a fact that the
Railway Board is recruiting three permanent officers for the Indian Ser-
vice of Engineers ¢

(b) If the answer to part (a) be in the afﬁrmatrve "witl (}oxernment
please state whether or not it is a fact that thiere are; at present a number

of excess anineer Officers on both Stute and Company éontro]lcd Rail-
wats ¢

(¢) Tf the answer to part (b) be in the afﬁrmatwe will Government
please state why they have neglested -the: claims ' ef their “/former
retrenched Fngineer Oﬂicers instead of calling for new. Jreqz;mg; ?

Mr. P. R. Rau; (a). In. 1934-85 the Railway ‘Board . are recrtutmg

three permanent offiders in. India.for the Indign Railway Serwice of En(,'l-
neers through the Public Service Commission.
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(b) Qn the Statg-managed Railways there are excess officers of the
Indian Railway Service of Engineers. Government are not aware that
there are any excess Engineer officers on Company-managed Railways.

. (¢) Government are of opinion that, owing to the fact that no re-
cruitment has beeq made to the Indian Railway Service of Engineers since
April, 1932, recruitment should be resumed in 1934-35 in order to avoid
unduly long gaps in direct recruitment, which would prove undesirable
from an administrative point of view. They consider, however, that, in
view of the existing excess of Indian Railway Service of Engincers offi-
cers, recruitment for the next few years should be restricted to half the
normal annual figure of recruitment.

Officers recruited in 1934-35 will be under training for two years and
will not be available to fill working posts until the end of 1936-37 and, in
the meantime, it is estimated that about 15 vacancies will ocenr in the
Indian Railway Service of Engineers during the two years 1934-15 and
1935-86. It is proposed, in filling these vacamcies, to consider the claims
of selected ex-temporary engineers, but some of the vacancies will be
provided for by reductions in the cadre of the superior service and by pro-
motion of subordinates to the Lower Gazetted Service.

Lieut.-Colonel Bir Henry Gidney : A supplementary question, Sir.
Is it not the policy of the Government of India in the Railway Depart-
ment to re-employ their retrenched officers as vacancies arise rather than
advertise for new entrants {

Mr. P. B. Rau: The policy of re-employing the retrenched staff
applies fully only to the subordinate staff. As regards superior staff,
Government will consider whether some of the vacancies can be fllled by
er-temporary engineers.

Mr. Lalchand Navalrai : May I know from the Homourable Member
if there are persons on the waiting list, and will they be given preference
in the appointment or not ?

‘Mr. P. R. Rau: There are certain ez-temporary engineers whose
names are borne in a list maintained by the Railway Board, and their
claims will be considered when making selection.

Lieut.-Colonel Sir Henry Gidney : Will the Honourable Member
inform this House whether it is mot a fact that Government will be
better served by experienced retrenched officers .than by raw inexperi-
enced officers who have to be brought in for training 1

. P, . That is a matter of opinion. Government will take
my gznglrﬁtﬁgiena’s opinion into consideration at the time of con-
sidering this case. _ » _ o
3 ‘Lieuta.CololpeAl”Sir;»Hemy Gidney : But what .is your opinion !
You evidently have none. :

EMPLOYMENT or MusLIMS IN THE INCOME-TAX DEPARTMENT IN THE PUNJAB,

" Nomru-West FroNTIER AND DErsti PROVINCES.

i i i 2 (a) Will Government

910, *Khan SahbShplkhJ%Hf!&?ﬂ’fgh;ne(b)mﬁ ‘ablé’' to Temove
Muslims in ‘the amalgamated cadre of
cers of the Income-tax Department, in' the Punjah, North-
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(b) TIs it a fact that out of the 38 gazetted posts of the Income-tax
Officers and the Assistant Income-tax Officers in the ahove mentioned.
Provinces, 13 only are held by Muslims, and out of five superior adminis-
trative posts, viz., Commissioners and Assistant Commissioners of [neome-
tax only one is held by a Muslim, who was appointed last year and is due
to retire early next year !

(¢) Is it a fact that out of the four appointments made in the [ncome-
tax Officer’s grade in the said Provinces, only one had gone to a
Musljim *

(d) What measures have Government adopted or propose to adopt to

remove the Muslim inequality in Services of the Income-tax Department
in the Punjab, Delhi and North-West Frontier Provinees.

(e) Do Goyernment propose to consider allotting at least *wo out
of the five administrative Superior posts of the Income-tax Department
for wuch Muslims who might have qualified themselves for the posts ¢

(f) Do Government propose also to consider the fixation of the num-
ber of Income-tax Officers and Assistant Income-tax Officers’ posts in
the above three mentioned Provinces to be fllled by Muslims according
to the population basis !

The Honourable Sir James Grlg% With your permission, Sir, 1
propose to answer questions Nos. 910, 911 and 913 together. - C

The information is being obtained and will be laid oy the tahle in
due course. ' s '

Paomorions 1¥ THE INcoME-TAX DEpsRTMBNT 0¥ THE PuMia®, NorTa-
West FroNTIER AND DELHI ProvinoEs.

1911. *°Khan Sahib Shaikh Fasal Hag Piracka : (¢) Is it & faet that
Government have ruled, in the ease of promotion from subordinate to the
gazetted ranks, in the case of Income-tax Department of the DPunjab,
North-West Frontier and Delhi Provinces, that persons gbove the age of
35 years will not be eongidered eligible for such appointments ?

(b) Are Government aware that some of the subordinate officials in
the Department qualified themselves for promotion te tl tted ranks,
by the higher departmental standards, when they were below the age of
even 30 years. on the eve of their service, and have since then nc oppor.
tunity for promotion attajned the age of over 35 years,—and that the
above rule will now debar them from promotion *

~ (¢) Are Government aware that there is a great resentment and dis-
appeintment amongst such officials against this rule ¥ ‘

(d) Are Government prepsred to consider relaxing the said rule in
the case of those Subordinate officers of the Income-tax Departraent who
qualiti~d themselves for higher promotion before the rule was passed ?

ALLEGATIONS AGAINST THE ADMINISTRATION o'l_r THE INCOME-TAX
DEPARTMENT OF THE DELHI PROVINCE AND THE AMBara Drvision.

912. *Ehan Bahib Shaikh Fasal Haq Piracha : (a) Is it a fact that
in the year 1933, Rai Bahadur Mangat Rai, the late Commissioner of
Income-tax, Punjab, made enqujsies, under the orders of Government,

{For answer to this question, see answef to question No. 910. '
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into. the 'adnuT' jatration of the Ineome-tax Departmen i
vince and the Ambala Division § b of the Delhi Pro-
it (9) Init also a faect that as a result of that inquiry serious cha
were ostablished against certain high officers of the (ll)e;{rtment 1 H“B‘?
what were the charges and dgainst whom ! ’
(¢) Did Government take any action against the officers concerncd
and with what result ¥ If Government have taken no action still, do they
now propose to take any ! If not, why not t
. The Honourable 8ir James Grigg : (¢) No. There was an enquiry
by the Commissioner himself and that too as regards a partioulare:gse. ’
() and (c¢). Do not arise. I might add that as a result of the
emquiry referred to in ‘my reply to part (a), a subordinate officer was
punished by the Commissioner. The appeal lodged by that officer against
the punishment awarded is, however, under consideration.

L.OCATION OF THE INCOME-TAX OFFICE AT SHOLAPUR.

1913. *Mr. B. V. Jadhav : (a) Is it a fact that the Income-tax
QOffice at Sholapur is situated far away from the husiness centre of the
eity ? '

(b) Ts it a fact that there is no conveyance stand in the vicinity of
this office ?

. (c) Is it a fact that the conveyances of the assessees have to wait out-
side the office for a long time ?
. (d) Is it a fact that the present premises are leased for a period of
three years ?
'(e) What is the rent of the present premises ! v \

’ (f) Is it a fact that complaints have been made to the anthorities of
site department for having shifted the office to the new quarters !

. (g) Were the higher authorities consulted before the choice and agree-
mientt of the new premises were made 1

" (k) How many other alternative premises were seen before deciding
upon the present one ?

BMPLOYMENT ov SikaS IN THE UPPER SUBORDINATE EXGINEERING SERVIOE
“h ' or THE PosTS AND TRLEGRAPHS DEPARTMENT.

914. ‘S&fdar Sant Singh: (a) Will Government plcase' state

i , aware that there is only one Sikh Engineering Super-
Whether they A%0 res branches General, Telephone and Electrical) of the

yisor 1 hree branches ( 2
E;%re:%ﬂlogfng.té'Engfneering Service of the Indian P?sta aqd Telegral)l}s
Department, out of the total of over 400 Engineering Supervisors, Deputy
Assistant Engineers and Assistant Engineers 1 - . .

e war to part (a) be in tha‘aﬂlrm_ahvc,_ do- overnmenj
'iimpgge) ':)f t?kia :rl;; steps t?) bring the number of Sikhs in the Telegrapi
Engineering to their legitimate due ! If 8o, ;hatt l .
ank 0 : ‘Yes; but the total number
e Honourable Sir Frank Noyce : (a) Yes; but :
of ogi'tl:ersndf the classes specified by the Honourable Member is 380 only.

{For answer to this question,

I

goc answer to question No. 910.
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() T would invite the Honourible Member’s' attention to Home
Dcpartment Resolution, dated the 4th July, 1934, published in‘ the
Gagette of .India on the subjeet of redress  of communal inequalities in
making direct appointments. Future .direct ‘recruitment to the upper:
subordinate service of the Indian Posts and Telegraphs Department will:
be made in accordance with the orders issued in that Resolution.

OFFICERS IN CHARGE OF SALES SECTIONS ON THE NorTH WESTERN RAILWAY,

915. *Bardar Bant Singh : (a) Ts it a Tdet tHat the Popé Commitiee
in their second report (vide page 32) recommended that officers who are
appointed in charge of Sales Sections should possess an intimate knowledge
of the religious customs of the community served by the railway, and that,
the railway travelling in India is largely guided by religious obgervations 1

(b) Will Government be pleased to state if the officer who is appoint-
ed on the North Western Railway possesses these qualifications ¢

(¢) Is it a fact that this post on the North Western leway is on the
senior scale ?

" (d) Is it a fact that officers of the Lower Gazetted Service cannot
be appmnted to Senior Scale of the Supenor Service when Junior Scale
officers are available

(¢} Is it a fact that several Indian Officers of the Superior Service
with thorough ‘knowledge of religious customs of the people serVed by
that Railway, are available with sufficient seniority ?

(f) Will Government be pleased to state what special qualifications
Messrs. Jordon and Jacob, both officers of the Lower Gazetted Serviee,
possessed which led to their appointment in charge of these Sales Sectiohs

M. P. R. Rau : (a) The Committee have emphasised the importance
of the Publicity Officer or his Assistant possessing intimate knowledge of
the religious customs of the communities served by his railway.

(b) and (¢). I am not clear to what ofﬁcer my Honourable friend
is referring. There is no separate Publicity Ofﬁcer on the North Western
Railway.

(d) No. The rule is that ordinarily officiating posts in the senior
scale are filled by junior scale officers, but if a suitable junior scale offi-
cer is not available or cannot be made available without conflicting with
the irterests of administration, a Lower Gazetted Service Officer may be
appointed to officiate in the senior scale.

(¢) and (f). Government regret that they are unable to discuss
the qualifications of individual officers on the floor of this House.

EarLY ARRIVAL oF THE HowraB-DELEI-KALKA MAIL AT KALRA.

916. *Mr. A. H, Ghuznavi : (a) Is it not a fact that the East
Indian Railway Up Train No. 1, known as the Howrah-Delhi-Kalka DMail,
generally reaches Kalka at about 4-10 A.M. instead of 4-50 A.M., that is to
say, about 40 minutes ahead of the scheduled time ?

() Are Government aware that this earlier and untlmely arrival
of the train at Kalka causes conmdemble inconvenience to the travelling
public ¢t
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. (e) Will Government see their way to have this anomaly and i
: 1 incon-
Bcexlnhenoel st;:izmovedbeitl}e: ~b3x prolonging the haltage of the ytmin at the
K n or by introducing som T sui i i
Dl hatiar _ lucing, some other suitable alterations in the
Mr. P. R. Rau : (a) In order to meet temporary engis enn,g; tric-
tions this train is allowed 20 minutes extra fof theryrun%rlzlenCh&nrzg:R
to Kalka. If no time is lost en roufe on engineering restrictious the
train can arrive at Kalka 20 minutes before the bogked time of arrival.

.(b) No.  The staff have instructions to allow the train, to ain on
the platform line until the normal time for its removal or til "?flter'all
passengers have alighted. o :

(c) It is the normal practice to allow extra time on the last run or
near a terminal station to cover detentions en rowte on account of engi-
neering restrictions, so as to ensure that trains arrive in time at a junction
station to maintain connection with other trains.

DemENTION OoF THE KaLKA-DELEI-HOWRAH MAIL AT SUBZIMANDI STATION.

PR

917 *Mr. A. H. Ghuznavi: (a) Is it not a fact that the Kast
Indian Railway Down Train No. 2, known as the Kalka-Delhi-Howrah
Mail, ordinarily arrives at Subzimandi station at 6-20 a.M., instead of
7 A.M., ie., about 40 minutes before the scheduled time and halts thers
for about 40 minutes instead of one minute, as mentioned in the time-
table ¢ o '

(b) Are Government aware that this long and unexpected detention
at a small wayside station in the morning causes considerable inconvenience
to the passengers ! ’

(¢) Do Government propose to consider the undesirability and incon-
venience of this anomaly and to have it removed as early as possible either
by ‘an earlier arrival of the train at the Delhi station or by introducing
some other suitable alterations in the time-table ¥

Mr. P. R Rau: (a) In order to meet temporary engincering
resirictions, this train is allowed 20 minutes extra for the run from Badli
to Subzimandi, if no time is lost en route.fmm .Ambal'a_a on engineering
restriclions, the train can arrive at Subzimandi 20 minutes before the
booked time of arrival. G

(b) No..

(¢) I would refer the Honourable Member to the reply I have just
given him to part (c) of his question No. 916.

Traty CoNDUOTORS ON THE NORTH WESTERN RarLway.

918, *Mr. Lalchand Navelrai : (¢) Will Government be pleased to
state how many train conductors are there on the North Western Railway 1

.(b) Are they all Eurasians or of any other nationality ¥ If the

former why 1
(¢) What were they before they were engaged as conductors and

what are their duties and salaries ket colocto .
ir duties not be performed by the ticket eo ra on the
Gtatio(ltlls) aggnst:)l:gal Ticket Examiners on the line 1 If not, why not ¢



2340 'LEGISLATIVE ASSEMBLY. [30TH Ave. 1934.

(e) Is it a fact that these conduetors are old people kept on 1 If not,
what are their respective ages and when are they due for retirement ¢
_ (f) Do Government propose to'employ on this service, if it is con-
tinued, people of all nationalities ¢

~ Mr P R Rau: I have called for certain informatioft aud will lay
a reply on the table of the House in due course.

18sUE oF PissES oN THE HAST INDIAN RalLWAY.

919.*Mr. 8. . Jog : (a) Is it & fact that the old Hast Indian
Reilway employees and those appointed after the amalgamation of the
East Indian Railway and the Oudh and Rohilkand Railway are entitled to
second class passes on getting Rs. 116 pay, and the employees of the late
Oudh and Rohilkhand Railway dre entitled to the seeond elass passes on
Rs. 126 pay

(b) Ts it a fact that the Agent is held competent to deal with all
matters concerning his Railway ?

(¢) Has the Agent, Eist Indian Railway, delegated these p.owers

of independence to the Chief Operating Superinterdent in regard to
the issne of passes and questions about seniority, etc. !
. (d) Has the Chief Operating Superintendent got power to issue
a lower elass duty or privilege pass to an East Indian Railway employee
getting Rs. 116 pay and an Oudh and Rohilkhand Railway employee
getting Rs. 126 pay ?

(¢) Are the duty passes issued on the consideration of pay of an
employee or on the consideration of the post held by him ¢

(f) Is personal pay taken into consideration for the issue of a
certain class of pass ! , ‘

(g) Is it a fact that the old Oudh and Rohilkhand Railway employees
used to get a servant on inter elass privilege pass, and why has this
privilege been withdrawn now ¢

(h) Is it a fact that the old East Indian Railway employees get an
attendant pass when théy do not get leave ?

(1) Has the Chjef Operating Superintendent or the Divisional
Superintendent got pbwers from the Agent to amend thé pass rules vwhen-
ever they desire to do =o ¢ .

Mr. P. R. Rau: (a) Yes

(b) Yes, to the extent to which powers have been delegated to him.

{¢), (d) and (¢). Government have ng information as to what
powers the Agent has delegated to the Chief Operating Superintendent,
but T do not think that any such delegation would extend to the amending
of the pass rules.

(e) and (f). The pay, including personal pay, generally determines
the class of pass admissible.

(9) Government have no definite information, but it i8, 1 believe,
that servants are not ordinarily allowed in the case of intermediate class
privilege passes. S 4

(k) Yes. :
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b Tnmn Crass T1oxes, POUND M18SING AT THE Diga RarLway SraTion,

1920, *Mr. 8. @, Jog : (a) Is it a fact that i i

L oE , avog: (a) Is it , in 1927, 75 unused third

dlass tickets were'found missing from the tube at Delhiﬂjﬁn‘ction Station 1
(b) Is it a fact that these were for Balotra Statibnx L&

... (c) Is it a fact that the cost of these ti
bocking clerks 1 ese tickets was recovered from the
. (d) Is it a fact that subsequently these tickets were found and sub
mitted to the Ticket Checking Section of the North. ilway
i O 1 _ g the North-Western Railway

(e) Is it a fact that the amount recovered from the respective book-
ing clérks was never refynded to them ¢ If so, why !

o« f) Isita fact that on coming to know about the find of the lost
tickets some bookgng clerks have applied for the refund of the amount
deducted from their pay ¢ If so, why was it not refunded.t =~
. (g) Is it a fact that the Divisional Superintendent, Delhi Division,
North Western Railway, under No. 9866-C., dated the 21st January, 1931,
refnsed to grant the refund claimed * If so, why ?

Mr. P. R. Rau: (a), (b) and (c). Yes.

(@) Seventy tickets were found more than two years after they had
been reported as misging. ‘

(e) The reply to the first part of the question is in the affirmative.

As regards the second part no information is available as the record
in the office of the Divisional Superintendent at Delhi has sine: heen
destroyed under the rules for destroying time-expired records.

(f) and (g).. The Agent, North Western Railway, states that
applications for a refund were made by the booking clerks, but owing to
the Divisional Superintendent, Delhi’s records having been destroyed,
it is not possible to say what action was taken. Endeavours are, how-
ever, now being made to obtain such further information as is necossary
before a refund can be arranged.

INOREMENTS OF STAFF IN THE MORADABAD DIVISION, EAsT INDIAN RAILWAY.
921. *Mr. 8. @. Jog : (@) Is it a fact that under Fundamental Rule
24 an increment shall be drawn as a matter of course ! If 8o, will Gov-
ernment please state whether this Fundamental Rule is applicable tp_the
staff serving under the Divisional Superintendent, Moradubad Division,
East Indian Railway ? If not, why not ?
(b) Are the Establishment Braneh of the said Superintendent aware
of the Fundamental Rules ? Tf not, why not ? '
(¢) Do Government propose to examine the staff of the said Superin-
tendent in Fundamental Rules ¢ Tf not. why not ¢ o
‘(d) Are Government aware and if not will they please institute
(‘vnq“"t](?; at;g ::,::b;r of men who have not received their incremgats as
’ a matter of eourse : .
(0 i inerement was not paid by the
) thﬁisf;ﬁ?:ﬁ Kzggznzhﬁ;nzﬁ. Moradabad, on the due daf: s

L358LAD )

1
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(Wi} Wi divewmstanees under which ihcrements die ind’ dilfined
on the 7th IFebruary, 1931, are not ppid.as- yopt. vide Divi-
sional Superintendent, Moradabad’s No. 1261-E.P., dated the

8th September, 1931, and No. 1261- EP, dated the 14th
February, 1034

(#v) who is responsible for the hardship caused on the poor subor-
dinates ; if none, why ;

(v} what action has been taken by them to see that increments are
paid in dne time as 2 matter of course ; if none, why not ;

(v¢) whether they propose to recover the interest of the amount due
to the subordinates from the salary either of the Chief Ope
rating Superintendent or of the Divisional Superintendent ;
if not, why not ¢

Mr P. R. Ban: (¢) Fundamental Rule 24 prescribes that an imere-
ment shall ordinarily be drawn as a matter of course unless it is with-
held. The answer to the second part of the question is in the afirimative.

(b) I have no reason to think that this is not the case.
(¢) No.

(d) I ak ebteiniag certain information and shall lay a reply on the
table in due course.

REINSTATEMENT OF THE DEMOTED DRIVERS OF THE GREAT INDIAN
PaNINsULA RAILWAY.

922 *Mr. 8. G. Jog : Is it a fact that Government informed this
‘H’buse on the 13th February, 1934, in reply to unstarred question No. 70
gaked on the 18th Sey tomber 19‘32, that the demoted drivers of the Great
#hitian Peninsula Railway have now been reinstated 1 If 80, will Goverh-
iffeit please state :

() whether reinstatement means en employee’s revevsion to his
former post and position ; if not, the reason thowlor and
the meaning of the word «* reinstate *’ ;

(%) ‘the difference between, reinstatement, re-appointment, re-
employment, re-promoted and put back or recalled back to
‘daty :

4i6) whether the demoted staff is entitled to count the duty per-
formed in a demoted grade towards increments on reinstate-
ment in their former grade ; if not, why not ;

(tv) whether Fundamental Rule 26 is applicable to staff demoted ;
if not. why not, and which Fundamental Rule governs these
appointments ;

'(v) whether Government propose to :grant the due imcrements to
the demoted staff on their reinstatement ¥ If not, why not !

‘Mr. P. R. Rau : With your permission, Sir, I shall reply to questions
Nos. 922 to 925 together.

T have called for certain information and will lay a reply on the table
of the House in due course,
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JNERRMENTS OF STAYF IN THE Moranasap Divisiow, Kast Ixp1AN RamLway,

1923 *Mr. 8. @. Jog: () Is it & £ he Divisi ~
i ihod . O Jog @ act that the Divisional § i
ten(!ent, Mora.daqu Division, East Indian Railway, has called u?;lcl,ﬁertha
atafi’ to forego their arrears on aceount of increments t If so, why 7
(&) How many men have given in writi i forv i
o oW : ing that they fo
arreurs d:m.em ts 1 'If none, how many men have *b:gn gil:g: 3\12::
increments during the half year ending the 30th June, 1984, and what was

dhe date when their last increment in pay was sanctioped 1

QNBOLIDATED ALLOWANGE OF THE TIOKET CHECKING STAFF ON THE EasTt
INDIAN RarLway. N

1924. *Mr. 8. G. Jog : With referenee to their reply .to st ques-
tipn No. 693, dated 6th September, 1933, laid on theI:;l:’ble of.tn:i:dlfom
ou the 27th ‘Margh, 1934, will Government be pleased to state why the
dld Travelling Ticket Inspectors who drew mileage allowance and are
working as Inspectors, Head Ticket Collectors, Assistant Head Ticket
Gollectors and Ticket Collectors, referred to in the .question are still
denied the ez-gratia consolidated allowance sanctioned to them by -Mis
Excellency the ﬁqv_expor General in Council. by way of .compensation
due to a heavy drop in their emoluments on account of the aholitipn of
n:'lleage allowance ¥

CONBOLIDATED ALLOWANCE OF THE TiCKET CHECKING STAFF ON THE EasT
‘ ‘INDIAN RarLway. o .

1925. *Mr. 8. @. Jag : (a) Will Gavernment be pleased .to state .if
it is a fact that the Chief Operating Superintendent of the East Indian
Railway 'has 'issued instructions to the Divisional Superintendents to post
‘ke old Pravelling Ticket Inspectors on stationary duties:(when vasancies
wour) of the Ticket Checking branch ¢ -If so, why ?

(b) Is it a fact that the Divisional authorities have accordingly
rsped arders .to the gmployees concerned that they should offer their
shoice for the post of Assistant Head Tieket Collectors when vacancies
occur and further they have been told that they will cease to draw the
'z-gratia consolidated allowance ?

(e) IF, vers to parts (a) and (b) be in the ‘.aﬂirma.tive, will Gaw-
<cament beg]{;ued to state if the Agent, East Indian Bailway, and the
dailway Boaxd, were consnlted by -the Chief Operating Superintendopt
before the issue of these orders and if the action of the Chief Qperatiyg
Superintendent was approved of by them !

APPOINTMENT OF MusLIMS A8 ASSISTANTS IN THE HoME DEPARTMENT.

936. *Mr. Uppi Saheb Babadur : (a) Ts it a fact that out of the five
Superintendents in the Home Department, only one is a Muslim, who i

temporary at present 1 ) . .

‘#) Is there any likelihood of his continuing to work as Superin-
tendell;l): M s;e. is it a fact that exeluding the above Muslim 8uperin-
tendent from the assistants’ eadre, there are only three Muslim assistants
in the Home Department out of a total strength of 23, f.e., qnly 13 per

cent, !

$For amswer to this question, see -answer @ queition No. 982, -
L358LAD . )
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(¢) Are Government prepared to look into this matter and-¢onsider
the appointment of Muslims as assistants, if and when vacancies arige in
future, and bring the percentage of Muslims to at least 25 per cent. in
that Department *

The Honourable Sir Henry Oraik : (a¢) There is no permanent

Maslim Supermtendent in the Home Department One Muslim is now
cficiating in a leave vacancy.

(b) The Muslim officiating as Superintendent is the senior-most
Assistant and will continue to work as Superintendent so long 28 &
vecaney is available and his work remains satisfactory. There are, he-
gides him, four Muslim Assistants out of a total strength of 23 and the
percentage is thus about 174 and not 13.

{¢) Government will strictly apply the Resolution of the 4th July,
1934, which requires that 25 per cent. of all vacancies to be filled by
direct recruitment shall be reserved for Muslims.

Mr. Uppi Saheb Bahadur : May I know if there are not four
Assistants instead of three ?

The Honourable 8ir Henry Oraik : Five altogether.
Mr. Uppi S8aheb Bahadur : Including the acting Superintendont ?
The Honourable 8ir Henry Craik : Yes.

Mr. Uppi 8aheb Bahadur : Now there are four Assistants. Is it a
fact that one Assistant is now working in the Reforms Office and that his
lien on the Home Department has been suspended ?

The Honourable 8ir Henry Oraik : I am afraid I do not know.

Mr. Gaya Prasad 8ingh : May I know how these confidential in-
formations leak out to the public 1

The Honourable 8ir Henry Oraik : I wish I knew.

8ir Muhammad Yakub : In the same way as the information leaked
‘out regarding His Highness the Aga Khan’s so-called applicatiou for a
eertain thing.

Mr. Uppi Baheb Bahadur : May I know whether it is not a ract that
the services of one of these four Asssistants have been transferred to
the Reforms Office and that his lien on the Home Department has been
suspended, and this man is included in the Reforms Office personnel alsot
Is that a fact !

The Honourable Bir Henry Oraik : I have said that T do not know. I
want notice.

Bhai Parma Nand : May I know from the Honourable Member what
is the meaning of this twenty-five per cent.reservation ¥ Does this mean
that each of the posts should be divided into three or four parts, or that
one Branch as a whole is to be taken !

The Honourable Sir Henry Oraik : The meaning of the Resolution
is that twenty-five per cent. of all vacancies to be filled by direet re-
ernitment shall go to Muslims.

Bhai Parma Nand : Vacancies in old posts-.also?
. The Homourable 8ir Henry Oraik : New vacancies.
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" mgr"Z;M;ddin Ahmad : In view of the fact that four persons, while

ng their share in a House, attempted to divide each brick into four
parts, is it not desirable, according to my friend’s assertion, that. cash
individual should be divided into four parts ? (Laughter.)

The Honourable 8ir Henry Oraik : The answer is interrogative.

INDIANISATION OF THE INDIAN ARMY ORDNANCE Corps.

$27. *Mr. Uppi Baheb Bahadur : (c) Is it the intention to Indianise
one-quarter of the British Other Ranks strength of the Indian Army
Ordnance Corps ? If so, within what period do Government expect to
effect it ¢

. ‘( b) Has every fourth vacaney in the cadre of the British Non-Com-

missioned Officers gone to an Indian since the formation of the Indisn
Civil Wiug_? If so, how many such vacancies occurred since 1923.
and what is the present strength of the Civilian Assistant Storekeepers !

Lieut.-Oolonel A. F. R. Lumby : (¢) The attention of the Honour-
able Member is invited to the answer given to starred question No. 961
;;ked by Khan Sahib Shaikh Fazal Haq Piracha on the 15th September,

33.

. (b) Yes. There have been 140 vacancies since the 1st April, 1928,
and the present strength of Civilian Assistant Storekeepers is 35.

Lieut.-Oolonel 8ir Henry Gidney : Is it a fact that these Assistant
Storekeepers, when they were recruited or when they were confirmed
in their appointments, were given a salary of Rs. 120 a month and no¥
Rs. 150 as contracted with them when they were first engaged on pro-
batien ? , .
Lient.-Colonel A. F. R. Lumby : I am afraid I have no information
on the point at the moment.

Lieut.-Colonel 8ir Henry Gidney : Will the Honourable Member
please ascertain that fact ?

Lieut.-Oolonel A. F. R. Lumby : Yes, Sir.
Lieut.-Colonel 8ir Henry Gidney : Thank you.

Brrrise Oreer RANKS oF THE INDIAN ArMY ORDNANCE CORPS UNDER THE
INDIAN UNATTACHED LisT.

928, *Mr, Uppi Saheb Bahadur : («) What is the total fixed estab-
lishment of the pBritish Other Ranks .of the Indian Army Ordnance
Corps under the Indian Unattached List ¢

o b) What is the proportion of Non-Commissioned Officers to War-

rant (fficers ¢
(¢) Has any proportion of Assistant Storekeepers to Storekeepers

boen fixed so far ¢ If not, why not ¢

i« under consideration, what perceutage in qndcr
(d) Tf the motter e it i the same as for Non-Commission

i In case it is not
gﬁzzzplt%tl$aimnt Officers, will Government please state the reasons
Tor this disparity ? :

‘" Tieut -Oolonel A. F. B, Lumby : (a) The present total is 553
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(5% Mhe dttditioti of the Horourable Member is invited to the awwisr
Ivén on the 14th April, 1934, to part (b) of Mr. 8. C. Mitve’s usstasved
iestion No. 349.

¢) and %d)., The position is still as steted im the answer given on

thé {4ﬂr April, 1934, to parts (d) and (e) of Mr. 8. C. Mitrs's unstarred
question No. 350.

INTRODUCTION OF THE SYSTEM OF PROMOTION FOR CIVILIAN STOREKEBPERS.

929. *Mr. Uppi S8aheb Bahadur : Do Government propose to intre-
duce the same system of promotion for Civilian Storekeepers as for
their British confreres, .., Assistant Storekeepers Lower Division o
Assistant Storekeeper Upper Division after three years and thereafter
promotion by vacancies within a fixed establishment ?

Lieut.-Oolonel A. F. R. Lumby : The attention of the Honourably
Mecember i8 invited to the answer given on the 14th April, 1934, to part
(c) of Mr. 8. C. Mitra’s unstarred questien No. 361. ,

Miscrvings EXPRESSED ON THE INTRODUOTION OF THE INDIAN MiLITARY
ABSISTANT STOREKEEPERS SCHEME.

930, *Mr. Uppi Saheb Bahadur : Were any misgivings expressed by
fhe Assoclation of Storekeepers and BStoremen of the Indian Ary
gglrpance Corps on the introduction of the Indian Military Assistant

ekedpets scheme 1 If so, what reply was given to their repiresenta-
tith ¢

Lfeut.-Colonel A ¥ R. Lumby: The Association recently asked
perhission to send representatives to Simla to discuss the question. I¥
was informed that, as the matter was already under consideration, there
was no need for 4 deputation.

ProMOTION OF INDIAN MILITARY ASSISTANT STOREKEEPERS.

931. *Mr. Uppi Saheb Bahadur: (a) Do Government propose to
stick to the original intention of giving every fourth .le_‘? in the
cadre of British Other Ranks to a civilian ? If not, why not '

(b) What percentage of vacancies in the British Other Ranks
cadre will be thrown open to Indian Military Assistant Storekeepers ¢

(¢) Will Government please confirm that the promotion of certain
Storemen, who have passed Trade Test has been held up ¥ If so, what
is the cause of the suspension 1 Has it got any relation to the Indian
Military Assistant Storekeepers Scheme ?

(d) Are Government aware that the discontinuance of further direct
reernitment to Assistant Storekeepers ecadre and suspension of
promotion from Storemen to Assistant Storekeepers will adversely
effect the present Assistant Storekeepers in the matter of promotion
and attaining the maximum pay of their grades !

(¢) How will seniority between the three wings be determimed when
working in the same group !

(f) Was the hope of eventual promotion to Storekeener’s rank hiéld
out to all Storemen in the letters of appointment issued to themt 2
80, how do Government recomeile the present suspermion from Stevemsn
to Storekeeper grade !
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Lisut.-Oolonel A. P. R. Lumby : (a) The
. ouk. LR, : matte
sideration in connection with a militarization scheme, ;u?wm 4;:::
sion is arrived at will not affect the appointment of an Indian to every
fourth vacaney until the authorised percentage is complete.

{b) The matter is under consideration.

(¢) Yes. The suspension is due to the fact t
whieh T have just referred is under considerat] ::‘ hat. the scheme to

ot l(>g )agzi;ed'.rhe prospects of the present Assistant Storekeepers will

( ¢) It is not the intention that personnel of the three wings should
work in the same groups when Indianization is completed.

(f) The men were informed that a certain number, if suitable and
qualified, would have the cventual prospect of being selected for the ap-
pointments of Assistant Storckeeper and Storekeeper. In view of the
mﬂlj:a'r'{zatlon scheme mentioned above, the number of appointments open
to .eivilians promoted from the grade of Storeman will be reduced to some
extent. The promotion to the higher grades is temporarily suspended
until the respective quotas of Civil and Military Assistant Storckeepers
are fixed.

CONTRIBUTION BY THE INDIAN STATES TOWARDS THE EXPENDITURE OF THE
- LeAGUE oF NATIONS,

932. *Lala Rameshwar Prasad Bagla : Do Government propose to
consider the question of asking the Indian States to make a contribu-
tion towards the exnenditure of the League of Nations in view of the
fact that the expenditure incurred by India in respect of the League
of Nutions represents not only British India but also the TIndian
Btates ¢

The Honourable 8ir Nripendra 8ircar : The answer is in the nega-
tive. 1f association in Tndia's membership of the League of Nations werc
an jsolated incident of association between British India and the States,
#t would of conrse be reasonable that the States should contribute towards
the expenditure inenrred in conmection with India’s membership of the
Leaguc. This, however, is not the position. British India and the States
are associated in innumerable ways. In some cases the circumstances of
their association are snch as to create a claim by British India against the
States : in other cases, the cireumstances are such as to create a claim by the
States ugainst British India. The Honourable Member will, therefore,
realise that there could be no justification for taking the action suggested
by him otherwise than as part of a general settlement, which mav be exnect-
ed to take place in the event of the States entering an Indian Federation.

PROHRIBITION OF THE PUBLIOATION OF ARTIOLES AND INTERVIEWS GIVEN BY
Mg. SuHAS CHANDRA BOSE IN THE Yuco-SrLav PrESS.

933. *Mr. 8. C. Mitra : (a) Is there any truth in the stutement'in

the Press that the British Ambassador in Bflgrade requested the Foreign

Office to see that articles and interviews given by Mr. S‘ubhas _Chnnd'ru

Bose did not appesr in the Yugo-Slav Press, as he was an ‘ undesirable * 1
ill Government

» . (b) Tf the answer to part (a) be in the affirmative, wi

pleesg Znate whether it was at the instanee of the Govermment of Indda,
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or at the initiative of the, British Govermnent tKat fthe Ambamdnr took
this. course 1 St

() Is it the pelicy of Government to suppress all criticistn of the
Government of India in ether = countties ¥ Do they adopt the same
measures when the people of India are falsely. depieted and eriticised in
Furope and America ?

Mr. H. A. F. Metcalfe : (a) The Government of India have no infor-
mation on the subject. .

(b) Does not arisc.
(¢) Na,

'faUNx Roap rroM MaDRAS CITY TO DELHI.

934. *Mr. B. Rajaram Pandian : Will Government be pleased to
state whether there is any trunk road from Madras City to Delhi, running
by the side of the grand trunk express railway line ! If not when

will one be avallable for the 'motorists to go stra:ght from Madras
to Delhi ¢

The Honourable Sir Frank Noyoce : There is no such through trunk
road in existence. The construction of 150 miles of road and a large bridge
over the Godavari outside British Indian territory would enable through
communication to be provided.. As far as the Government of India are
aware, no such scheme is at present contemplated.

SAFEGUARDING OF THE INTERESTS OF THE INDIAN SHIPPING COMPANIES.

935. *Mr. Gaya Prasad Bingh : (¢) Will Government be pleased to
state if they are aware that the two British shipping companies on the
Indian coast are carrying on a ruinous rate war at present when the
British shipping is passing through an unprecedented depression and
are ciamouring for large subsidies from Government to tide over the
preseni crisis ¢

(b) If the answer to part (a) be in the affirmative, will Government
be pleased to state if they are aware that the severe rate war is hlttmg
hard not only the small Indian steamship companies on the coast: but is
also seriously disloeating the interests of trade on the coast f

{¢) 1f the answer to part (D) be in the affirmative, will Gover muent
he pleased to state what steps they have taken or propose to take-
protect the interests of trade as well as the interests of shipping on the
coast ?

The Honourable 8ir Joseph Bhore : The Honourable Member is
referred to the replies given to somewhat similar questions asked by

Messrs. 8. G. Jog and Rehimtoola M. Chinoy bearing Nos. 789 and 743, res-
pectively.

Prices or WooL.
936. *Mr. J. Ramsay Bcott : (a) Are Government aware that the
-export of .wool in 1933-34 was 55,888.507 pounds valued at Rs. 1,98,48,211. 7

. (b) Are Government in a posmon to state why tbe avera.ge price per
Ib. was.lower in 1933-34 than in 1932-33 or 1931-32 1 R
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... (@) Is it.a fact:that wool prices hav i ¥ i
108351 § P ve advanced in other markets in
i (d) Do Government propose to refer the question of assuring the best

‘price to the wool grower for investigation to the marketing expert and the
‘Imperia] Council of Agricultural Research * 8 P ‘

The Honourable Sir Joseph Bhore : (a) Yes.

(b) From tbe information available, it appears that the average price
of raw yvool per pound was not lower in Bombay in 1933-34 than in 1932-33,
except in the case of wool exported to Belgium and France.

(c.) Yes, so far as the London market is concerned. Information
regarding the other markets is not available.

(d) The Honourable Member’s question will be brought to the notice
of the Imperial Council of Agricultural Research.

Dr. Ziauddin Ahmad : Is it the intention of the Government to regu-
late the internal prices of this wool—either to lower them or to raise them !

- The Honourable 8ir Joseph Bhore : I have certainly no (present)
li:’ne!:ention of doing anything on the lines suggested by the Honourable Mem-
r. '

ASSISTANOE TO THE SUGAR FACTORIES IN BIHAR DAMAGED BY THE Eqmqmn.

937. *Mr. J. Ramsay Bcott : (a) Is it a fact that the owners of nine
factories in Bihar, damaged by the earthquake, submitted separate peti-
tions to the Government of Bihar for assistance ? -

(b) Is it a fact that these petitions were accompanied by statements
of losses caused by the earthquake ?

(c) Is it a fact that these owners are still yvaiting to hear what
measure of assistance the Government of India intend to afford ?

(d) What action do Government propose to take in respect of peti-
tions made through the Bihar and Orissa Government by the proprietors
and the agents of those Bihar sugar factories which were severely
damaged by the earthquake, for assistance in meeting t..he cost qf re-
building the demolished factories and repairing and replacing machinery,
by exempting them from payment of excise duty on sugar to be pro-
duced during the cane season 1934-351

The Honourable Sir James Grigg : (e¢) and (b). Yes. ‘
(c) and (d). A reply has just issued refusing the request.

PETITIONS MADE THROUGH THE BIHAR AND OrissA GOVERNMENT BY THE
. PROPRIETORS AND AGENTS OF SOME SucAR FAOTORIES IN Braar.

: q nt aware that cer-

938. *Mr. J. Ramsay Scott : (a) Are Governmen r )

tain ?;gcto!rai:s .iranihar, ywhose despatch%s were fhcld tgp'rm:;:g; :ﬁrg::l];
municati being interrupted, have put up their CASCt

xye:ﬁr::;n;cfa?ho: i)igtrigt and the Commissioner of the Division to the

Bthar Government- and requested ‘them to submit the case to the Gev-

ernment of India ¢

(b) Haye Government peceived these oases !
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(¢) What action do Government propese to take in respeet of peti-
tions made through the Bihar and Orissa Government by the proprietors
and the agents of those Bihar sugar factories which, by reason of Rail-
way communications being cut off for a period over a month and
shortage of rolling stock, were unable to make despatches of their sugar
from 15th January onwards and therefore, under the Sugar Excise Act,
had to pay duty on sngar in stock which would otherwise wot have been
liable to excise duty ?

The Honourable 8ir James Grigg : (a) and (»). Yes.

(¢) The Government of India have agreed to grant exemption in res-
pect of stocks of sugar held on the 1st April, 1934, by North Bihar sugar
factories damaged by the earthquake in excess of the stock which would
have been held but for the carthquake.

Mr. Gaya Prasad 8ingh : Do Government propose to give ecompensa-
tion to those factories whose sugar has been destroyed by the falling down
of the huildings in which the sugar was stored in the factories ?

The Honourable 8ir James Grigg : No, Sir. The pledge given by my
predecessor was an extremely limited one. It was limited to the case of
factories which could not get their sugar away owing to the earthquake,
and, therefore, had to pay more excise duties than they would otherwise
have done.

Mr. Gaya Prasad 8ingh : So the Government do not want to compen-
sate for the loss of sugar which has been destroyed in the factories By the
earthqualke %

The Honourable 8ir James Grigg : That comes under the general

category of the earthquake damage, and it is not a matter for the Govern-
ment of India at all.

[Mr. President (The Honourable Sir Shanmukham Chetty) called
upon Mr. S. G. Jog to put his question No. 939.]

Mr. 8. @& Jog : Can I be comnelled. Sir, to put that question ¢ I de
not want to put questions from 939 to 946 as T am anxious to reach my
question No. 947,

(Mr. S. G. Jog was allowed to do so.)

1939*.—946*.

ESTABLISHMENT OF AN INDIAN REGIMENT OF ARTILLERY.

947. *Mr. 8. G. Jog : (a) Is it not a fact that the Government of
India has sanctioned the establishment of an Indian Regiment of
Artillery *

(b) Will Government please state when the formationm of the first
brigade will be made and at what place {

- (¢) Is it not a fact that the personnel of this new arm will be drawn
"from Punjabi Mussalinans, Rajputs, Raighars and even Madrasis !

(d) Is there any provision in this composition of the first brigade
for the Mahrattas t If not, will Governient pleass state the reasom for
the exclusion of this class only ?

t These guestions were withdrawn by the questiener.. .




(e} Are Government ared to reconsider the po md
provisfon for the incluﬂonp?prabmttas 'gm ¢ position and make
(f) Are Government aware that the Times of Iadia in an article,

&ated November 17, 1933, had commented .
@overnment towards the Mahrattas ¢ ed severely on this attitude of

Lieut.-Colonel A. F. R. Lumby : (a) Yes.

(b) In January, 1935, at Bangalore.

(c)- Yes.

(d) No. The classes to be included in the first brigade were selected
after careful consideration. The maximum number of classes which ean

be represented in a brigade is four. Mahrattas are by no means the enly
s exeluded. ' '

(e) Tam afra?d the composition cannot be altered,
(f) Government have seen the article. .

. Mr. 8. @ Jog : May I know, Sir, why some classes have been in-
eluded and others have been excluded ?

Lieut.-Oolonel A. F. R. Lumby : As I have said, only four classes
eut of the whole of India could be included. .

Mr. 8. G. Jog : What I want to know is why only four classes
have been included and others have been excluded ! What is the special
reasen for the inclusion of these four classes ¢ When you open a mnew
regiment, it should be open to all. Is there any particular reason against
fhose classes which have been excluded ?

Lieut.-Colonel A. F. R. Lumby : It is the practice throughout the
#my to have units composed of particular classes. As 1 have said, some
elasses had to be excluded, and unfortunately the Mahrattas were one of
those classes.

Mr. B. V. Jadhav : May I know, Sir, what is the reason for their
exclusion ?

Lieut.-Colonel A, F. R. Lumby : I am afraid I cannot say off-hand
what led to the selection of those four particular classes. ‘

Bhai Parma Nand : Does that mean that there is no_equality
between different classes of Indians ! In other words, there is racial
discrimination. Only the other day, there was so much talk about thft
equality of British and Indians in this House, and T want to know why
there is so much inequality between different classes of Indians !

i : This s isation has been

Lient.-Oolonel A. F. R. Lumby : This sort of organisation
adopted, because it is most convenient for administrative purposes.

i iven prefer-
_ 8. @ Jog : May I know, Sir, why Government have given pre
enee‘t’: o:e cast:g(‘)ver tlz,e other in the case of this particular regiment *

: i hat there was any
i Lieut.-Oolonel A. F. R. Lumby : I do not think t ere ¥
lquestion tof{,]'.i::eferenee seeing that this is the first brigade of its kind that
hus been raised. .
Mr. 8. G. Jog: Will Government kindly
‘when fresh recruitments are made f

Lieut.-Colonel A. F. R. Lumby : Certainly,

reconsider the position

Sir.
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Bbai Parma Nand : Looking to the status of the different classes of

Indians, is it the duty of the Government. to look to. their own convenience
and uot to the status of the people living in this country ?

Lieut.-Colonel A. F. B. Lumby : A very careful watch is kept on
this question of recruiting from various classes. Govermuent always

take care that one class is not over-recruited and another class is not
under-recruited.

Bhai Farma Nand : But you have excluded one community alto-
gethier. There is no question of over-recruiting or under-recruiting ; you
have excluded all other classes except three or four. 1 want that the dias-
tinetion of martial and non-martial classes should be abolished altogether
aud equal status should be given to all the people of the country $

Lieut.-Colonel A. F. R. Lumby : T do not think, Sir, that that arises
out of this particular question.

Mr. Lalchand Navalrai : May I ask, Sir, if there is really a rule
observed by the Military Department as regards the martial classes ?

Lieut.-Colonel A. ¥. R. Lumby : No, Sir. We do not in the army
recognise the expression ‘‘ martial classes ’’ at all. We always refer to
the ‘‘ enlisted classes ',

Rao Bahadur B. L. Patil: Is there any such class as the ‘¢ enlisted
class 7’ recogniged by the Military authorities %

Lieut.-Ooclonel A. F. R. Lumby : The enlisted classes are those
classes which are at any given moment enlisted in the army.

llr B. V. Jadhav : Are the Mahrattas included in the ‘‘ enlisted
classes ' or not {

Lieut.-Colonel A. F. B. Lumby : The Honourable Member must be
well aware that the Mahrattas are enlisted in the army today.

Mr. B. V. Jadhav : Then why have they been excluded from this
new formation ?

Lieut.-Oolonel A. F. R. Lumby : Some classes had to be excluded.

Mr. Lalchand Navalrai : May I ask, Sir, on what ground those
classes are excluded ¢

Mr. President (The Honourable Sir Shanmukham Chetty) : That
question has been asked.

VACANOCIES OF APPRAISERS, EXAMINERS AND CLERKS IN THE CusTOMS
DEPARTMENT, BoMBAY.

948. *Maulvi Sayyid Murtusa Soheb Bahadur : (a) Is it a fact that
there were five vacancies of Appraisers, eight of Examiners and 20 of
Clerks in the Customs Department, Bombay, in July and August, 1934 ¢

(b) Is it a foet that applications were not invited for the said
vacanecies, but some candidates applied for the =aid posts and were inter-
viewed by the Collector, Customs Department, on the 3rd August, 1934 1«

‘(¢) Is'it a fact that one Examiner was promoted to the App‘rmser s
post and two outsiders (one a Chnshan and the other a Parsl) were
appointed as Appraisers {1 : Ve O A e

PRI
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(d) Is it a fact that the remaining two vacaneies ave posed

. v U a¥e pro to be

:]),leg.o 11(1}0 l;}; rg;o;::tlon vfromt among Examiners in the Deg:‘rtmentt If
0, do C . propose to promote th i i

two vaount posts p e the two Muslim Examiners to the

‘ (¢) Do Government propose to consider the elaim ified

"Muslims for the ten vacancies of Examinership and 2‘baof scffrk(i‘;?::i;ﬂ

(f) Will Government be pleased to state wh i
‘ : ! y these vacancies were
‘not advertised and appointments are being made secrstly in ‘spite of the
announcement made by the Government of India on the 6th-July 1934 ¢
: v(g). A.re Govérnment prepared to see that such irregularities do
not recur in any Department of the Government of India !
.. The Honourable 8ir James Grigg : (a) Three posts of Appraisers,
8ix of Examining Officers and three of Lower Division clerks were sanc-
tioned from the 1st August, 1934, and three vacancies of Lower Division
clerks occurred during the period July-August, 1934. These were the
only vacaneies filled up during the above period.

(b) Yes, but a register of selected applicants is maintained at the
Custom House and there were 114 names at the end of July on the
Appraising Department register. In addition 300 applications were
“received from all parts of India. Out of these 30 were selected for an inter-
view on the 3rd August, 1934.

(¢) Yes.

(d) and (e). No vacancies remam to be filled.

{(f) 1 would refer to my answer to part (b) above. A register of
-applicants is maintained for each category of the staff.

(g) Government are satisfied that there has been no irregularity and
-that effect has been given to their orders regarding communal representa-
tion.

CONFERENOCES OF THE REPRESENTATIVES OF MYSORE AND HYDERABAD STATES
TO CONSIDER THE TUNGABHADRA PROJECT.

949, ®* Rao Bahadur B. L. Patil : (a) Are Government aware that a
conference is being held at Hyderabad (Deccan) of the representatives of
the Government 6f Madras and the Government of His Exalted Highness
the Nizam to consider the Tungabhadra Project ?

(b) T o, have Government of India sent their own representativ::

(¢) Have any of the Local Governments concerned approached the
‘Government of India in this connection either for financial help or for any
other reason !

_The Honourable 8ir Frank Noyos : (s) Government have no in-
formation, other than reports which have appeared in the Press.

(b) Does not. arise.
( c)j No.
ITaLiaN EXPORTS TO, AND IMPORTS FROM, INDIA.

950. *Mr. J. Ramsay Scott : («) Will Government please give the
fgures of Italian exports to India (including Kathiawar Ports) for ihe
years 1930-31, 1931-32, 1932-33 and 1983-84 ¥
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(b) Will Gevernment please give the figures of Italian dmports from
india (ineluding Kathiawar Ports) for the sume four years !

{¢) Will Government pleas¢ give particulars of the' more important
Italian exports to India in quantities and values for the same four years ?

(d) Wil Government .pl_ease'givve parficnlars‘ of the more important
Italian imports from India for the same four years ?

The Honoyrable .8ir .Joseph Bhore : All the information required
by the Honourable Member, with the exception of the :figures hereafiter
quoted, is available in Volume I of the Annual Statement of the Sea-
borne Trade of British India for the year end.mg 31st March, 1933, in the
mwonthly Accounts for March, 1934, and in the Kathiawar Trade Statis-
ties for the same month, copies of which are in Library of the House. The
value of imports from, and exports to, Ttaly through the Kathiawar ports
for the year 1930-31 is as follows :

Rs.
Imports .. 11,847
Exports . B Nil.

Mr, H. P. Mody : Are there mot later figures available for
Kathiawar than 1930-31 ¢ :

The Honourable Sir Joseph Bhore : I think those are the latest
:authoritative figures that we have. You must remember that those
statistics are from an Indian State and they are not necessarily up-to-date.

Mr. H. P. Mody : My understanding was that they were only a
few months old ?

“The ‘Hemourable Sir Jeseph Bhore : Those are the latest figures
that scem to be available in my office.

ASSISTANCE GIVEN BY THE TrALIAN GOVERNMENT TO ITS INDUSTRIES AND ITS
‘SHIPPING LINES.

951, *Mr. J. Ramsay Scott : (a) Are Government aware whether
the Government of Italy gives any subsidies or bounties to any of its in-
dustries in any shape or form ¢

(b) Are Government aware in what form the Italian shipping lines
to India are assisted by the Government of Italy !

(¢) Are Government.aware that Italians travelling to India are com-
pelled to travel by an Ttalian line ?

The Honourable :8ir .Joseph Bhore : (a) to '(¢).'The: Govemment of
India have no official infermation on the subject.

Mr. J. Ramsay Scott : Are Government aware that on the 6th
December last, my friend, the Honourable Mr. Alexander Shaw, stated :

‘¢ Foreign subsidies in themsslves are mot megligible sinee 'they now total over
30 millions a year. Even if you leave aut guaranteaes on buildings and purelmse
which ar: given by foreign Governments to help foreign lines, you find that in
ordinary  snbstdies alome . Franeo paid-in 1032 £4 'lmllions and Ih.ly wants £3 mﬂhom
and the United States nearly £17 patilions;’’
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ness of Honourable ‘friend’sm #1 do net dispute the corrost-

Mr. H P. Mody: May I su in vi i i
ir. H. P ¢ May geest that in view of the impendin
li:;g;::atggs wntil _th:el representatives of the Italian Govemmex‘l)t, thg
nalion contained in part (a¢) of this question will be of great use in
determining what arrangements cam be made ? ¢

1 The Honourable 8ir Joseph Bhore : I have no doubt that all the
),n_for,t_nat.non thpt 18 necessary to help the Government of India in their
ngfqua:;;om with the representatives of the Italian Government will be
ootained.

“Mr. W. J. 0. Richards : Are Government aware that, with the
assistance of subsidies, imports -of Italian rice into Great Britain increased
from an annual average of 2,000 tons for 1930, 1931 and 1932 to 8,000
tons 1n 1933, thus depriving Indian agriculture of much of the benefit
it was intended to derive from the Ottawa Paot {

The Honourable Bir Joseph Bhore : I am not aware of any subsidy
giveu by the dtalian Government to its rice producers .or exporters.

Mr. W. J.-C. Richards : In the forthcoming trade negotiations with
Ttaly, will Government have regard to this aspect of the matter which is
of particular importance to Indian agriculture !

. The Honourable Sir Joseph Bhore : As I have already said, all
relevant questions will be borne in mind by the Government of India at
the time of the negotiations.

RE-ESTABLISHMENT OF THE RUG AND BLANKET INDUSTRY IN INDIA.

952. *Mr. J. Ramsay Scott : (a) Will Government please give the
figures of the total imports of rugs and blankets in pounds and values for
the four years 1930-81 to 1933-34 *

(b) Will Government please give the figures of the Italian imports of
rugs and blankets with percentages for the same four years ?

(¢) Are Government aware that Tndia can produee -all the rugs and
blankets which India requires, and that at the present moment 75 per cent.
of India’s looms which can produce rugs and blankets are idle ¢

(d) Are Government aware that the rug and blanket industry was of
great use to India during the Great War ?

(e) What steps do Government propose to take to help the rug and
blanket industry to re-establish it in the Indian home market ?

The Hononrable Sir Joseoh Bhore : (a) and (»). T lay on the
table -a statement eontaining the information asked for.

(¢) Government have no definite information.

(d) Yes.
e to refer the whole question of protection of

¢) Government propos v )
the “S,,guen industry as a whole to the Tariff Board for enquiry.



iln6 “UEGISLATIVE ‘ASSESERLY, [30TH Ave. 1934,

Ntatement showing the importe of blankets and ruge (other thim Joor rigayikiv Yadia awd'Baly's |
ahore tharein, . o h oo

Q,uq.'ﬁtﬁy. Voot Va')l'uo.?Y
— i - N . - .A' S T
rot | 2 |, | impme e
Tmports. | Ttaly. |- Italy, | Imports, |. Italy. Ttaly.
Ibs. Ibs. Rs. Rs.’
1930-31 .. | 3,667,415 | 3,336,095 91 .36,50.855 33,34,3563 ) 91
1031.-82 .. | 2.411,373 | 1,990,084 82 ‘ 10.74.340 15,;2,45; - 86
1932-33 .. | 4,177,079 | 3,781,665 91 33,97,222 31‘,40,357 ' 92
1933-3¢ .. .. 16,119,678 | 4,898,483 96 40,02,1204 317,956,883 95

SMALL PROPORTION OF THE INDIAN WooL OROP TAEEN BY ITALY.

953. *Mr. J. Ramsay Soott : (a) Is it a fact that Italy talkes .a.very
small proportion of the Indian wool crop ¥ Will Government please
give the figures and percentage ?

(b) Are Government prepared to suggest that the basis of Italian
woollen goods imports should bear some relation to the amount of
Indian wool which Italy takes ¢

(¢) Are Government aware that Italian Rugs and Blankets are
composed mainly of shoddy or broken up rags which are collected all
over the continent ? ‘

The Honourable Sir Joseph Bhore : (a) Figures relating to the
wool crop in India are not available but I lay on the
table a statement showing the exports of raw wool by
sea to Italy and the percentage share of that country in the total exports.

(b) Government are mot prepared to commit themselves at this
stage to any such suggestion.

(¢) Government have no information.

12 Noon.

Ewpoﬂs of Baw Wool by sca from British India,

Quantity in Lbs.
o Exports l Percentage
Year. Total to sha.rg
o -Exports. Ttaly. of Ttaly.
1030-31 .. .. .. 30,482,376 91,107 03
1931.82 .. 41,265,157 14,808 0-04
1932-33 .. . 32,248,819 18,700 0-08
09884 .. .. .. .| sssssor| .1%ss1| o2
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InrorTS OF ITALIAN WoOLLEN P1EcE-Goops axp In
N Y \ POSITION OF A QuoTta
| ON,WOoOLLEN P1ECE-GOODS FROM JAPAN. Qe
964. *Mr. J. Ramsay Bcott: () Will Government please give the

.

ﬂ’gurea? for the imports of Italian woollen piece goods for the last four
years

(b) Is it a fact that the depreciation of the pound has accounted
for the recent decrease ?

(c) Is it a fact that the Ottawa Preference of ten per cent. has
helped Great Britain to increase her imports of woollen ;}:iece goods ¢

(d) Is it a fact that Japan has increased her imports at the expense
of those of Italy ?

(e) Are Government prepared to consider the imposition of a
quota on woollen piece-goods from Japan ¢

(f) Have Government received the suggestion that this quota should
be based on 50 per cent. of the imports of 1931-32, 1932-33 and 1933-34 1

The Honourable 8ir Joseph Bhore : (a) The Honourable Member
is referred to the Annual Statement of the Sea-borne Trade of British
India, Volume I, for the year ending the 31st March, 1983, and Monthly
Accounts for March, 1934, copies of which are in the Library of the
Legislature.

- (b), (o) and (d). The Honourable Member must make his own
deduetions.

(e) No.

Dr. Ziauddin Ahmad : Are Government aware that there is a very
strong resentment in the country, in some quarters at lqast, .albout rai‘l-
ing prices of manufactured articles by the Tariff Board inquiry, and, in
view of this, will Government wait till the next Assembly has expressed
its opinion ?

The Honourable Sir Joseph Bhore : I am not aware of any such
resentment.. '

Dr. Zianddin Ahmad : If he is not aware, he may kriow it now.

The Honourable Sir Joseph Bhore : I cannot take my Honourable
friend’s statement as proof of the fact.

ExporTs or Raw Corron 10 ITaLy anp ImMpoRTS OF CorToN P1ECE-GOODS
. " AND YARNS FROM ITALY.
. ) i jove e . i he
955, *Mr. J. Ramsay Scott: («) Will Government please give t
figures of imports of cotyt'pn piece goods and yarns from Italy during the
last four years ?
(b) Will Government please give the figures of exports of raw
cotton to Italy during the last four years ‘;’. o -
The Honourable Sir Joseph Bhore : With your permission, Sir, I
propose to answer questions Nos. 955 ax_ld 956 together. l Loade
' i Sea-borne Tra
' ble Member is referred to the Annual a-bos
Acco'llu}::s Ltg(?: zl}llzayear 1932-33 and the I}Ionthly: Accounts relating to t‘ba
Sea-bonie Trade and Navigation of British India for March, 1934, copies
of which are in the Library of the Legislature. ]
L358LAD .
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hurotts o ARteiibiat Bk Pricy Goopd Akt Ve bitou fart.

1956, *Mr. J. Ramaay Scott : Will Government please give jhe figures
o!"”ﬁgi)‘b?ts o HetiAbiHl Stk Plede oods. abd Faims r%g;elt y ﬁ?umﬁhe
138t four yeuis ?

UNSTARRED QUESTIONS AND ANSWERS.

TENDERS FOR THE SUPPLY OF ASPHALT INVITED BY THE QUETTA MILITARY
AUTHORITIES.

108. Mr. 8. C. Mitra : (a) Will Government be pleased to state n‘.
the Quetta military authorities invited tenders recently for a suppiy of
asphalt ?

(b) Are Government aware that the authorities accepted the tender
df Messrs. Bitumens, Limited, on the strength of the quality tendered

. (¢) Is it & fact that the authorities at the mjlitary headquarters
were.ip favour of giying..;he_pﬁntrget to the Burmah-Shell, but the, officer-
% ¢, Brigadier Haswell, had already made his recommendation
w e higher authorities found impossible to brush aside lightly $

.. (d) Is it a8 fact that the Burmah-Shell aré trying their best to have
the officer removed from India and have reported him to the War Offies ¢

Lieut.-Colonel A. F. R. Lumby : (a) No.
(b), (¢) and (d). Do not arise.
Ciraymve oF RaLway ApmrvisTmarion v INBrs.

109. Mr. M. Maswood Ahmad : Are Government aware 6; the im-
premion that the Rmilwxy Adrthini®tyktion it Indid & W6t 3BFHed dn in
sccordance with the rules and regulations framed for observad®®, bat 1%
carried on in accordapce with the pleasure of the individuel bffiesr in
power ! If not, will Government state :

(a) the number of (juestiom aiswerdd by them. &uriug the preced-
ing five years ;

) ii:}ai péroenthge of the qhédtions answered during the preceding
ve years ;

(¢) the subject matter of the questions along with the number of
questions for each subject ; and
(@) theq number of !instances in which the individual officers’
pleasure was overruled on a question ?
Mr. P. B. Rau: The answer to the first part of the question is in
the hegative. _ o
. _As regards the sécoild_‘. art, Government are unable po- collect the
iff6Fmation reqiired ih parts (a), (b) ahd (c) ; it is availdble to the
Hohourable Member in the printed proceedings. I am unable to under-
stand part (d): o B ;

YFor answer to this question, sse answer to question No. 935.
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Litu¥et vor Covnray WiNe Ritati-Saie aNp Wrovz-8aiz Bormme mv

. THE PUNJAB AND DELmi.

110, whmi Piiri ' P .
gif'gf'l't'_théu:"(')ugg w'ineul"etna.il-sale ;m(g)bgzglin:h ewhole-sai? ngﬁ:e to :Il::
same person Y 'I¥ not, why not ! ' :

(b) Did the Financial Commissiomer. Punjab, ever submit thé ‘

) i 14 ) thes '
posal to the Chief Commissioner, Delhi, somewhere in 1930 or 193}”::
follow t‘e same practice in Delhi and not to grant the retail-sale vend to
one holding a whole-sale and bottling license ?

(e) Did the Chief Commissioner, Delhi, forward that proposal to the
Exclsg Dgpgrtment for taking necessary action in the matter ‘

(d) Did the Excise Department, Delhi, take any action ! If not,
why not ? ,

(e) Is it a fact that the Delhi Government still grant the retail-sale
and whole-sale and bottling licenses to the same person !

(f) Have Government considered whether this system in Delli is
detrimental to Government, as well as to the retail-sale contractor ?

(g9) Are Government aware that the whole-sale bottler possesses the
advantage of having the facility to resort to adulteration as he has the
suW‘yaog‘f corks, ‘capsiiles, labels; colouts, at his disposal, which can rénder
the adulteration by his retail-vender in the daily sale quantity ldaving the
rést iwtaet ¢

(k) Are Government aware that adulteration is dificult of detection
owing to the retail vemd berhg in the hand of whele-sale bottler ¥

The Hbnourable Sir James Gnigg : Enquities are beimg made and
the infor'matién asked for by the Honourable Member will be laid on
the tabie in dwe cofirse.

‘Bropine By NEw ConTRACTORS IN THE Excise Avorion v Dzrmn

111. Mr. Goswami M. R. Puri : Are Government aware that new and
outside contractors do not now dare to bid in the excise auction in Delhi
against ‘those Who hold whole-sale Iicenses 1 |

The Honourable Sir James Origg : No. Several licenses are held
by contractors from outside the Delhi Province.

WHOLE-SALE AND RETAIL-SALE LICENSES OF CouNTrRY SPIRIT IN
DELHI

; Qoswami M, R. Puri: (a) What are the names of thoge
ltden:ﬁ :l:) have got directly and indireetly in the names of their
partners and agents both the whole-sale and retail-sale -licenses of country

jrit in Delhi ?
spm( bl;l Do Government propose to stop fhis system and fo}IOW the samne,
as in the Punjeb, to avoid the chances of all sorts of corruptions 1

The Honourable Sir James Grigg : (s) (i) Daulat Ram Narula has
two retail country shops at Qarolbagh .and Gol Mark.et.. e "

(4] Suebil Kundr, 8 Wholesile merchant, has a brother nam
l?ml;;)Nath who Hds got a cauntry Yiquor shop at Sl?ahﬂ?n.”

(b) No. Local circumstancés do mof demand ‘any chdhge,
L358LAD ‘
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8ECURING OF MORE THAN ONE RETAIL-SALE LICENSE oOF CouNTRY LiQUOR IN
' AvcrioN IN DELHI.

113. Mr, Goswami M. R. Puri: (a¢) Is it a fact that according to
the Circular of the Financial Commissioner, Punjab, No. 5133-S.|R., dated
the 21st December, 1926, it is always announced in Delhi that no man,
either directly or mdlrectly in the name of his partner or agent, shall
seoure more than one retail-sale license of country liquor in auction !

(b) Is it a fact that it was strictly observed in Delhi during the past
years ¢

(e) Is it a fact that this rule is broken by the present Inspector of
Excise this year in Delhi ¢

(d) What are the names of those who have got directly and indirectly
more than one retail-sale license of country spirit in Delhi ¢

(e) What are the names of the licensees of Gol Market and Qarolbagh
country wine shop in Delhi ?

(f) Are these two shops directly in the name of the same person.
If so, why !

(g) What are the names of the licensees of the Rosha.npura country
liquor shop in Delhi ¢

(k) Is it & fact that one of these licensees is the agent of the owner
of the shop of the Gol Market and Qarolbagh ?

(i) Are the persons mentioned in part (h) of the same caste and
related te each other ?

(7) What relations have they got with each other ?

The Honourable 8ir James Grigg : (a¢)-No such restrietion is laid
down in the Punjab Financial Commissioner’s circular referred to nor
is Delhi Province excise under his control. The only condition laid

down and observed in Delhi is that shops in neighbouring localities
should not be auctioned to the same person.

() and (¢). Do not arise. '

(d) Daulat Ram Narula is the only retail licensee who has two
country hquor licenses, namely, Qarolbagh and Gol Ma.rket

"(¢) Daulat Ram Narula.

(f) Yes, because it is not considered objectionable.

(9) Banwari Lal and Sohan Lal.

{h) No.

(i) No. Daulat Ram belongs to the Narula sub-caste 0f Arora,

Banwari Lal is a Kallal and Sohan Lal belongs to the Vermani sub-caste
of Arora. They are reported to be unrelated.

(j) They do not admit any relationship.

Depostt oF FEEs oF RETAIL-SALE SHOP OF Commnr LIQUOR AT
RoSHANPURA, DELHY,

114. Mr. Goswami M. R. Puri : (a) How are the fees of the shop of
retail-sale of country liquor at Roshanpura, Delhi, deposited in the Gov-
ernment Treasury ¢ In cash, or by chequest 4 :
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() Who issues the cheques and upon what banks ?

_(e) Will Goverument please. state the numbers of the cheques, along
with the dates and the amounts, issued from the 1st of April, 1933 up to
31st July, 1934 ¢

(1) Is the .drawter of these cheques the same person who has got the
wholc-sale bottling license and also two retail-sale licenses of Gol Market
and Qarolbagh in his own name ?

(e) Why are so many licenses granted to this man ?

(f) 1s it not against the Excise and administrative poliey §

(9) Is it a fact that some of the Excise Sub-Inspectors pointed it vut

to the Execise Inspector of Delhi and he concealed the fact from the higher
officials ?

(R} Is it a fact that the above mentioned whole-seller and the present
Excise Inspector are residents of the same place !

(f) Are Government aware that they are of the same caste, and that
they are also related to each other and old intimate friends ?

(j) Is it a fact that the car of the above whole-geller is always found
at the door of the Excise Inspector ? Why does the Excise Inspector use
the car of the Excise contractor ?

(%) In what way does the Excise Inspector compensate the contractor !
(1) Is the Excise Inspector in the practice of accepting some gifts from

the above mentioned Excise contractor ? :
(m) Have they got some money transactions with each other {

The Honourable 8ir James Grigg : («) Fees are recovered both by
cash and by cheque.

(b), (c) and (d). The information is not available from the excise
registers which contain only the date on which the money is credited by
the licensees. There is no record as to whether the money was paid in

cash or by cheque.

(¢) Daulat Ram, who also holds wholesale licenses for country liquml'
spirit, holds country liquor licenses for the Gol Market and Qarolbagh:
These shops are comparatively small omes, the license fee being only
Rs. 24,000. Last year this man had the Roshanpura country shop paying

license fee of Rs. 47,000. - .
(f) No. The policy followed is that licenses for neighbouring shops

are not granted to the same licensee.
(g), (h), (5) and (j). No.
(%) Does not arise. .
(1) No. The Excise Inspector has a reputation for.honesty.
(m) No:
CLERICAL GRADES IN THE GovERNMENT OF INDIA PRESS§ES.

‘ ‘Hajee Ismail Ali Kban : (a) Is it a fact that there is
onlyu.'-:le éxlbumgmi in the Government of India Presses at Calentta and

Nimla ¢t
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(b) Are Governmemt awsre that there were two clerical gredes in the
Government of India Press, Calcutta, prior to 1930 and the overnment
of Indis in consideration of the similarity of work and respensibilities of
all elerks amalgamated the two grades and sanctioned one revised grade
ranging from Rs. 45 to 140 in the year 1930 1

(o) Is it a fact that there still exist two clerieal grades in the Gov-

ernment of India Press, Delhi, ranging from Rs. 35 to 80 and Rs. 60 to
105 ¢

{d) Is it a fact that in the revised scale, the two grades of the Gov-
ernment of India Press, New Delhi, have been amalgamated and one

revised grade ranging from Rs. 40 to 95 has been sanctioned for the new
entrants ?

(e¢) Are Government aware that since the introduction of the re-
vised grade of clerks appointed on or after the 15th July, 1931, the
creation of posts in the upper scale have ceased in the Government of
India Press, New Delhi, and that this has caused much dissatisfaction
among the lower grade clerks as their future prospects have been blocked t

(f) Is it a fact that clerks, Government Press, New Delhi, submitted
a memorial ventilating their grievances to the Secretary, Government of
India, Department of Industries and Labour, praying for the amalgama-
tion of the upper and lower scales and sanctioning one revised scale, but
Government turped down the memoriglists’ prayers ¢ If so, are Govern-
ment prepared to reconsider their grievances and sanction one revised

g;ge' as was sanetioned for Calcutta and Simla Preases in the year

The Honoursble Sir Prank Noyce : (¢) to (d). The facts are as
stated by the Honourable Member egcept that there are in existence
two scales of pay for the clerks at the Simla Press recrpited hefore the
16th July, 1931. The dual scales of pay at the Delhi Press also apply
only to clerks recruited before that date. '

(¢) Clerks at the Delhi Press recryited before the #6th July, 1931,
will be eligible fir ﬁe higher scale of ;E;kfﬂ at ltlﬁgt Plﬁq:. ' hd

. (f) As regerds the fixst part, the memorial was received and re-
mm: after full gpnauleration. The weply to the .second part is in the
negatiye. '

CoNTRIBUTORY PROVIDENT FUND FOR THE CLERKS OF THE YOVERNMENT OF

Jnpra PrEssgs.

116. Kunwar Hajee Ismail Ali Xhan : (¢) With reference to their
reply to my unstarred question No. 344, dated the 14¢h April, 1934, will
Government be pleased to state what administrative incogvepience would
have been felt had the clerks of the Government of India Presses been
exempled from the operation of Contributory Provident Fund Rules,
whick are mainly intended for certain technical specialists

(V) Are Government aware that the scales of pay of the clerks of
the Gove;ntlzeni’ of lndéia Prﬁsses in ecomparison with the technical spe-
cialists of the Presses for whom Governmant heve imtended tee Gpntri-
butory Provident Fund Rules, are low, that the dlerks hardly manAge

e |

to support their family, and another permanent cut in the shap
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Cpptributory Provident Fund coptribution h i
ad to worse ! If so, are Government prepnj,mclat%e pﬁ?:‘is:?t:g: ﬁ:‘::

of clerks and bri y . . A ?
St g ring them to the pensionary basis, which the clerks ori-

. 'l'h‘;t qu’\ourable 8ir Frank Noyce‘ : (a) There may have been no
administrative convenience in admitting the clerical establishme t of
gl}e.Government qf India Presses to the Provident Fund jnste . gt
g:vmg them.penmons.. That, however, was not the point of myg?'e ly

0 the question to which the Honourable Member refers, Jt was ge,
oided in 1920 to give all employees of the Government of Indis
?regxqes, except day-extra men, the benefits of a Provident Fund. This
decision was implemented later on by admitting them to the COniri-
butory Provident Fund (India). It was administratively convenient

;?n liil(:)yt:lel: rather than to create a separate Provident Fund for Press
(b) The answer to both parts of this ion is i i
( r to question is in the negative.
E}:e fact that contributions have to be made to the Provident Furfd Las
een takep into account in fixing the pay of the clerks in the presses.

M{npn For RECRUITMENT OF LowER Division CLERKS FOR THE Langex
GENERAL PosT OFFICE.

117. Rai Bghadur Lala Brij Kishore: (a) Is it a fact that an
examination for recruitment of lower division clerks for the Lahore
&epere] Post Office was recently held in the Punjab Poital Circle
Qffice, Lahore ! If so, what classes of candidates were allowed to sit
4t that examination 1 Coh o

(b) Is it a fact that the brother-in-law of the Assistant y
Posta] Btoek Depot, Lahore, was permitted to sit at this exami E
in’ preference to sons of the deceased and living employees of the D¢
partment ? '

(e) If the candidate referred to in part (b) above does not gome
under any of the classes of candidates allowed to appear'at thAt
examination, will Government kindly state why special favour Wik

owp fo this candidate and the order of precedence laid down by the
gil_ieg‘ r-Gpl‘z'e_:a,l, Posts and Telegraphs, was deviated from 1

The Honourable Bir Frank Noyce : Government have no informa-
tion. ' The matter is one with which the Postmaster-General, Punjab ap

North-West Frontier Circle. to whom a copy of the question 1s béing
gent, is competent to deal.

(ONVERSION OF THE PosT oF THE POSTMASTER, SiMLA, INTO A SEASON
APPOINTMENT.

118. Raj Bahadur Lala Brij Kishore : Is it a fact that on aceoynt

of the move of tha Government of India to Delhi for the winter scajon,

ovulation of Simla is considerably reduced, and as a consequence th

&f&wgm‘;ﬁ?o&gh Post Office is'gréa‘t{y decreased, necessitating the :y'g

f 8 large number of postal clerks to Delbi * Tf so,dwill m?mm{ 7 {mn
for the retention of a gazetted Ios! er &

:?‘tawipgte th&pm;ﬁ?er seagan, espegiplly in these days of fnanein] stringency 1
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If not, do Government propose to consider the desirability of converting
this appointment into a season appointment {

The Honourable 8ir Frank Noyce : As regards the first part of the
question the facts as stated by the Honourable Member are substantially
correct.

As regards the second part, Government are satisfied that after
making full allowance for the decrease in postal work in Simla during
the winter months which is met by a considerable reduction in the staff,
the work and responsibilities of the Postmaster and the strength of the
staff which remains under his control still amply justify the retention of
a gazetted post. The last part of thc question does not arise.

APPOINTMENT OF BAUDOT SUPERVISORS.

119, Mr. Bitakanta Mabapatra : () Is it a fact that under
paragraph 323 of Posts and Telegraphs Manual, Volume TV, the passing
of the Baudot Supervisors’ examination (paragraph 324 {bid), is an in-
dispensable qualification for appointment as Baudot Supervisors {

(b) Is it also a fact that the course of training known as the
‘ Higher Baudot Technique ’’, which was subsequently introduced, was
solely intended for the passed Baudot Supervisors (paragraph 326 ibid)
and it was only when such passed men were not available that ordinary
Baundot operators had to be trained under paragraph 327 sbid §

~(e¢) If the answers to parts (a) and (b) above be in the affirmative,
will Government please state whether under the rules men who have
attained both the qualifications (paragraphs 324 and 326 tbid) commonly
known as ‘‘ A’ class, should not be considered better posted, so far as
Baundot Supervisors’ appointments are concerned, than those who have
attained only one qualificetion (under paragraph 327 sbid) and are known
as ‘“ B’ class ?

(d) Will Government please state how many ‘‘ A’’ class men are
available and how many men are required for the Higher Baudot Tech-
nique class ?

(e) TIs it also a fact that both the Baudot Supervisors’ examination
and training in Higher Baudot Technique have been postponed for the last
two or three years, that it is now proposed to reopen the Higher Baudot
Technique class, and that the Baudot Supervisors’ examination is still
postponed indefinitely ?

(f) If the reply to part (¢) above be in the affirmative, do Govern-
ment propose to consider the advisability of postponing the Higher Baudot
Technique class pending the re-opening of Baudot Supervisors’ examina-
tion * If not, why not ¢

The Honourable 8ir Frank Noycs:: (a(g, The fact, is substantially as
stated by the Honourable Membér but under certain conditions Baudot
operators who have not passed the Baudot Supervisors examination may
be sent for training in Baudot technique and on successful completion
of the course may be considered qualifigd to hold Baudot. Supervisors
appointments. s

. . 1b) The facts are substantially as stated by the Honourable Member.
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{¢) According to existin ¢ i
{ . g orders men with th ificati
are given preference in filling Baudot Supe;visorsep%(:tl:le nalifeations

{d) As regards the first part of the uestion i
ll;st {)::;rtsof the question is not clear, Tgere is nf)h;e';m;tmvgzﬁcyq‘gg
Bau(io tl;;};el:wsor at present, but it is intended to continue the Higher
audot technique training In small batches to provide for any future
requirements pending such time as a decision is arrived at on the question
of the future method of selection for supervisory posts in the signalling
estublishment, which is under consideration,

(e) As regards the first part, the Baudot Supervi inati
. ) ) pervigols examination
;;1;11 the dHngher Baudot technique training class were last held in Juae,
i tl;ean ﬁl';l:;y, 1933, respectively. The reply to the remainder is

(f) The reply to the first part is in the negati

gative. As regards the
last part the Honourable Member is referred to the reply grivgn to the
last part of part (d) of his question. t

RETRENCHMENT OF TELEPHONE OPERATORS.

120. Mr. Sitakanta Mahapatra: (¢) Ts it a fact that the
Director-General, Posts and Telegraphs, issued an order for retrenching
‘the Telephone Operators in class I? If so, (1) why and (i) in which

/ Circles and (4%4) what is their number in each Circle ¢

(b) Is it a fact that the said order was subsequently cancelled ¢
If not, do Government propose to do so and defer its effect till vacan-
cies occur by retirement or death, ete., as done in other Branches ¢

The Honourable 8ir Frank Noyce : (a) Yes. Orders were issued to
the effect that the holders of surplus posts of Telephone Operators,
Class I, may be retired with retrenchment concessions. The orders were
issued as a retrenchment measure and applied to all cireles. Govern-
ment have no up-to-date information as to the number of officials re-

trenched in each circle.

(b) As regards the first part of the question, it is not a fact that
the orders were cancelled, but, subsequently, supplementary orders were
issued directing that the replacement of Class T posts by Class 11 posts
should, in certain circumstances, be effected as vacancles occur. Govern-
ment do not propose to cancel the orders or to .defer their effect as sug-
gested by the Honourable Member. Tt is not a fact that a different prac-
tice is followed in other branches of the Department.

Loss IN RUNNING THE TELEPHONE BRANCH OF THE Posts AND TELEGRAPHS
DEPARTMENT. ‘

121. Mr. Sitakanta Mahapatra: (2) Is :
Telephone Branch of the Posts and Telegraphs Dep
at a loss ? If so, what was the amount of loss during 1931
and that expected during the current year ?
(b) If it was not running at a loss, what was the amount of net

profit during the periods mentioned in part (a) ?

‘Yhe Honourable Sir Frauk Noyce : (a) The reply to the first
part is in the negative. The second part does not arise.

it a fact that the

artment is running
-32, 1932-33
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(b) The following statemept givey the jpformatiop reguired by the
Honourable Me:gbe!. . - Y 0] ! }

Res. 1,17,916 during 183]-32.
Rs. 2,28,091 duyring 1932-38.
Rs. 16,22,000 estimated dyring 1934-35. :

ExtEnsioy or THE TRUNK TRLEPHONE Lives.

122. Mr. Sitakanta Mahapatra: (a) Is it a fact that tele-
phone communication is growing popular gradually !

(b) Is it a fact that telephone lines are extended every year ? ¥4
s0, what was the extension in 1931-32, 1932-33, and 1933-34 1 ’

(¢) Will Goveypmept%?le”e state if there was any extension of

trunk telephone lines in 1933 and 1934 1 If so, where {

The Honourable 8ir Frank Noyce : (a) Yes.

(b) Yes. The number of copnections to Goyernment Telcphone
Exchanges in the years 1930-31 to 1933-34 were as follows :

193031 .. .. .. .. .. .. .. 92800
193132 .. .. .. .. . .. . 32,300
193233 .. .. . . . .. .. 28,000

(¢} Yes. The trunk telephone system was extended as fqlloyé d)uru%lg
1933 and 1934 : ' ' : Mme

During 1933. Dyring 1934.

1. Delhi to Bombay (Carrier system) 1. Nagpur to Jubbulpore

3 MBoml to Cdenp tta (pﬁmﬂ;‘l mt?g:dl 2. i::i:rre to l'Irhow ol

. 1hay to Poona and ] io 3 Madras to Trichingpoly.
‘ hnl:;My P 4. Trichinopoly to pqimz,pn pad Qotacy-

mund.

4. Mhow to Bhusaval 5. Trichinopoly to Madura
4. Lucknow to Fyzabad 6. Agrs to Aligath.
2. Delhi to Hapur 7. Jhansi to Bhusaval

- Simls to Chail 8. Trichinapoly to Oachin.
8. Lahore ta Lypllpur 9. Bezwada to Caconadp and Vigsgapatem-
9. Asansol to Ranchi’

10. Hazaribagh to Ranchi

Pay anp CrassEs or TELEPHONE OPERATORS.

123. Mr. Sitakanta Msahapatrs: (a) Is it a fact that there
gre two classes of Telephone Qperators in the Posts and .,'],‘,el%apl};q De-
partment ? If so, what is the difference in their duties ! S

(b) Will Government plesse state the scales of pay of pach gnd the

basis on which their number is regulated and rule under which this jg
qone ¢ .

__ () Will Government state the number of Telephone Qperators in
ﬁ;ﬁ;nm'classes employed in cach (jrje of the- Department sgpyrate-
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Fhe Mongurable 8ir Frank Noyoe :

e M rgoie & yoe : (a) Yes. Telephone Operators,
lﬂxﬁl é. %r& n:};dmanlyt'empl})yed for the more importaf:t dutielpin oon-
1egtion 06 opergtion of trunk exeh :
i o AU exchanges and Class II operators ¢n

(b) The scales of pay vary according to locality. In the case of
Atdepgwne aperators, Cluss ¥, the scales vary from Rs. 35—135 to
B8 013D, while for telephone operators, Class II, the scales vary
between Rs. 35—75 gnd Rs. 70—110. The number of the two classes of
gpergfors is regulated from time to time on the basis of requirements
as stated in the reply to part (¢). There is no definite rule r ating
the pymbers.

(¢) Information has been called for, and will be placed on the table
of the House in due course.

OOWIT'I‘EE TO RE-ORGANISE THE ENGINEEBING BRANCH OF THE TELEGRAPHS
DEPARTMENT.

134. Mr. Sitekanta Mahapstra : (a) Will Government please state
the number of Enginecring Supervisors employed in the Telegraphs
upto 31st July, 1934 ¢

(b) Will Government please state the basis on which the number
of employees in thig service is regulated ¢

(¢) Is it a_faet that Government have appointed a Committee to
re-ordgpise the ingering Branch (Superior and Spbordigate) op sn
G basis ¢ If not, do Government copsider it advisable to
appoint an expert Committee for the purpoge 1 not, why pot

The Nonomrahle Sir Frank Noyee : (a) Presumably the Honour-
sble Mpmber nefers to Engineering Bupervisors, General, Telephones and
Bleatrical. If s0. the number employed on the 81st July, 1984, was 391,

(b) The number of Engineering Supervisors of different classes
(General, Telephones and Elgetrjeal) iy fixed gecording to divisional
requirements. .

" (¢) No. Govermyent do not contemplate the appointment of un
expert committee at'present.
DEFICIT INCURRED IN THE ADMINISTRATION OF THE KAMARAN QUARANTINE
SrATIQN.

125. Khan Behadur Haji Wajihuddin : (a) Will Government please
state whether British and indian Governments have made any advanoces

10 ‘meet, deficits which were incurred in the administration of the Kamaran

Quarantine Station upto 31st March, 1922 1 . e t
the r 4o part (a) he in the affimative, will Govarnmen
pleg,sg),s)tg,g (:1)43 seq;lz%;telypthe amounts advanced by the British and zndmg
GOVéfpibghfs; (ii'ﬁ?"ﬁive' date from which the deficits were incurred, an
(#5) particulars thereof ! ted e Sund fo
i fact, that Government have created a erve #.
repa}('gmf: ;};:' l':hem:ui,'va-nces referred to in part (a), and to west tn;:g:
contingencies and five per cent. of the amount collected anppally

ilgrimg for Kamaray ! -
pilgrimg for a3 n the affirmative, will Geyernment

If the reply. to part (c) be i . .
pleasgdgtaw, s:parst;ly for each yesr, the gums cpedited to ghis fwnd 1
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(¢) Will Government please state what improvements and altera-
tions, involving Capital expenditure, have been carried out at the Kamaran
Quarantine Station since they took charge of it, giving separate details
of the improvements and alterations involving Capital expenditure and
otherwise carried out in each year, with costs thereof %

(f) Will Government please state at whose expense the civil ad-
ministration of the Island of Kamaran is carried on and whether any
sum is taken from the Kamaran dues paid by pilgrims ¢ '

Mr. G. 8. Bajpai: (¢) and (b). An advance of Rs. 5,95,600 was
made to meet deficits incurred in the administration of the Kamaran
Quarantine Station prior to the 31st March, 1922. One-half of this amount
was advanced by the British Government and the other half by the Indian
Government.

(¢) and (d). The amounts paid into the Kamaran Quarantine Station
Jund and the expenditure incurred from it annually, since its creation
in 1927, are shown in the Balance Sheet of the Fund, as it stood on the
31st December, 1933. A copy of the Balance Sheet has been placed in 1he
Library of the House. The whole of the advance made by the British
and Indian Governments has already been repaid.

(e) The improvements carried out include the provision of pucca
shelters in the pilgrim camps, additions and alterations to the General and
Infectious Diseases Hospitals and Laboratory, provision of an electric
installation, construction of a wireless station, provision of a post and
telegraph office, improvement of sanitary arrangements, building of
quarters for officers and staff. It is regretted that particulars of expendi-
ture are not readily available.

(f) The cost of the civil administration of the Island of Kamaran
is met partly from loeal reeeipts other than pilgrim fees and partly from
aén annual subsidy of Rs. 10,000 paid from the revenues of the Quarantine

tation.

Hige Courr JupGEs IN INDIA.

126. 8haikh Badiq Hasan : Will Government please state the num-
ber of (a) permanent, (b) additional, and (¢) temporary, Judges of
High Courts in India ¢ How many of them are Muslims under cach
category

The Honourable 8ir Henry Oraik : As regards the first part, I
would refer the Honourable Member to the statement laid on- the table
on the 19th July last in reply to starred question No. 107 by Mr. M.

Maswood Ahmad. As regards the second part, I lay a statement on the
table.

Statement showing the number of Musim Judges in the various High Lourts.
Permanent. Additional or

Aoting.
Madras .o e .o .o .o .o
Boi:nbcy . e oo oo 1
Caloutta .. o PN . .. 1 2
Allahabad .e . . BN 3 .
Lahore .. . . .. .. 1 1
Pttns .o EH . Ve e 2

Rangoon .. TS oo . ‘e be ..
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The Honourable Bir James Grigg : The circulars in question are
concerned with matters of purely departmental interest. One of them is
n}arkeq confidential and the others are also of a confidential nature. In
view of this, and as no public interest would be served by publishing them
Government regret. they are not prepared to eomply with this request. '

STATEMENTS LAID ON TIE TABLE.

Information _promised in reply to starred question No. 373 asked by
Rai Bahadur Lala Brij Kishore on the 6th March, 1934.

FixatioN oF THE PAY oF TELEGRAPMISTS,

(a) The fact is not as stated. The Fundamental Rules came into force with
effect from the 1st January, 1932, but rule 22 of those rules relating to the fixation
of. of Government servants on transfer from one time-scale to another was imnsde
applicable in the case of non-gazetted officials of the Indian Posts and Telegruphs
Department with effect from the 1lst June, 1927, by specific orders of the Govern-
ment of Indin. The pay of the Posts and Telegraphs non-gasetted officials trans-
ferred from ome scale of pay to another between lst January, 1922, and the 8lst
May, 1927, was regulated in accordance with the orders of the Government of India
in foreé during that period.

(b) That fact is that in 1929 a representation was received by the Director-
General from a Telegraph Service Union in connection with the fixation of the pay
of postal signallers, transferred as station service telegraphists and one individual
case was cited. The officials concerned also submitted a petition to the Director-
General in 1929 for a re-fixation of his pay from April, 1923, when he was trans-
forred as station service telegraphist, but his prayer was rejected as being too belated
for consideration. As a result of the represcntation of the Union already roferred
to special instructions were issued by the Director-Gemeral to Heads of Circles in
Novewber, 1929, to regulate the pay in such cases under Fundamental Rule 22. But
as stuted in the reply to part (a) above, Fundamenta]l Rule 22 becang operative
from the 1lst Jume, 1927, and not from the lst January, 1922. The question of re-
fixation of pay under Fundamental Rule 22 in the case of non-gazetted officials
transferred from one scale to another between the lst January, 1922, and the 3lst

May, 1927, did not therefore arise.
(¢) and (d). Do not arise in view of the replies to parts (¢) and (b) sbove.

Information promised in reply to starred question No. 599 asked by
Mr. Gaya Prasad Singh on the 3rd April, 1934.

THE CARRIAGE OF GOVERNMENT AND RamwAy MatreriaLg
BETWEEN DIFFERENT INDIAN PorTs.

(a) Since the year 1887, there have been various agreements with the British
India Steam Navigation Company for the carriage of militnry and marine passengers,

stores, etc,

Th ment dated the 14th February, 1908, referred to hy the Hononr-
able (lbi:mbe: ‘i‘fr:ehn in ‘force though some modxﬁéatiou have beem made in it. Gov-
ernment‘regr’et that they are unable to disclose the terms of this agreement.

) he transport of coal for the Burma Railways from Calcutta

) A contract for t .
to Rg?wdn%l:nrri:cg 1%34’-35' has slso beem emtered into by the Railway Iloard with

AGREEMLNT FOR
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this Cofiffihy. No rehtldt Yoky t4fn agtechidht ks Bewm ‘ofbetited, Wit coples of
the relevant documents are placed om the tp,ble. i

Conditithis Po¥ Feadds roF the ‘trandgort of ‘éiogl for Stave.-tantged Raitods oW
- Caleutta to Rangoon during 1934-85, ’

l.dThe qua.ntéty of cargo placed on board each stenmer at Caleutta 4 %6 be-
deeided by two Surveyors—ope appointed by .the Shi 8. and the other the
Bhipping Company and should the Burvéyors disagrec the decision of an Umnpire
appointed by thém to bo considered final. The fee of the Umpire is ‘to be paid by
the party aiﬂinﬁt whoth his decision is given.

2. No range of loading dates will be accepted. The Chief Mining Engineer,
Railway Board, will declare about the 15th of each month his programme . for the
following month stating the number of steamers required and the actual dates on
which they aré to be ready to commence loading.

Failurc on the part of tenderers to supply steamers on the dates named will
render them liable to a penalty of Rs. 1,000 per running day for every day late.

3. Lay days for steamer loading in Kidderpore Docks and discharging at
Rangoon combined to be on the basis of 21 weather working days—Sundays and
Holidays cxcepted—for a 7,500 toms stecamer subject to proviso regarding discharge
contained in Clause 7. Delivery to be commenced and taken at the Port of dis-
charge after the steamer is ready in every respect to discharge and after the usual
twentyfour hours’ notice has been given.

Lay days to be counted from the day the steamer has been actually berthed
and is ready for loading coal after the usual twentyfour hours’ notice of readiisbes
has heen given. )

_4. Shipping Companies are expected to load steamers up to their full ca!’r@
capheity and will not be_ allowell to carry coal or other cargo for other condigddbs.
Delivery to be given in Rangoon in shipments of not less than 7,000 ton¥, '

5. The contract shall not be assigned or sub-let by the Conttactor without the
written permission of the Railway Board and in the event of the Comtractor assign-
ing or sub-letting the %n‘grn‘-ct or dny gz.’rt thereof without such petinfssigh the Rail-
% Board misy by notied ii Wiitlilp to the Cintractor termiitate the comtract.

6. The Shipping Company shall at their own cpst provide all réckssary habkets
and shovels for the diseharge of the said coal at Rangoon.

7. The Railway at the port of discharge shall supply trucks or wagons or
lighters to teceive the coal ez-ship, but shall not be bound to accept delivery at the
rate of more than 1,000 tons per working day and from only one steamer at a time.

8. In ordér to providy a jhitirantée for the Govetninent for the due fulitwrent
. of the Conmtract the frelfiit on e cdrgo sHall be deducted and rfetmined from the
Contractors first bill. This amount will be réfinded when the full quahtity com-
tracted for has been transpoited. ‘ ' ‘

9. The quantity of coal to be transported shall be ‘‘ more or les ’’, i, tie
Railway Board shall have the option of requiring transportation 10 per cent. in
excebb of or 10 ‘fer cent. léss than the eohtracted quantity withim the period of the
contract, such option to be declared before the expiration of the first seven months
of the period of the contract.

10. The Shipping Company will be required to emter imto an agreement for the
transportation of this fuantity. -

Copy or LETTER No. 4834, paTEp Teet 28ty Fepruary, 1934, TROM THE CHIZF MINING.
ENGINEFR, RAILWAY Boa¥p, 70 MEssas. MaokiNNoN MACKENzIE AND COMPANY,
CavcurTa.

Tender for transporl of coal for thﬁtaj’;ﬁmwp&d Railways from CHloutta to

© Rangooh. ' _
With reference to your tender No. Coal 13262, dated the 19th Decembdr, 1988,

I have to inform you ‘thdt theé Railvmy B have accépted your tendét for the

tratiport .of Burma Railway s coal spproximately 180,000 tons in butk from Caletfia to-

Rangoon Auvihp the perfod 18t Apfil, 1084, te 31st March, 1085, at Rs. 3-14-0 per

ton. ) . o . .

. I shall be gldd if you will plénse send me the nsual Skipping Order in quadrupli-

cate. .



S eraraOON EAB % vl Finre o
N3. 1. - N
o cileutis, 2olh Februaty, 1683,

' The Commbndix or @ T y =
or other ;t‘gag:“r @ & Britiih Tuid S% Nuﬁgati@ cdﬁpw,‘ Efeanitr

Received on Board from the Chief Minin Engi i . . ale
Aje Burms Railways—Rangoon. g Engineer, Railway Bo.m?, Calcutta,

the undermentioned coal for

Full requirements of sea-borne coal jn bulk
1684, to 410 M, 1005, Cueutt- o Bnigans oo ookt 150400 ot 1t Aprl

35, Calcutta to Rangoon to b hi
at Kidderpore Docks, g e ehipped as mutually arrange

_ Full freight at the rate of Rs. 3-14-0 per ton to be paid in Caleutts after com-
pletion of loadifig. The quantity of cargo placed on bom!d each steamer at Caleut
to be decided by two Surveyors one appointed by the Shippers and the other by Mluit:t
or Agents of the steamer ; and should the Burveyors disagree the decision of an
Umpire appointed by them to be considered final. The fees for the Umpire to be pald
by the party aguinst whom his decision is given,

Conditions as per tender.
Hteanier is not accountable for weight or condition.

To be shipped as above............c.coviiiiiiinininiinininn,

Freight Ba. 3-14-0 per ton of 20 €WlA.....v.euvnenenirenerirenrnenonnennns .
yable hete by shipper. Bills of Lading must state contents and must he presented
% thin office Within four days of the Steamer’s cleatance failing which any penalt
levied by Customs in consequence of the non-entry in Export Manifest of tho Goodd,
will be levied from shipper before signing Bills of Lading as also penalty which may
be isturred through etrroneous description in Bill of Lading. No Bill of Lading signe&
for leds théiii Re. 5. . .
. s BMIPAAE Ordér is tésted subject to the clauses appeatihg in British Indi
Steam Navigation Company’s Bill ¢f }aiﬂiﬂ‘é to be sigred E)e: coi‘l
(8d.) Mackinnon Mackeuzie and Co.,
Managing Agentas.

Injormation promised in reply to starred gquestion No. 58 asked hy
' if‘ Qalfd Pravtd Simith on the 17tk July, 1934,
MurpER OF INDIAN NATIONALS IN AMERICA.
_ {a). and (b). It has been adcertained from His Majesty’s. Ambassador st
s \’('a)':n - '(t)oﬂicia.l investigation subsequent to the jury’s verdict, to which tife
pontable Member .rofers, disclosed conelusively that on the 12th June, 1933, Sber
g&%iﬁeﬁ myrdering his Mexican concubine shot and killed himself in Imperial -
County, California. o
Co z’) and (d). Hira Singh and Amar Singh were murdered on the 2Tth Septembér,
198&-\31543 in Imperinl County. No inforination is available regardinfg the total
number of Indian nationals murdered in America.

wmaitpn promised sn reply to sta_rred question No. 194 asked by
Inor magf‘zwipBahadw ‘Haji Wajshuddin on the 23rd July, 1934.
Flitx, ALLQWANCE To TRAVELLING TicKET ExAMINERS POSTED AT HarDWAR,
(‘q Yes.
B e, 4 travelling ticket examiners were utilised in conmection with
R ml'i (O e Rardwar and other stations. Thoso who were statioled 2t
‘;I‘hdw:;"wbrb,’ aputed to perform. the following duties, eéxeept one wio wus utilis
as Nigit.in-Charge teket collestor :
(1) Conva¥i passengéth..
(#) Chetkiiig of tickats.

(3) Conducting of passéigers.
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Very few travelling ticket examiners were utilised to work as Ticket Collectors at
stations other than Hardwar,

(d) The Honourable Member is referred to the replies given to questions No. 064
asked by Mr. B. N, Misra on the 28th March, 1988,’and No. 135 (e) nnd (d) asked by
Mr. M. Mnswood Ahmed on the 16th February, 1934.

Information promised 1in reply to starred question No. 348 asked by
Seth Liladhar Chaudhury on the 6th Auwgust, 1934.

TeANsFER or -THE RAmway Man, SERVICE SORTERS FROM ALLAHABAD TO
JUBBULPORE AND (FAYA,

(a) Yes.

(b) 1t is a fact that some of the employees made representations aguinst the
change.

(e) Aws regards the first part of the question, 1t is a fact that some of the employees
reforred to are residents of the United Provinces. As regards the second part, I
would point out that liability to transfer is one of the conditions of serviee in the
Posts and Telegraphs Department.

(d) 'Tho reply to the first part of the question is in the affirmative. As regards
the second part, the officials will get the allowances to which they are entitled on
transfer under the rules. No other allowance is adwmissible.

(e) No.

(f) Does not arise in view of the replies to parts (¢) and (d) above.

(g) The transfers were made for administrative reasons and cannot he cancelled
mercly to. suit the private convenience of some officials.

(k) No reduction has been made in the pay of the officials transferred, but it
is a fact tbat the maximum of the time-seale for which they will be eligible at Gaya
and Jubbulpore is less than the maximum of the time-scale at Allahabad. The. officials
will be brought on to the scales of pay sanctioned for Gaya and J'ubbu.lporo strictly
in accordance with the provisions of Fundamental Rule 22, ;

Information: promised in reply to the unstarred question No. 40 asked
by Mr. B. V. Jadhav on the 6th August, 1934,

INCREASE IN THE IMPORT DUTY ON PROJRCTORS, AMPLIFIERS AND LoOUD
SPEAKERS, ETC.

Up till March, 1934, bioscope sound producing projectors were being assesscd at
all ports, except Bombny, under item 89|187 of the Indian Oustoms Tariff, the rates
of duty applicable being the standard rate of 30 per cent. ad valorem and pre-
forential rate of 20 per cent. At Bombay, they were being assessed at 10 per cent.
under  item 96|50A(2) of the Indian Customs Tariff. As the Collector of Oustoms,
Bombay, heard that his basis of assessment differed from Calcutta, he consulted the
Oollectors of Customs at the other ports and as a result decided to change his practice
in April. This change of practice at Bombay was reported to the Central Board of
Revenue who approved the change.

Information promised in reply to parts (a) and (b) of starred question
No. 489 asked by Mr. Sitakanta Mahapatra on the 7th August; 1934.
EMPLOYMENT oF UNQUALIFIED MEN IN #HE GOVERNMENT OoF INDIA OFFIOES.

Part (a).—Statement showing the number of permanent and quasi-permancnt vacancies
n the Government of India Secretariat and its Attached offices shown in the
Audit Registers and the pay bills for thc month of June, 1934,

Total number of vacancies in— * Number of vacancies filled tomponﬂly
or'in an officiating eapsacity in—

Firat Becond Third TFirst. Second Third
Division. Division. Division, Division. Division. Division,

11 6 24 10 6 21
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Siatement showing permanent and tempor i
?‘?PI“‘D"W of Posts G'"i Tﬂkvm@lu Home gep”:dn ’Fomgu and
MMWF‘WDW ndusiries and Labowr and the Im-
perial Council of Agriculiural Research Deparimeni, held by tfied condidates.
Date mﬁo whielaldl:old by
ified candidates.
Name of Deptt, | Nature of | Number " o
or office. vacancy. of vacan- Date from
b cies held | which existing.| Retrenched Other tempo-
ﬁygnq“&‘." staf of the Rail-| rary staff.
© d::;:d" way Board.
Railways .. | Permanent 2 ) 5-6-34 | (1) 6-7-34 .
' (2) 21-7-34 | (2) 21.7-34
Deputation 5 (1) 16134 | (1) 18-1-34 .
() 91120 | (2) 9-11-20 | (2) November
1929 to
tize
(3) 8533 |(3) 8533
76.88
7.
o mml@
(5) 4734 | (5 7.
e R 1 | S
fsg 3.7.34 i, (3) 37-3¢
(4) 8734 . (4) 8734
Director-General | Permanent 1 11-6-34 .. 9-7-34
"i'felpm 1)hs'm'l ' to date.
TP | Deputation 9 | 2633 M loss
(2 9-6-32 . (@ 235232
.8-32 3) 22-4:38
@ 2283 @ to date.
(4) 23-11-33 (4) tz-m'
(5) 1-3-34 (5) w%ﬁ-r
(6) 31-5-34 (6) 0%33-34
(1 3434 ) m4&t.£4
8 1931 (8) '2-3-:2
8- . 9) 17-7-34
(9 1-6-34 (9 e,
1.7-34 (1) 1.7-34
Homol .. | Temporary 4 g)) it g; };g:
1.7-34 -1-
8; 11-8-34 (4) 11-8-34¢
Deputation T 1333 - @ 138
(3 1533 - @ 1&8
(4) 27-5-33 . (4) 1.6.3¢
(5) 1-6-34 . (5) 50.7.94
(6) 30-7-3¢ . (@ -
(1) 71834 (m 1884
- , : %o join abort,
-Aqn-nﬂedo.ndidmnumnominmdbyml’-9-0'“‘“'“1"“”‘ } M
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| Date from wtuehh.lcr d -
Name of Deptt. | Nature of Number | pate from
or office. |+ vacaney. of vacan- | which exiatisig:
({)ms held Retrenched Other tem-
Yy wnqua- staff of the Rail- rary staff,
lified can- " way Board. | porty
didates. .
Foréign and Permanent 5 (1) 18-4-34 | () 18-4.31
Political. i
(g) lggg 1 (2) %—3-3,
(3 83 (3) 833
(4)  8-3-32 (4) b-s:gé
(8)  5-4-32 (6) 5-4-32
Deputation 6 (H  4-1-32 (1) 4132
(2) 90433 (2)  9-4-33
(3) 16-11-30 (3) 15-11-30
(4) 25-4.34 (4) 26-4-34
(5) 13-6-34 (6) 13-6-34
(6) 16-11-33 (6) 16-11.33
Teinporary 7 (1) 13-6-33 (1) 13-6-33
(3) 21-5-34 (2) 21-5-34
(3) 21-0-33 (3) 21.9-33
4) 1-4.33 (4) 1-4-33
(5)  1-4-33 (5) 1433
(4) 13-6.33 (6) 13-6.83
(1) 13.6-33 4 (1) 13838
Pi¥ffce .. | Temporary 3 |d) 1434 .. (3 k 3¢
(3) 8-6-34 . (%Y~ 8834
3) 8.6-34 .. (3) 8634
% sud | Temporary 3 |d) 26-11-32 (1)  1.7-33
. (g) 9.1-33 (2) 3-6-33
(3) 1-8-34 (3) 1.8-34
w{{ﬁﬁm’m‘ Temporary 1 7-11-33 7-11-33

Information promised in reply to starred question No. 497 asked by
Sirdar Harbans Singh Brar on the 9tk August, 1934.

EUROPEANS AND INDIANS SERVING IN THE OFFICE OoF THE Hien
C'OMMISSIONER FOR INDIA.

As regardl the office of the High Commissioner for India, the. number of ofiigers
anlng in tha} officc who are in receipt of over Rs. 300 per memsetn is Europeans
0 and Tndians 41.

Informution promised in reply to the starred question No. 531 asked by

Mr Lalchand Navalrai on the 13th August, 1934,

Man, BAG- DESTINED FOR GAncUTTA MISSED BETWEEN SIMLA AND KALKA.

. (@) A parcel bag for Calcutta was lost between Suitla and Kalka on 7th June,

he mml contractor’s, agant was in charge of the muails and he admits thut

pnrcel bag in question, which was tied on luggige carrier of the mail car,
lmod ucidonmly mnvwhm betworn Stmm ‘and - Kajkn, e

sl
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(b) The Su;?erintendent, Railway Mail Service, ¢ D ' Division, travellsd im the
same car from Simla to Kalka, but he was not in charge of the mails, und as such
he wus not calld upon to give dny explanation for the loss. S

(¢) The loss was first noticed at Kalka when the mails were being delivered by
the ceatractor’s ugent to the Mail Agent, Kalka.

(d) Yes, with the Kalka Railway Police.

(e) Both Departmental and Police enquiries were set on foot at ouce. 'The Gov-
crament Railway Police have failed to traco the missing bag or the culprit ; dut the
Patinle and Bhagat States’ Police are still making enquiries.

(f) The Criminal Investigation Department, Punjab, was asked to investigate
the jcuse, but they could not take up the inquiry as the loss apparently did not occur
in British Territory.

(g) Everything possible is being done.

Liformaticn promised in reply to starred guestion No. 678 asked by
Mr. 8. Q. Jog on the 20th August, 1934,

REGULATION RELATING TO THE TRAINING RESERVE oF THE INDIAN WoMaEN’S
MmpicAL SERvicE.
(a) No.
(b) There afe no members of the Training ReWerve of nén-Asiatic domielle.

" (o) Bince the forination of the Training Rcserve in 1024, 32 mémbers liave Beodt
sdmitted to it, elevén of whom were deputed for post-gradunte study abroad.

Infdim@ﬁqn .prami’séd i reply to part (d) of starred question No. 617
asked by Mr. Gaya Prasad Singh on the 29nd August, 1934.
TRANSFER oF THE Rmstuxon Insrrtors rmom Puss 10 Druan

i) THe remidsions wers gratted owlig to the eXéeptionsl datr cuuséd to thé
crﬂpl(‘ By o slimost unprecadented Momdook. An Nroprlfm roconhatesance over 1B
whole flooded area and not pattienlarly over this lo¢ality was chrried out hy the

Amsistunt Superinteadent of Police.

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
House will now resume consideration of the following motion :

¢ That the Reports of the Public Accounts Committee on the accounts of 1981-34
and 1982-33, Parts I and IL, be takem into consideration, and that the Assembly do
approve the expenditure of Ras. 1,068,943 incurred in 1931-32 on ndditions nnd altera-
tioils to fhe Locomotive Running Shed at Bhusawal and of Rs. 54,713 incurred in the
pame year on installation of wireless séts on the Great Indian Peninsula Railway nod

the East Indian Railway.’’

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions : Non-
Muhamimadan Rural) : Sir, the Ffonourable the Finance Meémber Fax
moved for consideration of the report of the Public Accounts Committes
for 1931-32 and 1932-33 and with it, he has further added that an expendi-
ture of Rs. 1,68,943 incurred in 1931-32. for additions and alterations to
the Libcomotive Running Shed at Bhusawal and of Rs. 5,715 incurred i
the séiie year on the installation of wireless sets on the Great Indian
Peniiisiila Railway and tbhe Eest Indian Railway, be approved. Tbe
lattér portion is merely, more or less, a formal motion for granting
urpltig grants for what the Public Accounts Committee styled as ‘‘ new
sorvices ” and for which a formsl vote of the Hofisé is réquired. 8o T

L358LAD oA
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[Mr. 8. C. Mitra.]

need not say anything about the latter portion, because I know the House
should accept that part of the motion without any discussion.

As regards the first portion of the report, it will be evident to
Honourable Members that the Public Accounts Committee dealt with the
reports of aceounts that were closed 18 months before. So generally the
work of the Public Accounts Committee is considered as a post mortem
cxamination. But, unfortunately, for the last two years, we find that even
in 1his post martem examination we have had to deal with the accounts
of & year still older. For example, this year we are dealing with the
accounts also of 1931-32, and, last year, we similarly dealt with the
accounts even a year older than the usual 18 months. I hope the new
Finance Member will see to an improvement of the position as regards
discussion in this House, and, in future, there will be no necessity of
dealing with the discussion of the Public Accounts Committee report for
a period carlier than is absolutely necessary, that is, I mean the accounts
that were closed 15 months before and not still earlier. I shall now first
deal with the second part of the accounts that deal with railways, because
though I am a member of the Public Accounts Committee I had no
opportunity to go through the railway appropriation accounts this year.
T should like to draw the attention of the Financial Commissioner to the
remarks that we passed on page 5 of the report for 1931-32 and I shall
be glad to hear how far these matters have advanced. The Financial
Commissioner explained that the Railway Department were endeavouring
to come to some agreement with the Army Department and to get a
nmemorandum circulated to the members of the committee as soon as pos-
sible. I am afraid, these accounts are lying for settlement for a number
of vears ; and, year after year, the Public Accounts Committee was draw-
ing the attention of the Railway Authorities to come to some settlement
with the Army Department. T hope that the Financial Commissioner will
‘be in a position to tell us how far this had advanced by this time. I shall
also be glad to hear about the settlement that they have come to, as regards
the apportionment of joint station expenses. That was also a matter
pending for a long time. Another item is about the allocation of expendi-
ture to capital, depreciation fund and revenue. I find that the matter
i still under discussion because it is also reported in the next year’s
Public Accounts Committee report. I should like to hear from the Rail-
way Authority what decisions they have come to, as regards this alloca-
tion to depreciation fund and to capital. - As regards this:allocation, I
find. that even in the earlier report that the Auditor General explained
that the problems involved were exceedingly difficult, and what Sir Ernest

3urdon feared was that if they were postponed further, the deeision
might have to be taken hurriedly in connection with the drafting of the
Bill relating to the Statntory Railway Board. He, therefore, suggested
that the matter should bte expedited. So the importance of expediting the
watter in 1931-32 was very keenly felt and I shall be glad to hear from
the Financial Commissioner the results they have arrived at. DBefore
dealing with the repart for the current year on Railways I should like
to understand one position. It seems to me very anomalous that the
Coniroller of Railway Accounts is usually promoted to the position of
the Director of Railway Audit and when the officiating period is over he
reverts to his former position. What happens, as it perhaps happencd
this year, is, the same gentleman who is passing the accounts as Controller
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of .Railway Accounts had to report on his own work as the Direcior of
Raﬂwax Audit. T shall be obliged to the Financial Commissioner if he
eould give us any statistics for the last three or four years as to on how
many oceasions the Controller of Railway Acounts was promoted tempo-
rarily as Director of Railway Audit and then he had to come back and
oh how many oceasions the Director of Railway Audit had to eriticise
hie own action. I find this year the Public Accounts Committee have
come 10 a decision and they have recommended that in future the practice
of placing the summary of the financial results of the current year, that
we in former ycars wanted the Financial Commissioner of Railways to
place before the Committee, should he discontinued. This is what they
say : :

‘“In this connection the Auditor Goneral raised the question whether the sum-
mary of the financial results and the provisional balance-sheets of collirvics of the
succeoding year, prepared by the Finaneial Commissioner for presentatinn to the
Commirice, might not be discontinued as they had fulfilled the purpose for which they
were ¢riginally demanded.’’

Sir. it was after much discussion that the previous Public Accounts
Committee came tn the conclusion that as the accounts that the Publie
Accounts Committee were dealing were 18 months old, it -was desirable
that the Financial Commissioner of Railways should be asked to give us
a summary of the financial results of the current year of the Railways. and
the Railwsy Authorities were pleased to accept that suggestion. I do unot
sec any reason why the IPublic Accounts Committee this year has gone
back on their former recommendation and think that the purpose hus been
fulfilled. A very useful purpose is really served if we can get a general
impression of the enrrent finaneial eondition of the Railways, and, I think,
the House will agree with me that it is desirable that the Public Accounts
Ccmmittec as well as this House should get a general coneeption of tho
financial position of the Indian Railways of the current year from the
Finaneial Commissioner. If there is no diffieulty,—and, 1 think there is
none, hecause it was supplied the year before,—I think the Railway
Authorities should eontinue to supply this information for the benefit of’
the Public Accounts Committee as well as of the Members of this House.

Now, Sir, I should like to deal with the general accounts of the Civil.
Military and the Posts and Telegraphs Departments. As regards tle
Military Accounts Committee, I should like once again to draw the atten-
tion of this House to the manner in which the military authorities are very
tardy in spending the amount that is allotted to them for expenditure
for the Territorial Forces. Tt is not even a military grant. These ten
lakhs were set apart every year from the Civil grant. Though the
military authorities can spend 47 and odd crores each year in the visible
way, and also ineur invisible expenditure, to use the language of my
Honourable friend, Dr. Ziauddin Ahmad, yet, not only for this year
under comment. but for the few years preceding it, they were always
spending only two or three lakhs out of these ten lakhs that were allotted
for expenditure for the Territorial Forces in India. Sir, it is no argu-
ment to say that they cannot get sufficient recrnits in the University
Corps or other urbun units. If they cannot get sufficient men they ahou_ld
realise that there is something wrong in the very proced.ure. of recrait-
ment. They cannot spend for the whole of British India, in the Uni-
versity forces and urban units, a small amount of ten lakhs annually,
for all these years. Their attention has been drawn for the last two
years, at least, in the Military Accounts Committee, and, I think, the
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Army Secretary owes it to this House to explain why this small amount
of ten lakhs cannot be spent for the military training of the educated
classes in India.

Sir, last vear I criticised the budgeting of the Postal Department.
I am very glad to notice that the Public Accounts Committee, as well ag
tbe Auditor General, appreciate the great improvement that has been
effected in the budgeting of the Postal Department and we expect that in
the near future we will have a balanced budget. '

One other matter to which I should like to draw the attention of
the House is about the large surplus stock of quinine. For the last five
vears at least, we. in the Public Accounts Committee, have drawn the
attention of the Department of Education, Health and Lands to the large
stock which is valued at about Rs. 52,22,681 as appears from the appro-
priation accounts of the vear 1932-33. We stressed the point that health
is a transferred provincial subject and the Government of India is not
called upon to keep in its stores such a huge stock for all these years.
Qur expert in the Public Aceounts Committee, Lieut.-Colonel Gidney, wag
of the opinion that this quinine will be of no use after a few years, though
I know the Government expert differed from him in this view. But, in
any case, this large stock which was valued at 52 lakhs would have brought
an interest of about eight or nine lakhs to the Central treasury during
these six or seven years. I find in this year’s report the following :

¢¢ The Public Accounts Committee was informed that out of the surplus of
130,000 lbs., lbs. 20,000 have been manufactured into the form of trade quinine, and
of the lntter, Ibs. 4,000 have actunlly been sold. The department was also at present
conducting certain negotiations with the representative of the Kina Bureau for ,t(ltl_o
sale of the surplus. The Committee hoped that the department would be able to
report congiderable reduction in the surplus stock next year.’’ ’

I shall be very glad if the Secretary to the Department of Education,
Health and Tands can give us some information as to what has come out
of these negotiations with the Kina Bureau ; and if these have failed,
there is no reason why this large stock should not be disposed of in the
open market, because quinine heing an article which has an international,
market, we may lose a few rupees but there is no necessity for stocking
this huge amount now for the last eight or ten years. '

Lastly, I would like to make a few remarks about a statement that has
now been circulated. 1t was not distributed to the Public Accounts Com-
mittee ; but, in that Committee, for the last few ycars, we were deferring
the consideration of some very important points to be referred to the Joint
Belect Committee that is sitting in England : we merely prepared an appen-
dix and settled that as it was the decision of the Public Accounts Committee
to place all the items of the said appendix before the committee in England,
who are framing the Constitution. ; but I find that, all of a sudden, we have
been supplied with the appendix and some decisions of the Government of
India thereon, which, as we understood, were going to be placed before the
constitution-making committee. I would now like to diseuss some of the
pf)ints raised there as I find that the Government has come to a deci-
sion.

Item 3 of the new statement, the question of allowing the Awdit

General to have direct access to the Seeretary of State, should be censidered.
This ig 8 very old question pending before the Publie. Accounts Committee—
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I think from its very inception—as to what should be the position of the
Auditor General vis-a-vis the Government of India. The Public Accounts
Committee held, as it is the practice in England, that the position of the
Auditor General should be completely independent of the Govern-
ment of India, and, where there is & strong difference of opinign
hgtween the Government of India and the Auditor General he should be
given plenary powers to communicate direct with the Secretary of State.
As we conceive the constitutional position, and as we find it provided in
the Government of India Act itself, the holder of the position of Auditor
General should not occupy any Government post after his retirement : we
thought that it was absolutely necessary for the purity and independsunce
of audit that this position should be completely unassailable. Not speaking
of individuals—1I think cven the occupation by the Auditor General, after
his retirement of a position in the Indian States that are under the direet
control of the Political Department of the Government of India, is a ig-
fringement of that rule. I do not like to discuss in any way persanal
matters, and as a matter of fact I have got a high regard for the gentlemen
who have occupied that high position. But I still urge and appesl to
Government also to see that the occupant of that great position should nof
even indirectly be holding any office which is even indirectly under the con-
trol of the Government of India. That is a question by the way. But the
main point that we wanted to raise was that there should be a decision by
the committee now framing the constitution in England as to whet show
be the position of the Auditor Geperal. I find in the reply it is said here :
" ¢ The question has been considered. The Anditor General is fully satisfled Wit
the present. position under which his comments on the accounts of the yocar 4%
forwavded to the Secretary of State by the Government of India in the Finance
Department. This question, which is of insignificant importance even now, will be of
still importance under the new constitution.’’

- T am afraid that there has been a complete misconception of the attituq.e
of the Public Accounts Committee on this question. What the Publie

ccounts Committee wanted, was to make the Auditor Genera] completely

ndependent of any control of the Government of Tndia. Tt is not the
question whether a particular Auditor General, who is occupying this posi-
tion, may be very happy in agreeing that he is satisfled with his position.
%t'-i's a’dopstitutionél .matter that we wanted the Joint Parliamentary Com-
Toittee should seriously consider, whether they should not safegyard the
position of the Auditor General in India, making him completely independ-
ent of all influence. So, T appeal to the House seriously to consider this
sonstitutional position of the Auditor General and whether it should pat
be referred to the Joint Parliamentary Committee or others who are makd
the Constitution for India, and not allow. it to be decided here by the Qov-
ernment of India who are certainly interested in this affair, and thinks thgt
this is an ** insignificant matter and will be of «till less significance in

ure .

ot Then there is Ttem No. 7 which we wanted to be similarly considered—
that it should be a convention that an opportuait: sliould Le given to the
Public Accounts Committee or the Legislative Assembly to express their
ﬁevws before the Governor General declares as non-votable an item of ex-
penditure which has been votable. Tt waq onr exnerience in the P
Atzswnvis Committee to find that a particular item, that we had always con-
sidered ps votable, was all of a sudden styled as non-votable ; and, when

estioned. we were told that the Governor General by his powers bed
Jeclared it as a non-votable item. As that is the constitutional position we
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did not quarrel with it ; but what the Committee suggested was that before
the (tovernor General, on the advice of the Finance Department, declared
1 votable item as non-votaste, the Committee should ve offered a chance to
have their say on it. The reply given is :
¢« Thig is a matter to be settled by the Governor General in accordance with the
provisions of the Government of India Act, and not ome in which advice can be

given. The Auditor General now brings to the notice of the Public Accounts Com-
mittee any case in which the classification is changed from voted to non-voted.’’

Here also I urge that the purpose of the Committee was to put these
matters before the Joint Parliamentary Committee in England and that
is why it was put in this appendix : we know the legal position that the
Auditor General in his comments will tell us that this has been changed
from voted to non-voted : we know that : and, further, we did not want to
encroach upon the rights of the Government of India, but to get a chance
to place our views, before a votable item is declared as non-votable. Here
also, I think, there has been misconception and here was no necessity for the
Government to decide this matter themselves. What we wanted was that
this should be placed before the committee in England.

Then, there is item No. 10—that the Government of India should con-
sider the question of charging to the Army estimates the expenditure on
account of the free supply of residences and furniture to His Excellency
the Commander-in-Chief. The reply is :

¢¢ The question has been considered, but the Government of India sce no reason

for cstablishing a different position for the residences, efo., of the Army \ember
from that in vogue for the residences, efc., of other Members of Counecil.’”

No one disputed that His Excellency the Commander-in-Chief is a
-Member of the Executive Council of the Government of India. Because,
for the army, we have a fixed grant, so we wanted that every expenditure
that really pertains to the military side should be put under that heading,
so that every man can realise what are the actual military expenses of the
Government of India. We do not question whether this furniture should
be supplied gratis or for consideration. Those are not the issues that were
raised by the Public Accounts Committee. The Public Accounts Commit-
tee wanted to have a pure military budget which is for the last few years
a contract budget, and they wanted to debit all the items which were really
expenditure on the army side to the military budget, and I do not see any
reason why the Government should say that because the Commander-in-
Chief happens to be a Member of the Council of State or an Ordinary or
Extraordinary Member of the Government of Tndia. the expenditure in-
curred on furniture and other things for him should be debited to the civik
grant. Ttem No. 14 is :

‘‘ That cases like the one in which His Majesty’ﬁ Government refused to pay
a moicty of the cost of cortain Diplomatic and Consular establishments in Persia,
the Government of Tndia should press for a reference to an independent tribunal,’”

. Action taken or proposed to be taken is, ‘‘ This will be done, when, as
in the Capitation case. circumstances render it desirable ’’. 'We shall be
glad to hear what are the circumstances which will be considered as desir-
able when an attemnt should be made to relieve the Indian Exchequer to
the extent of half of the expenses on the Persian Consular Service. There
Are some other matters also. but we have very little time today, because we
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have given our word to finish these two items, this and Pusa supplementary
grant today. I hope that Government will give some explanation of the
questions that I have raised on this occasion,

Mr. B. Das (Orissa Division : Non-Muhammadan) : ir, i
been observed that the Public Accounts Committee perfz)rms a ;zs}tl?niogtaﬁ
examination, but, in spite of that joke against the Public Aecounts Com-
mittee, I have found that if anywhere a Committee of this Legislature or
this House through a Committee exercises any control over the public fin-
ances in Ind{a it is the Public Acconnts Committee. I am glad to note
that the Auditor General in his letter to the Finance Seeretary has sum-
marised thus : )

‘“On the experience which T now possess I fecl justified in expressing the

opinion that the Public Accounts Committee in gencral exercises an increasingly
effcetive and salutary influence on the administration of public finance.’’

He.then refers to some other point on which 1 hope the Finance Depart-
ment will take action :

. “,I feel, however, that it is unfortunate that the appropriation accounts and the Au-
ditovs’ reports on the accounts eannot be published earlier than the present gtate of the lnw
allqws. It has been held that those documents are not privileged parlinmentary papers
until they have been ineorporated in the Proceedings of the respectiva Legislutures,
and ‘this requirement necessnrily involves delay which in its turn tends to wenken
pubh.c interest in the documents when finally released. It will be gemerally agreed,
T think, that it is .a desirable aim to encourage the study of Government aceounts
and finunce by public opinion outside as well as within the Legislatures ; and T trust
that it may be found possible at some future time to improve the present facilities
for such study in the practical direction which I have ventured to suggest.'’

T suggest that the Government should release to the public the reports
of the Directors of Audits of the different departments and also of the
Chief Accounts Offices so that a certain amount of publie criticism and
public education may be carried on in regard to these reports. My Honour-
able friend. Mr. Mitra, has already alluded to the Special Appendix of 20
pomnts which have heen left over till the new Constitution materialises. He
has referred to a few of them, and I will refer to one or two other salient
points which require the attention of the country, and which, I hope, the
Government of India will settle before the new Constitution comes into
operation. At the present time, the Home Auditor is not under the
Auditor General of TIndia, and we should very much like that he
should work under the Auditor General of India. As rezards this
item No. 4, the recommendations of the Committee have been aceepted and
the views of the Government of India have been placed hefore the Secretary
of State. The Secretary of State and the High Commissioner in Tondon
manage the finances of Tndia and the Sceretary of State’s own salary comes
from the British Treasury. So, the money that is provided by India should
be audited by an aunditor who must be contrglled by the Auditor General
of India. Again, we are very anxious that the Government of India should
consider the question of the allocation of ecclesiastical expenditure between
the Civil and the Army departments. The remark is that the matter i8
gtill under consideration. We understand from the White Paper that
there will be a Counsellor to look after the Ecclesiastical department, but
whatever that may be, the Government of Tndia should distribute the ex-
penditure so that one may know what is the proper army expenditure on

that aceount,
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Mr. 8. C. Mitra : Most of the Rs. 31 lakhs should be in the Army
Budget. ‘

Mr. B. Das : My Honourable friend, Mr. Mitra, reminds me that
most of it goes to the Army, because the Civil Servants of the Govermment
of India have very little time to attend to the religious nursing of the mis-
sionaries, Another point is, we pay Rs. 25 lakhs as a gift to the Nizam’s
State because Berar is part of British India, and the remark is, ¢ No guch
action is possible ’’. What the Public Accounts Committee suggested was,
—unot that this Rs. 25 lakhs should not be paid to the Nizam’s State, but
that it should come from the revenucs of the Berar Government and not
from the revenues of the Central Government. I still urge on the Finance
Member to consider why there should be a subvention of Rs, 25 lakhs to
the Province of Centra] P’rovinces and Berar, and why the general tax-
payer should bear this burden and not Berar which is in affluent circum-
stances 1

I will now discuss certain questions affecting the Finance Depart-
ment because it is the Finance Department that controls the publie
finance of India. With due respeci, I would first comment on certain
actions of the Finance Department. 1 wanted again to bring to the
notice of the House the question of the debt position which we have
often raised on the floor of this House and also before the Publie
Accounts Committece. But, I found that a good debate took place in
the other Housc the other day and I had an opportunity to read the
speech of the Finance Member in the Press reports. So, I leave it i}
that till the next Budget Session comes, when I will raise it again, if 1
come back. T am not satisfied with all the white washing that my
Homourable friend has given that the state of. the public finances of
India is glorious and that the loan position is very satisfactory. I wil
‘only refer to the unsatisfactory result on the financial position of the
Government of India of the way in which Provinecial Governments mis-
manage their loans. It seems that the Government of Bombay and the
Government of the Punjab are the greatest defaulters. They have taken
heavy loans in the past, and, in the past, the Government of India had
no machinery to control these capital projects before they sanctioned
or incurred such loans. We know those white elephants in the Bombay
Presidency—the Bombay Development Scheme is one and the Sukkur
Barrage Scheme ig another, the heirloom whieh India has got, rather as
a leracy, from Lord Lloyd whose name is perpetuated in that scheme,
Lloyd Barrage Scheme. We had a discussion, and the House agreed,
though I opposed it, to a free gift of Rs. 1,57,000. I do not mind giving
any gifts to the Provinces. We are giving to earthquake-stricken Ijihar
@ gift of 1} crores and we arc making a present of a similar sum in half
the juie (ax to Bengal. I do not mind giving a present of ten lakhs to
the Bombay Government but I do not like to take the moral responsibility
of managing a project, which many of us publicly believe, will never e
a suceessful project. The time will come when wrresponsible Provingisl
Governments will try to repudigte their Joans ap,d, in faet the Goverp-
ment of Bombay have gone to the length of saying : ‘* We want t
repudiate the Sukkur DBarrage Scheme ’. My friend, Sir .owas;ﬁ
Jehangir, was then the Revenue Member and Mr. Jadhav, a Minister,
and the scheme which was expected to cost four crores has mounted up
to 25 crores and the interest is piling up and nobody knows where the
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interest will come from. I do not like the Provineial

try to repudiate their loan, because, I think, the Bombgvo‘g::gg;:e;:
$ghen{e will never succeed. The Dredgers, called after Lord Lloyd
apd Sir Lawless Hepper, have been sold for a song. Then we know the
difficulties of the Punjab Government. The Punjab Government in
their post-war madness launched into similar schemes such as the Sutlej
Valley Scheme. Take the State of Bahawalpur. It has an income of
60 to 80 lakhs. Jt was at first committed to an expenditure of two
erores and we know that the State today has now incurred a debt of
124 crores. We do not know how the Government of Tndia will get
intergst from this particular State. The Government of India recently
appointed a committee and the report of that committee has not beem
placed before this House or before the Public Accounts Committee, I
am referring to the inquiry over the debt position of the Bahawalpur
State. If the Government of India decide to give any relief in interest
or capital advanced to the Bahawalpur State, then the irresponsible
Government of the Punjab will come forward and say ‘‘ we cannot pay "’
our portion of the debt on the Sutlej Valley Scheme and the Govern-
ment of India should give us relief. So I warn the Government. This
is a thing which we have discussed for the last five or six years. We
have discussed it every year in the Public Accounts Committee and we
have warned them that in future they should not give any loan to the
Provineial Governments without examining whether the projects will
pay. It should be made clear that whenever Provincial Governments
take a loan, it should be a first charge on their revenues. The Bombay
@overnment has indirectly repudiated their obligation. My Honourable
friend, the Finance Member, may objeet to the word *‘ repudiation ”’,
but when onc reads their statement, it boils down to that and 1 warn
the Government that they are hecading towards a precipice. The Pro-
vincial Governments will revolt against them and in the new Coustitu-
tion they must tie down the Provincial Governments that whatever
loans they incur, they will be a first charge on their revenue. Other-
wise, Provincial Governments like Bengal, Bihar and Orissa, which have
been very economical and never borrowed money from the Government
of India, will have to go by default and the Central revenues will pay
the subventions for the extravagance of extravagant Provinces like the

Punjab and Bombay.

The next question I wish to refer to i _
vincial balances. The Anditor General for the last five or wix ycars
bas been bringing this point before the Public Accounts (‘ommittee an
there are certain Provinces, such as Burma, which draws pcrn}ancntly
1y the extent of two crores of rupees. In the year under review, Flﬁe
Bengal Government came up next. They borrowed something in { ef
neighbourhood of a erere for so many months, and, 1o fact.)smpe ‘ol
the other Provincial Governments have also drawn on the lrf)\'m(!:lt‘l
balances, but, unfortunately, as the Constitution stands toda;.] these
Provincial Governments do not pay any interest to the Centra Gov-
ernment. and yet the (lentral Government have been borrowing money

sw these overdrafts to the Provincial Governments, and, ghe;efore,
?vﬁr :lut(:l eto find in item 30 of the special memorundumbthat it is edpw~
pased under the new Constitution that Provinces should | edrequlr to
pay interest on’ overdrafts. This 13 a very walcome. a.ttxtlu e '(l)ln-
part of the Guvernment, but atill, 1 always view with alarm she way

s the question of the Pro-
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in which the Provinces spend money derived from Central Government
mouics without taking steps to realisc their money and this applies
perticularly to Burma.

i will leave the Finance Department there and I will now come to
the thorny question regarding the retrenchment of staff in the London
Stores Department which works under the High Commissioner and
which is a part of the Indian Stores Department in India. Sir, I do
not like to remind the House that the Lalji Narainji Stores Purchase
Committee is the foundation of this Indian Stores Department which is
at present working so successfully and so well under the administrative
head of Sir James Pitkeathly and under the direct guidance of my
Honourable friend, Sir Frank Noyce. I had the honour and the privilege
of being a member of that Stores Retrenchment Committee and I had
the privilege to go into its administrative details and although I was
opposed to the Indian Stores Department till two years ago and
wanted the Department to be abolished, because it was not completely
Indianised, or it cannot purchase completely the stores for the Railways
and the Army, I came to the conclusion that the department should be
continued, but the fly in the ointment is the London Stores Department
which still continues in its hectie career. When the Publie Accounts Com-
mittee insisted on the (Government of India to write to the High Com-
missioner to retrench their staff, we were told that only six lakhs of
rupees were reduced by the High Commissioner and the High Com-
missioner was very apologetic over that and I was surprised to see that
he was so very apologetic. Here is the report of the London Stores
Department. Today, the total value of the stores purchase was £955,684
which is £773,03] less than the figure of the preceding years. That
means that it does not purchase more than a million pounds or 140 lakhs
of rupees at presont and it has gone down by almost another million
pounds. Then it says :

‘“ The actual expenditure on stores and freight amounted to £1,347,391--a
decreasc of £1,668,979 from the last year’s figures.’’

That means that the Department is almost reduced to half its
work, and rightly so, because the Government of India have at last
conceded and have introduced the principle of calling for rupee tenders ;
50, the venue of purchases has hecen transferred today from London to
India. T shall refer first to Appendix B, page 13, which is very 'in-
fteresting. There the Controller of Stores, London, has analysed the
position and from the year 1932-33, of this £900,000 worth of orders,
purchased through the High Commissioner, the value of stores pur-
chases, which is divided according to the countries of origin, is £497,575
worth. Then there is a foot-note :

‘¢ These figures do not include stores obtained through Departments of Hias
Majesty’s Government.’’

That means that the balance of £400,000 worth of articles has been
purchased through His Majesty’s Government. Probably those were
orders of the Army Department and they had to be purchased through
the Admiralty and the War Office. That means, the Department is only
buying half a million worth of things, whereas it used to buy in 1929-30—
I am not including the orders purchased through the, War Office and
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Admiralty—&5 million, in 1930-31, £2.7 million and in 1931-32, £1.32.

.;.l‘élen I was surprised to find there is a comment here in paragraph

_‘ ‘ The gross total cost for 1932-83 is £169,973. This is £32,826 less thany the.
previous year.’’ '

But this £170,000 nearly comes to about 24 lakhs of rupees, while
our Indian Stores Department handles business of Rs. 3} crores per
annum. Unfortunately the economic depression has reduced this ex-
penditure. 1f you exclude the Alipore Test House, which is today a non-
commercial organization doing test work for the Government and the pub-
lic and where the expenditure is Rs. 4,65,000, the commercial account
costs Rs. 17,79,765, that is, about Rs. 18 lakhs, whereas in India—and
I congratulate the Honourable Member’s Department for doing so much
business so economically—are spending Rs. 18 lakhs to handle a busi-
ness of Rs. 34 crores, both inspection and purchase. In London, the
London Stores Department is pursuing a hectic career and spending
nearly Rs. 24 lakhs, and the High Commissioner, who was a former
Member for Industries and Lahonr in this IHouse and who knew the
wish of the people and of the Government of India that the stores pur-
chase of the Government of India should be centralized through Sir
James Pitkeathly’s Department, has taken no steps in that direction.
Sir, my concrete suggestion is—reduce the staff according to the quantity
purchased, and if the latter is only half a million sterling, the total ex-
penditure should not be more than Rs. ten lakhs, and then bring the
Department of the Controller of Stores in London under the Control
of the Chief Controller of Stores in India.

Sir, I wish just to touch one more point which has been referred
to—it is the large consulting fee we pay to the British engincers. Of
course, I recognize that this has bheen reduced, but, knowing that there
is the Chief Controller of Stores and his Department, and that the Rail-
ways are manufacturing locomotives, designing locomotives and that
they have taken over much of the work, I say there is no necessity of
paying such heavy sums amounting to £23,000 to the Consulting en-
gineers ; and I want that the Indian Consulting Engineers should be
encouraged. (Hear, hear.)

Sir, I come to the next question which concerns the Army Secre-
tary. Now we cannot touch the Army Secretary, and the Army has
been on our heads for the last five days (Laughter) but, one thing I
will say that in the Military Accounts Committee we found there was
an honest and genuine desire on the part of the Quartermaster (leneral,
the Engineer-in-Chief, and the Financial Adviser, to reduce the expendi-
ture as far as they could, but unfortunately His Excellency the Com-
mander-in-Chief decided upon a stabilised Budget and demanded Rs. ten
crores from the Finance Member, and a note has been produced before
the Public Accounts Committee saying that although prices have gone
down. the eost of the total mecchanization will be Rs. 9.75 crores, and
the only reduetion that the Army Department has made is one of Rs. 25
lakhs ; and of coursec they have pointed out in one place that they
have alréady spent Rs. 74 crores of that sum. But the point that arises
to my mind is whether the mechanization is not yet completed: and
whether they cannot further reduce the army expenditure in India.
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Sir, when we were discussing the Capitation Tribunal Report on thé
floor of the House, the former Finance Member, Sir George Schuster,
in his happy and concealed phrases, gave us to understand that India
had gained a great advantage, that there was a windfall in the Budget
of Rs. two crores which India has profited by. Sir, the llome Auditor,
to whom 1 referred a few minutes ago, and who is not a servant of the
Government of India though he draws his salary from us, has commented.
on this and reported on jt to the Public Accounts Committee in a way
which rather alarmed me very much. It seems the net result is that
whatever Britain demands in the matter of the capitation charges, that
is counterbalanced by this so-called Imperial contribution to India. As
this document is not a published document and it will not find publica-
tion, I may read out a few particular sentences. Sir, the Home Auditor
says this :

‘¢ On the basis of the Tribunal’s Beport the following comprehensive scttlement
between the Imperial and Indian Governuicnts has been negotiated and duly approved :

(1) The majority recommendations of the Tribunal to be accepted.

(2) With effect from 1st April, 1938, an annual contribution of £1,500,000 to
be made from Imperial revenues towards the cost of India’s defence oxpeuditure ;
this contribution to include the Sca Tramsport Subsidérof £130,000 a year, previously
paq'at’)}e by the War Office, and to be shown as a Grant-in-Aid in the India Office
vote.

8+, these are very high-sounding words, but when we heard Sir
Q@Eorge Schuster, his were much more high-sounding words :

‘¢ (8) With effect from the same date India’s payments to the War Office and
Air Ministry on account of the respective effective capitation rates to be caleculated
in sccordance with the recommendations of the Tribunal.’’

- And we know for nine months—not for six months as the re-
presentatives of the Government of India demanded :

‘“ (4) All arrears, as between the India Office amd the respective Tunperial
Departments, connected with these matters up to lst April, 1933, to be cancelled.’’

Bir, I may remind the House that there was some demand of the
Govertiment of India left over for expenses earried on during the war
#nd post-watr pepiod for the British Government, and everything had
been wiped out now by this :

‘‘ The Indin Office and War Office to co-operate in submitting for counsideration
by the Committee of Imperial Defence the military question whether a reserve should
be specifieally maintaived in England for India.’’

Sir, I am alarmed at this, If they maintain a reserve, they will

1 P again ask the Honourable the Finance Member to
budget for it. Now, the next paragraph is very interesting. It says :
., ‘“ The net result of the settlement is highly beneficial to Indian revenuos in that
the contribution from the Imperial Government will approximately balance the esti-
mhated annuval cost of the Effective Cupitation Charges payable to the War Office

wnd the Air Ministry after fhese charges have been recalculated on the onsis reconi-
mended by the Tribunal.’’

Sir, the net result is zero. I had a philogopher friend of mine in the
Bombay Presidency and when I used to talk to him he used to say :
‘‘ Everything results i zero’'’. So all the expenditure that we have
ifiurred in sérding people Ifke Sir Shadi Lal, Sir Mahemmad Sulaiman,

. Méeléod ‘and others, has reéﬁlﬁed in zero and the Army Council and
the British War Office still want their ‘pound of flesh. They still demand



- KEPORTS OF THE PUBLIC ACOOUNTS COMMITTEE, 2387

the capitation charge and why should India pay this charge ? - Morally,
i do not think we are justified in paying the capitation charge as thé
British army is the army of occupation in India. Sir, the demand that
we should get relief from the British Government for the huge army thut
we maintain in India to help the British. Empire in their policy of con-
quest in the Eastern World has not received any satisfaction and toe
Imperial Government is not going to pay us a pie. The Finance Member
will hiave to carry on his chequered career without balancing his Budget,
because this load of Rs. 44 crores as cost of defence will never allow him to
give relief to the Provinces when they get autonomous form of Govern-
meni or even when the Federal (Government comes, if it comes at all.

The next point that 1 would like to touch is the highest spending
department, namely, the Railways.

Mr. P. R. Rau (Financial Commissioner, Railways) : And earning—
I would ask my Honourable friend not to forget that.

Mr. B. Das : My Ilonourable friend, Mr. Rau, is earning, and I was
glad to notice his excellent review of the appropriation accounts of the
ruilways in India. Ie says :

‘“ We are fortunately in a position to characterise the year 1930-31 s the vear
which sav. the nadir of the fortunes of the Indian Railways,’’

1 congratulate him that he has at least issued a report with high
hopes. I only wish that the Honourable the Finance Member, when It
brings out his Budget, also makes a similar forecast as the Honourable
the Financial Commissioner for Railways did.

~ THe Homourable 8ir James Grigg (Finance Member) : My prede-
cbksor did that. .

. Mr. B. Das: Yes, that was in my mind when I was referring to it.
Sir, my Honourable friend, Mr. Mitra, has already pointed out, and 1,
lieing an old stager in public accounts and being for nine years on the
Public Accounts Committee, must point out that it took us six years to.
jmpress upon the Railway Management that thérg should be some .repart
by the Financial Commissioner and the Chief Commissioner for Railways
reviewing the financial results of the Indian Railways. Sir, unfortu-
nately 1 was over-ruled in the Committee which was referred to just now,
and there will be no such reports from the Agents of Railways or aven
from the Chief Commissioner for Railways. Sir, the very fact that the
Public Accounts Committee compelled the Agents of Railways to pnf
their signatures has aroused resentment, but the Public Accounts Com-
mittee held them responsible for the administration of the Railways and
the financial results have been made broadcast. That is a public gain.
T do not know whether we will be able to get thexe results of Indian rail-
ways next year because we firid the signatures only of the Chief Comr-
missioner for Railways. Of course, I know that he has assared the
Public Accounts Committee that these figures will be always made avail-
able to them and also to the House. I know the Financial Commissioner
is a big financier and he can carry any ﬁizu'yes i}: his head, but thf:ﬂe docu-
ents will not be available to us and he will give us only a portion of it
from which we will be able to knéw the résult of the succeeding year. Sir.
thete was a time when the heads of the departments never used to appear
before the Public Acoounts Committee, but for the la‘gt three or fqu_r venrs
they do come before the Committee and also the Chief Commissioner for



2388 LEGISLATIVE ASSEMBLY. [30TH Avc. 1934.

[Mr. B. Das.]

Railways has honoured us by his presence. They have all replied to our
questions in a friendly spirit. Sir Guthrie Russell was examined in detail
regarding the financial results of the Railways, and at least I submitted
him to a series of questions about this Pope Committee’s report on Rail-
ways. Sir, you yourself were a Member of the Railway Retrenchment
Committee and you recommended that there should be an expert Com-
mittee. But Government wanted a Pope to give his pontifical ruling and
that Pope’s report is here, but unfortunately this Mr. Pope is very touchy.
He comes to India and finds that papers are discussing that a Railway
Expert Committee be appointed. So, he loses his temper and writes to
tlhe Chief Commissioner :

¢ I see reference is still being made in the Press to the quetsion of the appoint-
ment of an Expert Committee to examine methods of Indian Railways. I an still
of the opinion that was expressed in my covering letter to the first report of the

Committee under my chairmanship, that the Deputy Agents Organisations themselves
are qualified to form an Expert Committee but I wish to add two provisos.’’

The covering letter of his first report unfortunately is not published.
However, if Mr. Pope had any grouse he ought to have it either with the
Chief Commissioner or with the Honourable the Railway Member. We,
the representatives of the publie, still believe in the recommendations of a
report of a Committee of this House and now we know that Expert Com-
mittce is not going to be appointed and Mr. Pope’s word is the last word
in this matter. Naturally, it is the Papal ukase of Mr. Pope. So he
should not have written this in a public document and I condemn this
sort of attitude of the members of any committee of the Government of
India. e has found fault with the recommendations of the Railway Re-
trenchment Committee that an Expert Committee should be appointed and
says that the Press has no business to ask for it. Sir, the Press of this
country voices the opinion of the public and until I read this document
I was under the impression that there was going to be an Expert Com-
mitice. Anyway, Mr. Pope is of the opinion that the Department, through
their Deputy Agents of Organisation, can reduce the expenditure and he
has said that they can reduce the expenditure by job analysis, by intensive
ase of locomotives, by intensive use of workshop plants, by combining all
the resources of Railways and also by amalgamating the Railways and also
by limiting the stores and by reducing the rates and fares. During the
little time that was available to me, I tried to seek information from the
Chief Commissioner for Railways. It was pointed out that steps are being
taken and some reduction will result. I was one of those few who, in
1925, after the separation of railway finance from general finance, advo-
cated’ that, wherever possible, the staff of the State Railways should be
amalgamated. For instance, in Calcutta, why should there be two head
offices for the East Indian Railway and for the Eastern Bengal Railway !
‘Why should not both the offices be combined, so that all the extra expendi-
ture, in having two audit officers and two Chief Aceounts Officers and
everything in double or treble, may he done away with. The other day,
my Honourable friend, the Financial Commissioner, in reply to a ques-
tion by Rai Bahadur Tiala Brij Kishore said, there were difficulties in the
way of the Great Indian Peninsula and the Bombay, Baroda and Central
Indin being amalgamated. I still think they could be amalgamated.
‘Wherever any Company-managed Railways have got an extension of their
agreement with the Government of India, then they are mothing bnt
managing agents, managing the Railway on behalf of the Government and
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the capital, almost completely, belongs to the Goverument of Indis and
for the people of India. So anything that will economise and reduce the
expenditure should be done and the Government of India ought to address
the Home Board of Bombay, Baroda and Central India Railway. The
same remarks apply to the South Indian Railway and the Madrgs and
Southern Mahratta Railway. ' '

Mr. Pregident (The Honourable 8ir Sh ukh ty) -
Honoul‘able Mmb er sho u.l d col dude now. ‘nm am Chet y ) Th.

Mr. B. Das : I am sorry that I have taken a little longer time of
!:he House than I intended, but this is one of the opportunities of aequaint-
ing the House with what knowledge is imparted to us by the various de-
partments in the Public Accounts Committee and it is better they are kept
on record on the floor of the House so that others, who come after us, may
take cognizance of the same. I may not be again on the Public Accounts
Cowmittee, but I wish to assure the House that although the Publie
Aecounts Committee does not contain those elements that used to be
on it in 1926-27—in those days there was Mr. K. C. Roy, who is no more
#nd there was Mr. A. Rangaswami Iyengar, and these two have been trans-
lated to the other world, there was Mr. Neogy and Mr. Joshi on the Com-
mittee and these gentlemen have econtributed and established a convention
by which we that succeeded them have established a stricter financial con-
trol and although we have been derided that we are doing a post mortem
examination in the committee, yet the very fact that the ernment being
faced with financial depression and economic depression had to listen 1o
our criticism and it shows the hold that the Public Accounts Committes
had on the Government with the result that they exercised better financial
control over their public finances. (Applause.)

The Assembly then adjourned for Lunch till Half Past Two of the
Oloek. .

The Assembly re-asfembled after Lunch at Half Past Two of the
Clock, Mr. President (The Honourable Sir Shanmukham Chetty) in the
Okair.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions :
Muhammadan Rural) : Sir, the Financial Commissioner of l}.ailways re-
miuded this House that the Railway Department is an earning depart-
ment. It reminded me of the story of the boy who was deputed by his
mother every day to earn money by begging. So he collected Rs 2 every
day, but, before he came home, he spent Rs. 2-4-0, and when his motber
rebuked him, he sajd, ‘‘ But you must remember that T am the earning
member of the family. I earn Rs. 2 a day ’’. The same is the case with
my Honourable friend, Mr. P. R. ‘Rau. Though he no d.ou_bt. earns, hut
he forgets that he spends much more than he earns, and it is a source 0
great annoyance to the tax-payers of India when we find that he _spemIs
much more than he earns. I notice from the report qupphed by hmm that
last year he over-spent by about ten crores and he d}d not pay the dues,
which he had to pay, to the general revenues, that is, one per cent. of
the capital at charge. So he cannot say, ‘until he makes two ends meet,
that Ne is an: earning member of the family known as the Government of

¥ndia.
L358LAD o
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Sir, coming to the specific points, I will not touch on everything from

A to Z, as I did last year, but 1 will confine my attention to a very few

points which are mentioned in the two reports supplied to us. In the first
place, I take this from page 7 of the first report :

‘¢ The Director of Railway Audit also raised the question whether in view of the

difficulties involved in preparing accurate balance-sheets and profit and loss accounts
of individual railways such accounts should now continue to be prepared.’’

I think this s now a very important and an important question. If
we continue the system of having every line complete in itself, why not
bhave a separate profit and loss account and demand the grant, not in a
lump sum, but for each railway separately, so that we can have an occasion
to review the working of each line. No doubt the pink books are supplied
to us and we are given certain accounts, but if the demands are made
separately for each particular railway, we will have an opportunity to
compare the income and expenditure of each railway. Because, in the
sanie book we find that the Great Indian Peninsula Railway does not even
pay the interest charges ; it is running most uneconomieally ; while the
Bombay, Baroda and Central India is running economically. If the de-
mands are made separately for each railway during the budget discus-
sion, we will know what the position is and criticise the administration of
each line separately and compare the income and expenditure of each
item ig each railway.

The second point mentioned here is about collieries. We find this
in the report : )

‘¢ The Director of Railway Audit has brought to our notice a case in which the

negotiations of an agreement about certein collieries have heen pending for over 20
vears,’’

i know, of course, that 20 years is not a very big period for the Rail-
ways, and nothing has yet been settled. Again, we find also the fol-
lowing : )

‘“In this connection the Auditor General raised the question whether the sum-
mary of the finaneinl results and the provisional balance-sheets of collieries of the
succeeding year, prepared by the Finaneial Commissioner for presentation to the
Committee, might not be discontinued as they had fulfilled the purpose fur which
they were originally demanded.’’

Sir, the question of Railway collieries has been the subject of discus-
sion for a long time and it seems desirable that there should be a separate
balance-sheet for the Railway-managed and the Railway-owned collieries
and the demands should be made separately in the list of demands so
that we may be able to criticise these things. No doubt all the items
are included in the totals given in the General Budget, but they are put
in such a manner that there is no one except the Financial Commissioner
himself who can understand all the details of . the budget which is
presented to us. But if the account of each railway is made separately
we will be able to follow it.

Thirdly, there is the question of depreciation. This is also reviewed
by both these committees. I remember distinetly that the Honourable Mem-
ber for Railways once said that the amount debited on account of deprecia-
tion was perhaps too much. But the Railway Accounts Committee did
not discuss the question, whether it was too much or too little, sufficient
or insufficient, but they said that there were no rules by which we can find
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out whether a particular item does or does not come within the purview of
the depreciation fund. I think the rules should be framed and we should
know definitely whether a particular item can or cannot come within- the
purview of this expenditure. And, I think the time has now come when
we ought to take cognisance of the facts and determine exactly the amount
of depreciation which we have to allow each year and define exactly the
purpose of this depreciation fund. At present it is the milch-cow of the
Rall}vay Department. When there is a deficit, they fall back on the de-
preciation fund as if it is there always to be drawn from. In the book,
they, of course, say that it is a kind of loan on which they pay interest.
But I think it is not the intention of the depreciation fund that it should
be given as a loan, and to the very same department for which it .is
created. It was really created with the object of meeting emergencies, and
if it is spent in ordinary expenditure, then when an emergency comes they
will have no money to fall back upon.

Sir, my Honourable friend, Mr. B. Das, is not here or 1 would have
said something about him. Perhaps I shall say that on some other vcea-
sion. But there are one or two points which be raised to which I should
like to draw the attention of the House. The first point he raised was
about Berar. There is no doubt that we pay 25 lakhs from the General
Revenues, and he said that though we .nay not object to paying 25 lakhs
a year, we should know where we are. I think it is very desirable that we
should at least know what are the revenues and expenses of Berar, how
much of the income passes to the expenses of the Central Provinces, and,
after receiving the income from Berar, what are the deficitsof the Central
Provinces and how much we are going to contribute * 1In the case of the
North-West Frontier Province we know that we have to pay a subsidy
and we know the reasons. Here we pay a subsidy to the Central Provinces
Government in an indirect form and I think it is desirable that we should
know the exact particulars. We should know how much Berar contributes
to the Central Provinces and how much we have to contribute to the same
Government on account of Berar, and so on.

The next point he raised was about the audit and expenditure in-
curred in England. This is also very important that all the expenses,

either by the Secretary of State or the High Comm.issioney for India, must
come within the purview of the Auditor General in India and he should
be responsible for all the expenditure incurred by the Indian Excheguer.
Ot course he will have to depute somebody who is responsible to t'he
Auditor General to check the expenses. Therefore, all_ the expenses in-
curred Dy the Indian Exchequer in the country or outside ought to come
within the purview of the Auditor General. .

The next point he raised is also very ignportnmt and is the quention Qf
building expenses. 1 rotice there the Publie Accounts Committee in their
Report for 1932-33 also reviewed the problem: They rgamtgm-—antl T
think rightly—that whenever you build a house for residential purposes
this house must be considered to he a paying concern. You come forward
and demand these grants ; you make us believe that they are paying cona-
cerns, but really they are not. Therefore, whenever we build a house an
a plan is drawn up. it ought to be reckoned whether the rent actually re-

on the capital charges This is exceedingly

ised will pay the interest .
,ilxlxll?orwnt g)ng in these calculations we very often omit the rent of the

ith the result that to certain classes of officers, we gjve large com-
ggz‘ll::ig, ;)v;cause the rent of the land is not calcnlated,.and in other cases,
L358LAD R
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like the poor Members of the Assembly, they get practically no groungds,

egauge they are birds of passage and they ere mot there to demamnd this
particular privilege. I think it is desirable that whenever a demand is
made, we ought to be assured that this will be a paying proposition and
that the ten per cent. realised from the salaries of those persons will pay
the interest and repair charges.

Coming now to one or two other points of Mr. Das, 1 would first tell
him that according to the old philosophers, if you want to know your merits
and demerits, you must always consult those persons who sit close by you--
what they call Hamnashin. 1 have that privilege and so I am in a better
position to say what kind of man he is. I know he has got all the virtues :
we have a very high opinion of his honesty, tenacious character and stabi-
lity of opinion and so on ; but he has got one very bad vice which I have
no lhesitation in mentioning on the floor of the House. He has got a
fiancée and he is desperately fond of ber and on no occasion will he stand
anything being said against her. If you ask me to reveal her name, I have
no hesitation in saying that her name is Orissa : he is 80 jealous of his
fiancée, that is Orissa, that he eannot stand her remaining with either
Bengal or Bihar ; he would like her to be separated and associated with
‘meither person—Bengal or Bihar......

; Mr. B. Das : But I am married in Madras.

Dr. Ziauddin Ahmad : Tiie last point which T would like to deal
‘with is that about combination of Railways : this is really a big issue on
which we can have a whole day’s debate. I think we ought to try amd
combine all the Railways into one unit : perhaps we may have some difli-
enlty about some of the Company-managed Railways ; but England solved
this problem : they had at first a large number of concerns : they com-
bined them into five units and now they are trying to combine those tive
units into one ; and now it is practically certain that all their comimuni-
cations will be combined into one large central administration, because,
in these days, we cannof have different administrations and we cannot
alford to pay higher overhead charges. So, not only in the case of
Eastern Bengal Railway and the East Indian Railway, which we advo-
cated more than once, but in the case of all the Railways I would advocate
u combine ; but this is a point which is really very big, and in the short
time at my disposal I cannot develop it. With these words, I resume my
seat.

Mr. P. R. Rau : Sir, railways have come in as usual for a good portion
of the criticism in this debate, and with your permission I shall very briefly
endeavour to answer some of the ecriticisms that have been levelled against
them. My Honourable friend, Mr. Mitra, asked me to let him know about
the exact position of the Government with regard to. certain questions
that were raised in the Public Accounts Committee last year. It is a pity
he was not present at the meetings of the Committee this year where the
same questions were asked of me and I gave a fairly full reply. The first
point he raised was as regards concessions for military traffic. This
question is at present undet the consideration of the Government and I
have been authorised by the Honourable the: Railway Member to say that
it is hoped that the question will be settled within b short time and pro-
bably before the next Budget is introduced.
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The second point raised was with regard to the problems connes
with the depreciation fund. Government fgully realise tll?mt this isca mu:zrd
of very great importance, but it must not be taken as purely or even
mainly an accounting matter. It is a matter of great financial importance
and the question is intimately connected with other questions of still
greater importance, of the future finaneial relations between Railways and
the Central Government as to how the surplus if any should be alocated
between the Central Government and the %ailways and so on, and I am
sure, my Honourable friend will realise that these are questions which can-
not be decided in a hurry. I can assure him, however, that the matter is
engaging the serious attemtion of the Government.

The third point he raised was with regard to the diseontinuance of the
summary of financial results. I am unable to say why the Public Aocounts
Committee, to the report of which my Honourable friend is a signatory,
has decided to go back on their previous recommendation. But, as my
Honourable friend, Mr. Das, told the House, I should be quite prepared to
answer any questions which the committee may wish to put as regards the
results of the following year if the meetings of the committee take place
in July or later.

Finally, Mr. Mitra referred to what he called the anomaly of the
Director of Railway Audit being posted as officiating Controller of Railway
Accounts and after a short time being reverted as Director of Railway
Audit ; and he asked me on how many oceasions the sume thing had hap-
pened ¢ So far as I recollect, this is the only occasion on which such an
arrangement has been made. This aspect of the case, I must say, was
not lost sight of at that time and the appointment in question was made
after full consultation and with the full approval of the Auditor General,
It will be clear to the House that in the present situation, when most of
the senior posts in the Railway Accounts Service are being filled by offi-
cers borrowed from the Audit Department, it is impossible to avoid such
occurrences ; and, in the second place, there is in some respects & definite
advantage in the officers responsible for audit having an intimate and
detailed knowledge of the accounts and having opportunities of coming in
closer contact with the seeounts than would otherwise be the case if they
were always in the Audit Department.

Sir, T have been authorised by the Auditor General to say, and T may
add, as a member of the Indian Audit and Accounts Service, _it gives me
great pleasure to convey it to this House—I have been authorised by theé
Anditor General to say that in his opinion the officers of the Tndian Andit
and Accounts Service and of the Indian Audit Department can be fully
{rusted to maintain an attitude of independence in whatever position they

are placed.

Mr. 8. C. Mitra : This claim is made for every service |

Mr. P. R. Rau : The next speaker who took part in the debate, was
Mr. B. Das, and T was agreeably disappointed in his reference to Railways.
He usually roars like a lion, but today he cooed as gently as a sueking
dove. The only faults he could find with the administration of the
Railways were two, one was an attack on his own colleagues of the Public
Accounts Committee for certain recommendations which they made, and
the other was an attack on Mr. Pope for venturing to express an opinion
about the necersity or otherwise of an expert committee. I need not @well
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on the first point at all. On the second, I do not think Mr. Pope meant
any sort of disrespect to public opinion, whether expressed in this House
or elsewhere, and least of all, to the Committee over which you, Sir, so
ably premded when he expressed his opinion that, after having gone, as far
as possible in the limited time at his disposal, over the economies already
achieved by the railways, the most important thing was to concentrate on
what might, at first sight, be considered minor points of detail rather than
have a full dress expert enquiry into questions of policy. At his sugges-
tion the Railway Department placed certain officers on special duty in
most of the Railways, and the results of this job analysis, as it has been
called, have been fully summarised in a report which I placed recently
before the Standing Finance Committee for Railways, copies of which are
contsined. in their proceedings. Briefly, I may say that on five Railways,—
from State-managed Railways, excluding the Burma Railways, and the
Bombay, Baroda and Central India Railway,—it has been reported that,
in 1933-84, these investigations into minor details resulted in a saving of
about Rs. 30 lakhs per annum.

Finally, I come to my Honourable friend, Dr. Ziauddin Ahmad, who
claimed that the Railways cannot be termed an earning Department. In
this connection I would like to read a short extract from the volume
entitled ‘‘ Results of Working of Indian Railways for 1933-34 ’’ which
was recently published.

Dr. Zianddin Ahmad : What is the book ¢

Mr. P. R. Rau: ‘‘ Results of Working of Indian Railways’’. It
was prepared by Sir Guthrie Russell and myself. Here we said :
‘“ The year 1933-34 marks the end of the.first decade simce the separation of
tho Railway Budget from the General Budget of the Government of India, und it
ie convenient to consider the results of the decade as a whole. Of the ten ycars,
the first six were prospercus years and the mext four the reverse, but, on the whole,
the net result of working of the Btate-owned Railways in India dunng these years

WAS B sm?lu of 20 crores and an accumulated balance in the Depreciation I'und of
82 crores.

T am sure that no railways in the world have, in the period mention-
ed, produced such results as these. Secondly, if my Honourable friend
had calculated the profits of Railways, as he wanted this House to do in the
case of the Tata Iron and Steel Company, profits expressed, not as a ratio
of the capital at charge, but as a ratio of operating expenses, he will find

that our profits are usually 50 per cent. of the operating expenses. (Laugh-
ter.)

Dr. Ziauddin Ahmad : What about the interest charges ¥ That is
really the most important pomt You have forgotten that

Mr. P. R. Rau : My Honourable friend forgot interest charges ‘when
he was talking about the Tata Iron and Steel Company. (Laughter.)

Dr. Ziauddin Ahmad : You can only say you are running most eco-
nomically, but you cannot say you are running profitably.

Mr. President (The Honourable Sir Shanmukham Chetty) : He i.s‘,
following the Honourable Member’s line ! (Laughter.) '

Mr. P. B. Rau: Finally, my Honourable friend  referred to the
absence of profit and loss accounts of individual®' railways, separate
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balance sheets of collieries, and definite rules about depreciation
_spgnd.a good degl of time preparing a number of memlc))randa fnor l:'naglzdu:
committees of this Legislature and for this Legislature itself, and T usnal-
Iy take special precautions to send a copy of these publicationé particularly
to my Honourable friend, Dr, Ziauddin Ahmad. Sir, one ean’take & horse
to the water, l_)ut one cannot make him drink. (Laughter.) I think my
i[:r;;t;rgl;if fnex;d 's aa;xllgeech todafy shows conclusively that he has not done
our of readi of the re ;
him for the last two orn%harzg years. porta that have been placed before

Dr. Ziauddin Ahmad : You can examine me on any page and I will
answer !

Mr. P. R. Rau : Profit and loss accounts of individual railways and
separate 'balance sheets for collieries have been cireulated to memberw - of
the Public Accounts Committee and they have been in the Library of the
House for the last three or four years, and the rules about the deprecia
tion fund were promulgated about ten years ago.

Dr. Ziauddin Ahmad : What I said was that there ought to be a
separate demand in the budget for collieries. No doubt the accounts are
there, but no separate demand is asked for them, but there ought to he a
separate demand for it in the budget.

Mr. P. BR. Rau: I hope that my Honourable friend will do us the
honour of reading the memoranda placed before him more carefully in the
fature. Finally, there is the question of combination of Railways in one
administration. This is a recommendation which my Honourable friend
has been fond of making in this House and outside. He wants the whole
of the Railways in India to be administered by one Railway Administra-
tion with a 100 divisional superintendents, or was it 25, I am not sure !

Dr. Ziauddin Ahmad : 32.

Mr. P. R. Rau : I do not know why my Honourable friend particu.
larly likes that figure 32 except that it is the fifth power of two. He
apparently wants either two to be raised to the power of five or five raised
te the power of two. But I think the House will agree with me that it is
bound to be a top-heavy administration if one administration at Delhi or
anywhere else in India were to control in detail the administration, of 8
number of railways of over 40,000 miles in length. Anyway, the question
of amalgamation of adjacent lines, which has been recommended by the
Pope Committee, is receiving attention of the Government, nnfl subject
to practical difficulties that I alluded to in my reply to a question a day
or two ago, we hope that we shall be able to do, whatever we can, in this
matter in order to obtain cconomy combined with efficiency. (Cheers.)

The Honourable Sir Frank Noyce (Member for Industries  and
Labour) : Sir, the Departments, in my charge, have,

3 ra. with one small exception, escaped unscathed from the
criticiams of the three very acute students of the report of the Pu.bhe
Accounts Committee who have spoken. Before I refer to the point raised
by Mr. Das, which is the only point I am called upon to answer, 1 should
like to say that I very much appreciate what has fallen from my Honour-
able friend, Mr. Mitra, regarding the improved position of the finances of
the Posts and Telegraphs Department, and hope that we shall not make teo
bad a showing at the end of this yesr.” My Honourable friend, Mr. B. Das,
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confessed that, as a result of his work on the Stores, Printing and Sta-
tionery Sub-Committee of the Retrenchment Advisory Committee, he had
been compelled ‘to admit the excellent work which was being done by tlie
Indian Stores Department, and he paid a tribute, which I greatly appre-
ciate and which I am glad to have the opportunity of endorsing, to all
that Sir James Pitkeathly has done as the head of that department. Well,
Sir, I think we on these Benches would be almost prepared to endure the
terroms of further retrenchment committees if we could secure such whole-
hearted conversions from Honourable Members opposite as has been the
case with Mr. Das. His conversion has been so. complete that he now wants
the Indian Stores Department to take on more work and to take over the
work of the Stores Department in London. He has raised a difficult ques-
tion which has been and still is under our consideration. My own view is
that the amalgamation of the two departments is bound to come in course
of time. Their recent history shows that complete fusion will probably in
the end be desirable, but, in the meantime, there are difficulties and I
should be failing in my duty to the House if I did not point them out.
There is the difficulty arising from the position of the High Commissioner
as representative and Agent of the Governor General in India. There
is the difficulty arising from securing efféctive control of day to day opera-
tions in England, and there is always the possibility of delays in disposal
of business if references back to India have to be made as they would have
to be if the two Departments were amalgamated. Those are some of the
difficulties whieh stand in the way of amalgamation, but I can assure my
Honourable friend and the House generally that we shall continue with
our examination of this question and see how far those difficulties can be
overeome. As I have said, complete fusion is inevitable, but the time at
which and the manner in which amalgamation can be effected will require
most careful consideration and examination in consultation with the High
Commissioner for India. My Honourable friend, Mr. Das, stressed the
desirability, meanwhile, of effecting all the economies we can in the work-
ing of the Stores Department in London and T need hardly assure him that
that is also a point which is engaging our careful attention. T have seen
the evidence which was given before the Public Accounts Committee
and I noticed a remark by my Honourable friend that it might take me
ten years to make up my mind on that subject. T am not in the habit of
keeping files lying for ten years. I must admit that owing to my preoccu-
pations with the work of the Assembly this Session, the particular file about
the Stores Department in England has been on my table for three weeks.
I should like to point out that very considerable economies have already
been effected in the expenditure on the London Stores Department. It
bad been reduced from £240,918 in 1930-31 to £169,973 in 1932-33—a very
considerable reduction. Further economies have, I think, been effected
since the end of 1932-33, but T have not the figures available. What T
would like to emphasize is that one cannot judge the extent of economy
which should be effected by the mere fall in the purchases made by the
department. The two things do not bear an exact mathematical relation
and: the fact thet the purchasing work of the department has fallen by
Ralf or three-fourths dees mot mean that the expenditure on the depart-
ment eam be reduced in like measure. It has other duties than complgin;
withh demands by purchasing authorities in India~an important duty
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it is true but it is certainly not the only one. It inspests stores and sup-
phe_s during ma.nufacture and .before shipment from manufacturers’ worgs
in Europe. It assisty purchasing authorities in Indis to obtain the widest
possible field of eampetition for their orders. It acts as the agent of the
purchgsmg authorities in India in dealing with references from tendering
firms in E!n.'opg. It examines and reports, when 'so required, to purchas-
ing authorities in India on tenders received from firms in Europe on which
tgehmca] adviee is required. It assists the High Commissioner’s Educa:
tion Department to obtain openings for practical training for Indian schow
lars and students and it arranges shipment of stores purchased in India
on an F.0.B. Buropean or American port basis by authorities in India. I
think I have shown that the fall in the value of the purchases actually
made by the London Stores Department is not a true measure of the work
which is done on behalf of India by that department. Much of the work
undertaken by the London Stores Department takes the form of assistarce
to the purchasing departments in India and is to a great extent comple-
mentary to the work done in these departments. There is no question of
rivalry between the Indian Stores Department in this country and the
London Stores Department. The two are complementary, and their rela-
tions, T am glad to say, are most harmonious. I can only assure my Hon-
ourable friend once more that we are keeping in very close touch with the
situation in regard to the work of the Stores Department and, as that work
falls, we shall do our best to secure all possible economies compatible with
efficiency.

My Honourable friend, Mr. Das, referred to one more point, and that
is the fee whieh is paid to the Consulting Engineers in England. e did
not say very much about it as he knew that it has recently been reduced.
From 1925 to 1928 it was £7,000. This is, of course, apart from the actual
cost of inspeetions carried out by the Consulting Engineers, but the fee
paid to the partners in the years 1925-28 was £7,000. In the years 1929.32,
it was £7,800, from 1932-33, it was £7,020, in 1933-34 it was £7,000 and
from this year for two years it has been reduced to £6,000. We have
entered into a short term arrangement in order that we may have an
opportunity of reconsidering the point at the earliest possible date with
reference to the work we find that the firm is doing for us. T trust T have
caid enough to convince the House that we are exploring all possible means
of economy in connection with the work of the London Stores Department.

Mr. G. 8. Bajpai (Seoretary, Department of Education, Health and
Lands) : Sir, very much has not come my way in this debate, but what has
come i§ the bitterest stuff of all, quinine, so I had better get over what I
have to say pretty quickly. My Honourable friend wanted to know
the exact position as regards the negotiations with the Kins Bureau.
My Honoursble friend will appreciate that the details of these negotia-
tions eannot, in the very nature of things, be disclosed, but, as a result of
the conversations which I had with the representative of thc Bureau,
we have already addressed those Local Governments, which are within
our sphere of influenee, as also the Government of Bengal which has,
an my Honourable friend is aware. also a very large surplus stock of..quu‘une‘
and we have asked those Local Qovernments to let us bave their views
not later than the beginning of Sentember. becanse the Kina Burean has
promised to let us have their final terms by the 15th September. I am
hoping that, as & remalt of these mégotistions, we shall, as our depart-
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mental representatives foreshadowed béfore the Public Accounts Com-
mittee, be able to give a much more satisfactory account of the disposal
:f surplus stocks of quinine next year than we have been able to do so
ar,

Lieut.-Colonel A. F. R. Lumby (Army Secretary) : Sir, on the army
side we are so much more accustomed to kicks than compliments as re-
gards the administration of our finances that I welcome all the more the
kind remarks which were made by my Honourable friend, Mr. Das, about
the improvement which the Public Accounts Committee had noticed in
this respect in the course of their consideration of the army accounts, and
which he coupled particularly with the names of the .Quartcrmaster
glelncfral, the Master (eneral of the Ordnance and the Engineer-in-

*hief. ’

The first point with which I have to deal is the question of the [ivil
Grant for the Indian Territorial Force to which my Honourable friend,
Mr. Mitra, referred. The Civil Grant had its origin in the Auxiliary
and Territorial Force Committee over which General Sir John Shea pre-
sided. That Committee suggested that, as the Indian Territorial Force
was largely a political and educational body, a grant should be made
from civil funds to develop it in certain respects. The process of deve-
lopment has admittedly not been as fast as it might have been. We
have been tied down by the terms under which the Civil Grant is given
to spending it on a particular series of items of which I will refer to only
three. One of the most radieal innovations resulting from the Com-
mittee’s report was the introduction of the Urban Units of the Indian
Territorial Forece, and we found these units bad starters in most cases ;
in fact, T am sorry to say, that the Madras unit has never really started
at all in spite of the very vigorous campaign conducted by Sir Sivaswami
Aivar in Madras itself. We budgeted for the full strength, but the
actual strength never rose beyond three figures. Another item was the
provision of senior-grade officers, that is officers of the rank of Second-
Lieutenant, Lieutenant, Captain and above. It took us some time to get
more than one or two of these for any of the units—I admit it was partly
due to the over-elaborate system of selection that we had laid down—and
as a result most of the pay that we had budgeted for for them lapsed.
Again, though we had a considerable number of boys in the University
Training Corps units which were paid for from this Grant, under the
rules, the Corps does not draw any money for any individual unless he
makes himself efficient. Efficiency includes attendance in camp and the
attendance in camp was in every case very small. These were some of
the difficulties that we had to contend with and as a result we only worked
up gradually towards the original figure of Rs. ten lakhs which was re-
duced in 1931-32 to Rs. eight lakhs. In 1931-832, we got up to within
half a lakh of the amount granted, and then came retrenchment. 1 am
afraid that it iv retrenchment that in recent years has made it difficult
for us to spend the full amount granted. I would add that the total
expenditure on the Indian Territorial Foree is the one thing that in the
whole of the Army Budget has not suffered a twenty per cent. decrease.
sinece 1931.

Next I puss to my friend, Mr. Das’s point about the re-equipment-
programme. which arises out of Annexure ITT to the Military Accounts
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Committec’s Report. I must say that I think the points that he raised
in connection with the spending of the ten crores, at which the re-equip-
mert programme was originally fixed, are all dealt with in the note which
forms that Annexure. That note makes it absolutely .clear, I think,
that we have not gone outside the limits of the original programme and
that the financial control by our own Financial Adviscr and also by the
Finance Department proper have been extraordinarily strict. There is
one point in this conneetion that I would like to make. We have not
really had a stabilized Budget for a long time, nor have we ever had the
ten crores for the programme. The stabilised Budget was to go on for
four years from 1928-29 at a figure of 55.10 crores, but the figure began
;ol, drop in 1930-31 and now in 1934-35 we are more than ten crores
clow it.

Finally, Sir, I have to deal with the rcferemce to the Capitation
Tribunal’s award which is made in the report of the lome Auditor.
My Honourable friend, Mr. Das, quoted what was said in that report,
V2. . '

¢ The met result of the settlement is highly beneficial to Indiak revenucs in thaut
the contribution from the Imperial Government will approximately balance the
estimated annual cost of the effective capitation charges.’’

This is not a new point at all. I would refer him to the speech
made by the Honourable the Finance Member, Sir George Schuster, in
January, 1932, in this House in which he said :

. ¢ In broad result the effect of this award is to wipe out the capitation charges,
taking into account the amount of the general contribution.’’

We should all have liked the award to be greater, but it canuot be
denied that it has been a wind-fall even though it produces a zero result
if balanced against the capitation charges. (Applause.)

Mr. K. Sanjiva Row (Government of India : Nominated Official) :
Sir, as the questions raised during this discussion relating to other
Departments have already been dealt with, I shall confine myself to the
points relating to the Finance Department. My Honourable friend,
Mr. Mitra, criticized the delay in the disecussion of the Report of the
Public Accounts Committee by this House. Unfortunately it is true
that there has been some delay in the past, but I may meniion that this
year the report was signed only ten days ago and it is being discussed
in the 1louse today, and I hope that we shall be able to do the same in
future years. The next question raised by my friend, Mr. Mitra, was
the question of allowing the Auditor General to have direct access to the
Secretary of State. Sir, this question was first raised by the Auditor
General himself. At present, the Auditor General is fully satisfied with
the present position under which his comments on the Appropriation
Accounts are incorporated in a letter which is forwarded to the Secre-
tary of State by the Government of India.

Mr. 8. C. Mitra : There has been a change of personnel ; the
Auditor General who raised the question is no longer in office.

Mr. K. Sanjiva Row : The present Auditor General is satisfied with
the present ppsition.

Mr. 8. 0. Mitra : It is not a question of an individual ; it is a con-
stitutional question, and it matters not whether a particular  Anditor
Ceneral is satisfied.
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Mr K. Sanjiva Row : And as the present Auditor General is satis-
fied with the position as it siands at present, the Government of India
do not propose to take any further action im fhe matter.

Mr. 8. 0 Mitrs : Was it not decided that the %}estion should be
réferred to the Constitution Committee in London ¢ hy now have the

Government of India been going back upon the opinion which they
accepted formerly ¢

Mr. K. 8anjiva Row : Because formerly the then Auditor General
was pressing for it.

Mr. 8. 0. Mitra : Was it not decided by t‘,hewPublic Accounts Com-
mittee, and did not the Government of India accept the suggestion that
this question should be referred to the Constitution-making Committee *

Mr. K. 8anjiva Row : I do not think it is correet to say that the
Government of India accepted the recommendation of the Publie
Accounts Committee ; that recommendation was made on a suggestion
by the Auditor General but the latter now does not press the point.

Mr, 8. C. Mitra : How many years before was that decided and
when was that opinion revised ?

Mr. K. 8anjiva Row : I think it was decided about five years ago.

The next question raised by Mr. Mitra was that an opportunity
should be given to the Public Aceounts Committee or this House to
express their views before the Governor General declares as non-votable
an item of expenditure which has been hitherto votable. Sir, the ques-
tion whether an item is votable or non-votable is to be decided by the
provisions of section 67A of the Government of India Aect, and, under
the provisions of that section, the decision of the Governor General
on any question of doubt is to be final. ' T have no doubt that the
opinion which the Governor General would receive before deciding a
question will be expert legal opinion and I do not think it will serve
any useful purpose if the question is placed either before the Publie
Accounts Committee or before this House. It is purely a question
whether the item is covered by seetion 67A of the Government of India
Act. Mr. Mitra then referred to the question of the debit of the cost
of residence of His Excellency the Commander-in-Chief to the Army
Budget. Sir, the reason urged by him in favour of his proposal was
that all expenditure relating to the Army should be included in the
Army Budget. As this House is aware, there are several other items
which the Honourable Members would like to be included in the Army
Budget. The whole question is one which will have to be considered
in detail when a definite contract grant is to be fixed for Defence aftet
the inauguration of the nmew Constitution. In any case, the Government
of India are at present of opinion that no change as regards this parti-
cular item is necessary. Mr. Mitra next referred to item No. 14 in the
special appendix and desired to know what are the circumstanees which
would render it desirable to refer the case to arbitration, and, in deal-
ing with this item, he referred to the expenditure on Persian Legation.
1 aw afraid he made some mistake and thought that this item No. 14
related to the expenditure on Persian Legation. The expenditure on
Persian Legation is shown against item No. 18 and against this item it
has been noted that it is under the consideration of the Gotvernment of
India in commection with the  comstitutional changes. Item No. 14
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relates only to some expenditure which was ineurred in Persia imme-
diately after the war and about the incidence of which there was some
disagreement. All that the Government of India meant by this remark
-wras that if a similar occasion should arise in future, they would consider
the suggestion made by the Public Accounts Committee.

I next come to the remarks of my Honourable friend, Mr. B. Das.

"He referred to the position of the Home Auditor and to the allocatien
of ecclesiastical expenditure between Civil and Army Budgets. As
wtated in the remarks celumn, both these items are under consideration
at present. Mr. Das referred to the payment of Rs. 25 lakhs on account

of Berar and desired to know why that amount was debited to the

Central Government and not to the Provincial Government. Sir, under

-the Goveranent of Indin Act all payments to be made in aceordance
with a treaty with any Indinn State are treated as political charges and

all political charges are Central under the Devolution Rules. I may
also mention that the faet that the Centra! Provinces Government was

getting all the revenue of Berar and the Central Government was pay-

ing this 25 lakhs was taken into account during the Meston Settlement.

Dr. Ziauddin Ahmad : May I ask one question ¥ Can the Honour-
able gentleman tell us what is the exact amount of the revenue of
Berar ! Also what is the expenditure and what is the net profit ¢

~ Mr. K. Banjiva Row : I am afraid I cannot give the figures off-hand,
but 1 ean assure my friend that there is a definite alloeation of revenues
between Berar and the Central Provinces and in doing this the actual
reveinue realised and the expenditare incurred in Berar is teken into
account. '
Dr. Ziauddin Ahmad : Are these figures available {

Mr. K. Sanjiva Row : I think they are. Mr. Das in the course of
‘his remarks said ‘that the Governments of Borubay and the Punjab have
repudiated the loans taken by them from the Government of India. {
do not know exaelly what he meant by this. He added that the
Bomhay Developnient Scheme was not going to be a suecess and so the
Government of Bomhay were not paying interest on the loans taken by
them for those schemes. I can ascture him that the Government of
Bomhay is paying the full amount of interest on all the loans taken by
them for their development schemes. It is only on the loan taken by
them for the Sukkur Barrage that no interest is being paid and it was
one of the arrangements, at the time the loan was taken, that during
the period of the construction of the Barrage the interest which could
not be paid from the sales of land is to be debited to capital.

Mr. B. Das : Did not the Government of Bombay suspend the pay
ment of their interest charges last vear because they had no money ?

Mr. K. Banjiva Row : No, Sir, they did not suspend the payment
of their interest charges. They do pay their interest charges but they
have suspended only the repayment of capital owing to financial diffi-
culties. If 8ind is not separated from Bombay, the Bombay Govern-
ment will continue to be respounsible for the amounts advaneed by the
Government of India for the Sukkur Barrage. The difficulty has ariseu
because the question of the separation of Sind is now under considera-
tion. My Honourable friend also desired that a careful examination of
all the projeets for which money is advaneed by the Government of
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India should be made by them before the meney is advanced. I can
tell him that this is being done at present as carefully as we could.
:He also referred to the future relations between the Central Govern-
ment and the Provinces. 8Sir, the Government of India veulise that this
is a matter of very great consequence and 1 may assure him that it is &
wmatter which will receive the most careful consideration of the Govern-
ment of India.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘¢ That the Assembly do approve the expenditure of Rs. 1,68,943 incurred in
1931-32 on additions and alterations to the Locomotive Running Shed at Bhusawal
and of Rs. 54,713 incurred in the same year on installation of wireless scts on the
Great Indian Peninsula Railway and the East Indian Railway.’’

The motion was adopted.

—————

DEMAND FOR SUPPLEMENTARY GRANT.
CrviL.
EXPENSES IN CONNECTION WITH CAPITAL OUTLAY ON SCHEMES OF AGRIOUL-
TURAL IMPROVEMENT AND RESEARCH.

The Honourable 8ir James Grigg (Finance Member) : Sir, I beg to
move : ’

‘‘ That a supplementary sum not exceeding Rs. 7,00,000 be granted. to the
Governor General in Council to defray the charges which will come in courso of
payment during the year endiug the 31st day of March, 1935, in respect of ¢ Ex-
penses in connection with Capital oumtlay on schemes of Agricultural Improvement
and Research ’.’’

Sir, this is the first instalment of the capital expenditure on the
removal of the Agricultural Institute from Pusa to the neighbourhood of
Delhi. It has been carefully examined in the Standing Finance Com-
wittee and it has been ventilated a good deal in the press and in this
House. I have no doubt that a number of Honourable Members wish to
make observations about it and I do not want to detain the House longer
than is required merely to move formally the motion. Any points which
may arise in the debate will, of course, be dealt with by my Honourable
friend, Mr. Bajpai, who is much more experienced in these matters them
I am.

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved :

‘¢ That a supplementary sum mnot exceeding Rs. 7,00,000 be granted to the
Governor General in Council to defray the charges which will come in course of
payment during the year ending the 31lst day of March, 1985, in respect of ¢ Ex-
penscs in connection with Capital outlay on schemes of -Agricultural Jmprovement
and Rescarch ’.’’

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran : Non-
Muhamnmadan) : Sir (Applause), in trying to resist the passage of this
supplementary demand through the House I feel I am ploughing the sands
of the sea shore. In the decision of a question of this kind, provincial
jealcusy and provincial points of view are apt to cloud our vision, but still
1 hope that Honourable Members will look at this question not from'the
provincial point of view, but from an all-India point of view and specially
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from the point of view of the general rate-payer of this country who is
goinz to be mulcted to the tune of over 86 lakhs of rupees. Sir, 1 ~hould
very briefly place before the IHouse the history of this scheme. 1t was
on 4th June, 1903, that the Government of India addressed a Despatch
to the Secretary of State embodying a scheme for the establishment of an,
Agricultural Research Institute, an Experimental Farm and an Agricul-
tural College at Pusa in the District of Durbhanga, and not in the District
of Muzaffarpur as has been wrongly recorded in the official memorandum
which was placed before the Standing Finunce Committee. Lord Curzon,
that far-sighted statesman (Hear, hear), devoted a great portion of the
generous donation of £30,000 which had been given to him by an American
gentleman, Mr. Henry Phippe of Chicago, to be applied to sume object of
utility preferably in connection with scientific research. Now, Sir, a large
Government estate happened to he available to Lord Curzon at that time,
and he utilised this money for the establishment of an institution which
is now krown as the Pusa Research Institute. 8ir, the continuance of
this iustitute at Pusa has been attacked from various points of view. It
has been stated that the snil of that place or the climate of that portion of
Bihar is not suitable to Agricultural research like the one we have there.
In that conneection, [ will read out only « short passage from that agri-
cultural Bible of the Government which is called the report of the Royal
Agricultural Commission, by which many of my Honourable fricuds
swear, and I presume my Honourable friend, Mr. Bajpai, who is going to
speak, is very likely to quote from it. I will quote just one small passage
from the report. It will be found at page 46 (Chapter 1II) :

¢« In this connection we should mention that we have given careful considerntion

to the question whether this handicap could not be removed by transferring the work
now carried on at Pusa to some more eligible site.’’

—the handicap referred to is its supposed inaccessibility—

‘“ We ure, however, of opinion that so much has been spent on buildingva and
equipment and on the development of the estate that it would be impossible to ustify
such a proposal. Moreover, the climate is good and the soil fertile and woll suived
to thc growing of important Indiun crops. A district chosen by men with a good
eye for country such as the early Dutch and English planters is not lightly to be

abandoned.”’

1 need not quote more. (Laughter.) If my Honourable {riends
want, I will read further :

¢ The second reeson is the relative decline in the prestige of the Pusa staff.’’

1 wanted to make no reference to this as I did not want to cast auy
sort of reflection on the staff of Pusa, and that is why I did not want to
continue the quotation.

With regard to the comparative inaccessibility, I may state that it
is not more inaoccessible than most other parts of the country. The onl{
thing is a journey by steamer and a journey by the Bengal and Nort
Western Railway. With regard to this question of comparative inacees-
sibility I will read out one short passage from the Times of India which
is generally inclined to view a particular question from the stand point

of the Government.

Mr. K. 0. Neogy (Dacca Division : Non-Muhammadan Rural) : It

has now been deposed by Government in favour of the Statesman.
°
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Mr. Gays Prasad Singh : However, with regard to this comparative
inaceessibility, this paper in its leading article dated the 20th July, 1934,
states as follows :

“‘ Those of ws who know our India would not regard such disabilitivs in teo
sorious a light. They may sound rather tragic to people accustomed to the accessi-
bility of all corners of England, but in this country such diffieulties of access can be
taken almost as a matter of course mot only in getting to Puss but in getting to
muny other parts.’’

‘One can as well argue that as Coimbatore ie situated at a far off
corner of the Indian Peninsula, the Agricultural Research Inatitute which
is established there and which is doing such good work should be traus-
ferred to the neighbourhood of Delhi. This question of inaccessibility
is not a very serious question. Of course, I know that on account of this
eomparative inaccessibility a few Members who are at the head of the
Government of India are at present precluded from visiting the Pusa
Research Institute twice or thrice a year.

Raja Bahadur G. Krishnamachariar (Tanjore cum Trichinopoly) :
Non-Muhammadan Rural) : How many from South India could visit the
JPusa Research Institute ¢

Mr. Gaya Prasad Singh : How many from North India could visit
the Agricultural Institute at Coimbatore, and will you, therefore, agree
to the Research Institute at Coimbatore being transferred to the neighbour-
hood of Delhi ?

Raja Bahadur G. Krishnamachariar : Oh ! yes, if you can prove

that Coimbatore is not really suitable, as Pusa is not suitable.

Mr. Gaya Prasad Bingh : I find from the departmental memorandum
which has been submitted to us that the mere cost of transfer of the equip-
ment and other things from Pusa to the neighbourhood of Delhi would
cost about 21 lakhs of rmpees. Now, let us look at the way in which this
proposal has been hatched in darkness and comparative secrecy and placed
-before us almost as an accomplished faet. The sanction of the Secretary
of State has already been obtained behind the back of the Standing
PFinance Committee and of the House, and a notification has already been
issued for the acquisition of land.

Mr. G. 8. Bajpai (Secretary, Department of Education, Health and
Lands) : Sir, 1 do not wish to interrupt my Honourable friend, but I
shonld like to corrcet one particular statement, namely, that the sanction
of the Secretary of State was obtained behind the back of the Standing
Finance (fommittee. That statement is not correct, because Sir George
Schuster, the then Finance Member, towards the end of the last Session,
actuully submitted to the Standing Finance Committee that the Govern-
‘ment intended to obtain the sanction of the Secretary of State to the pro-
posal for the removal of the institute from Pusa.

Mr. Gays Prasad 8ingh : Sir, before the Standing Finance Commit-
tee or before this House gave its approval to the proposal, it is a fact that
the sanction of the Secretary of State was obtained and a notification was
issued for the acquisition of about five to six thousand acres of land, about
12 miles from Delhi.

Sir, I will refer very briefly to the objections filed by those people
whose, lands are going to be teken away for the purpose of locating this
institution in the neighbourhood of Delhi. My object is merely to show
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how far the land whieh is going to be acquired is fit for the purpose. In a
petition which was filed by the villagers to the authorities at Delhi, the
petitioners stated as follows :

¢‘ That the water of the wells in the village is extremely saltish and unpalatable

for taste. Its drinking is not conducive to health and its use for ugricultural pur-
poses is sure to cause disappointment.

That the soil of the village is not fitted for the purpose for which village lands
are being acquired. It is meither fertile nor productive. That it is wholly unsuited
to an idea) farm is & matter which can little be disputed and can very well be tosted
by a scientific examination of the soil.

That the area of the village consists of low lands which, for most part of the
year, specially during the rainy season, remains under water and are rendored unfit
for cultivation.”’

And so on. As against this statement, there is nothing on record to
indicate what experiment has been made, what inquiry has been instituted
and what report has been submitted to Government that the lands are quite
suitable for the purpose for which they are sought to be acquired. A meet-
ing of the Standing Finance Committee was held the other day, and 1
repeatedly asked the Department to produce any sort of written record in
order to rebut those allegations, but I regret to say that no report has been
fortheoming up to this moment. Sir, in this connection, I ghould also like
to say that one of the petitioners wrote a letter to Mr. B. C. Burt, the Agri-
cultural Expert at Pusa, in which they repeat the same allegations to which
1 have just made reference. e suggests this :

¢ I would humbly suggest to you to do boring in a piece of land before start-
ing farm work, otherwise the Government and the villagers of Tikri Kalan have to
undergo a heavy loss.’’

A largely attended public meeting was held of about 30 villages in
which among others the following Resolution was passed :

¢« Resolved that the Government expert and the district authorities must be
challenged upon our past experience that the saltish water shall not be beneficial
for the ideal farm for the Pusa Institute. Our boring wells are of no use ut t,
We offer the Government a piece of land free of charge, if the Government is inclined
to make its own boring for this daylight truth.’’

Hony. Captain Rao Bahadur Ohaudhri Lal Chand (Nominated Non-
Official) : May I interrupt the Honourable Member 1

Mr. Gays Prasad Singh : You will have your chance of stating your
case.

Mr. President (The Honourable Sir Shanmulkham Chetty) : Order,
order. The Honourable Member is not giving way.

Qaya Prasad h : Sir, my second point is that it is proposed
thatht.il.is expenditure gih?n‘lld be met out of loan funds. Sir, I gtmngly
object to such experiments being carried on on borrowed capital. If
Government have got sufficient money in their coffers, I do not.obJect to
the expenditure being incurred for beneficial proposals: But simply be-
cause money can be available at a cheap rate, tha.t is no reason why
Government should incur expenditure for schemes which have em_anuted a8
a brain wave from some officer of the Government of India. 8ir, public
opinion in Bihar may not count for much, because it may be suppon;d.to
be tinged with loeal patriotism, but T venture to submit that public opinion
outside ag reflected in the public Press hag opppaed this proposed transfer.
I will only refer to the Statesman, the Amnita Bacar Paivika, and the

L3SSLAD . ]
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Forward of Caleutta, the Searchlight and the Indian Noition of my Fros
vince, the Leader of Allahabad, and many other papers. I will not refer
to-a manifesto which has been issued by the leading gentlemen of Bihar,
consisting of all shades of public opinion, disapproving of this proposal.
I will read out one little passage from the Pimes of India to which I have
already made reference. In its issue of the 20th July, it states as follows
m its leading article : :

‘¢ In these days when it is so difficult to get even the smallest sum for beneficial
State activities, it is right and proper that an cstimated outlay of Rae, 36 lakhe for
the transfer of this Instjtute should be very critically regarded. Estimates of cost,
particularly when they are put up by those supporting a scheme, nn.thlggny tend to
be conservative. It is an open question whether the sum of Rs. 36 lakhs would be
the ond of expenditure on the transfer syggested.’’.

And it concludes its leading article in these words :

¢‘ The proper way to judge the plan is solely in relation to the great finyngial
stringency of the moment, and the inability of Government to finance many a measure
of social importance, let alono reduce the crushing burden of taxation their firat
duty. It would be imteresting to have more details as to how the Ra. 36 lakhs
estimute of the cost of the tramsfer has been compiled, and whether it has heen
pxpred thaf the - capital outlay will be recouped in a reasonable time by, sayi:‘;gy
eﬂg;ud through removal from Pusa. There would be a case for the transfer if that
were domonstrated beyond a doubt, but unless and until it can be, the¢ Assembly
should turn down the plan.’’

. Sir, 1 hg‘ve not got all the newspapers which haye condemned this
scheme. I will just refer to a paper from Madras, the Federated Indja,
which, in its issue, dated the 1st August, 1934, says : '

f¢ Indja will condemn with one voice the monstrous proposal to spend 40 lakhs
of rupees on the erectiop of an Agricultural Research Iustitute at: Delhi 1o take the
place of the Institute that has been located all along at Pusa. When the estimated
expenditure is 40 lakhs, we may expeot the final expenditure to closé at 1 few nnnas
less than 50 lakhs.. The question that has to be faced is whether, when. the agei-
culturigt is in need of practical relief in so many directions, money should be wasted
- on research’ in this lavish and light-hearted manner.’’

I understand, though I speak subject to correction, that the Hindu

also condemned this scheme.

Sir; with regard to the attitwde which my. Hopouraple. friends, the
Members of the European Group, may take oﬂlﬁ question, T will refer
to_the opinion of one or two indigo planters of my Provinee. T wil} first
read out th: opinion of Mr. €. Tvan Parr of Hursingpore €oncerp, Samasti-
pur, in the district of Darbhanga. Tn a letter to the Statesman, which has
‘been reproduced, in the Searchlight, dated the.3ed Augpst, 1934, he states
2 fgllows , g S
% It would he difficult to write: better articles on the transfer of Puma than

yoyr ,t}w, very able leaders thon,zth, I think jt would be wise to publish thesc ;cgaﬁ,-.
agamn in large print and bring them before the 'Ptplgl"ic to again make them rea
thie iniquity of this waste of public funds at a time when économy should be the
l\:&tch}v,ord on every ocoasion to bring about a more stable position in the world ‘at
. W., o

‘ ‘He has also_characterised this proposal. in the eourse of his letter, as
!* wimister "’. With regard to the estimaté of ‘cost he proceeds to observe :
. * Their eatimate,. I heliove, at present iy Ba. 36 lakhs. I do mpt accept it and
L am pretty sufe if you quw ‘tha #53!‘_;?': weuld bo pester the g’-.rt;"” ’

M . (RN R
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With regard to damage which has heen®done to the buildingy at $uss,
the letter proceeds to observe ag follows : '

“1 know Pusa very intimately, and apart from the colloge buildings, the
dumpge is not so very great: the college in spite of heavy rains and subseqycut
sovere nhocks we had afterwards still stands very much as it was after the duy of
the big disuster ; and having been over it, though Admittedly not an engineer, I
should say it was quite capable of repairs and that the cost would not be so enorwous.”’

Further on he states :

‘.‘ P_usg is an agricultural institute or is by name : it is situated in an agricujtyral
Province and possesses lands that are eminently adapted for experiments and for the
improvement and more proficient cultivation of crops, und so on.’’ ) ’

) I shall now refer to the opinion of a very influential organisation in
Bihar—I mean the Bihar Planters Association. Mr, Meyrick, the Secre-
tary of this Association, consisting exclusively of Europeun indigo plantiors,
writes uy foliows : (Vide the Statesman of the 28th instant) :

‘¢ After the lakhs or crores that have been expsuded on Pusa during the lust
decude, and just when the past 30 years of experiments are now bearing fruit, all
this public money and all this valuable work shall not be wiped out at a miyute’s
notice, without giving each Province time to ponder and realise what their action
means. For Pusa is now at a state when each year they are producing new kinds of
wheat, hurley, oats, paddy, linseeds, pulses of all varieties, jute, bybridg of hemp,
sugar cauc and many types of tobacco, all of which are definite beneSts to the

agriculturist.’’

A question has been asked whether the Institute has failed in its object.
I am not competent to pronounce any opinion on that. If it has failed in
its object, I think the brunt of responsibility must fall upon the Govern-
ment, because after all they do not find fault as much with the climate of
Pusa or with the soil of Pusa as with the comparative inaccessibility of the
place : in other words, a few Government officials do not want to under-
take the journey which will be involved in visiting that institution. Now,
a writer in the Encyclopedia Brittanica says, writing in 1922 :

«¢ The Institute has within the comparatively short period of its exiatence doue
magnificent service to Indian agriculture by producing jmproved varicties of erops.
1n purticular it has achieved remarkable success by evolving strains of wheat which
give a high yield, of powers of resistance to rust, are able to mature with less water
than the generality of Indian wheats and give good results under diverse conditions

of soil and climate.’’

In the course of interpellations which took place in this House sometime
back, my Honourable friend, Mr, Bajpai, told us that he will seriously con-
gider the proposal of retaining the Botanical section at Pusa, because if the
Institute is transferred to Delhi there would probably be no need for having
a duplication of the Botanical Institute at Karnal. 1 do not know what
exactly he meant by that. I am thankful for what little promise—or what
little expectation—he has held out, but it is cold comfort to us. Iam look-
ing at this not so much from the provineial point of view, but. from g;he
point of view of the rate-payers’ money which is involved in this question
of transfer. The other day, I asked a question as to how much money has
been sunk in Pusa. My Honourable friend objected—I probably gathered
from his reply that he objected—to the word ‘‘ sunk "’ ; but I find the samé
expression has been used in the official blue-book which has been supplied

to us—where it says in the foot-note :

on an inaccessible and ill-adupted place

¢ Rather than sink more money in repairs o e Delhi."”

like Pusa, it is proposed to transfer the Institute to a si
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I would conclude my observations by making an appeal to Honourable
Members of this House to consider this questjon very carefully before they
allow their provincial patriotism to run away with their intellects.
(Laughter.) I know ] am placing a case to which serious consideration, in
my opinion, has not been bestowed. I will make only one obgervation and
it 1s this, if, in the interests of all-India, it is necessary to transfer the Lnsti-
tute from Pusa—and I am assuming it without admitting the proposition—
I suggest that lL.ocal Governments should be addressed on the subjeet to
find out the best place for the location of the Institute. They have made
this proposal without consulting the Government of Bihar and Orissa,
without consulting any Government at all, without recording the opinion
of those experts who have advocated this transfer. In these days of finan-
cisl stringency, is it worth while really to undertake this change ?

An Honourable Member : Now finish.
Mr. Gaya Prasad Singh : Shall I continue tomorrow, Sir ?

Mr. President (The Homourable Sir Shanmukham Chetty) : The
Honourable Member should perhaps finish now.

Mr. Gaya Prasad 8ingh : When, on account of financial stringency,
the five per cent cut on the salaries of Government servants has not yet
been restored, when the increased income-tax rates introduced some time ago
have not been brought down to their original level, is it, I ask, equitable
on the part of the Government, at this fag end of the Assembly, to under-
take an experiment which, on their own showing, involves a capital expendi-
ture of about Rs. 40 lakhs and which may exceed in course of time the origi-
nal estimate ? I, therefore, finally conclude my observations by asking the
Government seriously to consider this proposal and to keep this thing wait-
ing for a few months, in which interval they should obtain the opinion of
the Local Governments and other experts, and bring this proposal up for
discussion and decision in the January Session of this House. (Cheers.)

The Assembly then adjourned till Eleven of the Clock on Friday, the
31st August, 1934,
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